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MR. DEPUTY CHAIRMAN: Nothing, nothing. 

SHRI MOINUL HASSAN (West Bengal): Sir, we have given notice. There are lakhs of 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, all that has been done. It was agreed ...(Interruptions)... No, 

no. ...(Interruptions)... Nothing. ...(Interruptions)... When Motion of Thanks ...(Interruptions)... 

You have to follow certain rules. When we have taken up the Motion of Thanks, no other subject can 

be taken up. That is the rule. You raised it in Question Hour. ...(Interruptions)... 

SHRI MOINUL HASSAN: Sir, lakhs of workers ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That is all right. Let them do their job. You do your job. Shri 

Sitaram Yechury. 

_______ 

MOTION OF THANKS ON PRESIDENT'S ADDRESS 

SHRI SITARAM YECHURY (West Bengal): Sir, I rise today to participate in the debate on 

Motion of Thanks on President's Address with a deep sense of disquiet. The sense of disquiet 

emerges out of the fact that while we are today debating hon'ble President's Address to the Joint 

Session of both the Houses of Parliament, lakhs of workers are outside on the streets of Delhi 

beseeching the Parliament of India to take remedial measures and to put the pressure on the 

Executive i.e. the Government to redress some of their grievances. 

Lakhs of people are on the streets, Sir. They have not come here out of any desire to see 

Delhi; they have not come here on any sight-seeing; they left their families and travelled thousands of 

miles – and that is why I am raising this – to be here in order to tell us that living conditions of our 

people are abysmally deteriorating. 

This Government has achieved an impossible task. It has actually united all the trade unions 

across the spectrum. This is a task for which I w.ould like to thank the Government for having united 

all the trade unions; all of them have come together today to Delhi to raise their specific issues which 

are absolutely essential for the living conditions of our people. 
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The President of India talks of a healthy and prosperous India, which is what her entire focus is 

about. A healthy and prosperous India is impossible without the workers and the exploited sections 

of our people's wellbeing being taken care of. Therefore, the sense of disquiet begins with this, Sir, 

that while you have lofty declaration of intent in the President's Speech, at the ground level, the living 

conditions of our people are getting increasingly deteriorating and more burdens are being put on 

them. That is why, again with a sense of very deep disquiet, I would like to say that this Speech of 

the President of India, all of us know, is a customary address, a balance-sheet, that she gives an 

indication of what would be done by this Government in future. But, as Karl Marx had once said that 

history repeats itself; the first time it is a tragedy and then it is a farce. This repetition is not only in 

terms of the priorities that the President of India has outlined. I would read out to you, Sir, the first 

sentence of what she said on the 22nd February, 2010. It says, "My greetings to you as you 

assemble here today for the first Session of both Houses of Parliament in the new decade." This 

year, Sir, the first sentence of what she said is, "I welcome you to the first Session of the new 

decade." The same sentence is repeated in the Address of last year as of this year in the opening 

sentence. 

Sir, this Government is in a sense of stupor. The sense of stupor of the Government is in the 

repetition in the President's Address of the same opening sentence. The Government is unable to 

make up its mind when the decade begins! It is an amazing thing. The President's Speech actually 

reflects a directionless drift that this Government has been gripped in and I would come to the 

substantial points later. This is the sort of affairs that we have today. 

The President has outlined five priorities of her Government. The five priorities are once again a 

repetition. The first one is, 'to combat inflation and particularly to protect the common man from the 

impact of rising food prices." When this Government took office in 2009, in an Address to the Joint 

Session the President says, "My Government is firmly committed to maintaining high growth with low 

inflation, particularly in relation to prices of essential agricultural and industrial commodities." The 

same repetition. Two years ago you said the same thing and you say the same thing today. All of us 

know that the Speech of the President of India is vetted by the Union Cabinet and it is a text that  
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goes from the Government. So, it is the Cabinet that is repeating itself over and over again over these 

years. What is that you are going to do in order to combat this inflation, Sir? There is not one 

concrete step that is being given here in order to combat inflation. 

We would like to know whether they are going to ban speculation in essential commodities. It 

has reached to the tune of 15 lakh crores of rupees a year! The value traded in the forward trading 

and commodity exchange is today 1.5 times the value of your annual Budget! Why would anybody 

put value in speculative trading unless he makes profit out of this speculative trading? On that, there 

is not even a word in the President's Address. Unless prices rise they cannot make their profits and 

unless you ban the speculative trading, it is impossible to control this runaway inflation. There is not 

one word in the President of India's Address to Parliament. Neither is there any mention of the fact of 

strengthening the public distribution system or the fact that you have today nearly 2.5 times excess 

foodgrains stock in your godowns. The Supreme Court has indicted this Government by saying that if 

you cannot store your food, distribute it to the hungry. None of these have been referred to in the 

Address. The people are going hungry and the prices rising. Even the fact that you have deregulated 

the petroleum prices has not found a place. Petroleum prices have been hiked 7 times in the last 8 

months. And, at the time of deregulating of petroleum prices, the assurance given to the Parliament 

and to the country was that there would be a relook at the tax structure. 

The ad valorem tax on petroleum products continues. Today, we are told, we will know when 

the Budget comes, more than rupees two lakh twenty thousand crores is being collected as revenue 

from the petroleum sector. Now, if this is how you are actually sucking your revenues out of the 

petroleum sector, and then deregulate the prices and because of that the prices increase and 

burdens are put on the people, is there not a need for the Government, if it is serious, about 

improving the living conditions of the people to have a relook at this? There is not a mention of that in 

the President's Address. Therefore, Sir, what I would like here to suggest is that if at all the President 

of India talks that if her Government is sincere about the first of the five priorities that she has listed, 

where she talks of combating inflation, then, at least, on these three measures, we would like the 

Government to answer. Will you ban speculative trading in essential commodities? The United 

Nations Rappoteur for Food has said that 70 per cent of the rise in global prices of food is because of  
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speculation. At least, from that, we must learn. Will you ban this speculative trading? Will you release 

the excess food that is there in your stocks to the States to be distributed under the Public 

Distribution System? Number three, will you restructure the tax structure in the petroleum sector so 

that this rise in prices of petroleum products can be stopped? Unless this is done, there is no mean 

to what the President of India assures saying that this will be the first priority of this Government. So, 

this is the situation, as far as the first priority is concerned. 

The second priority is, Madam, President has said, "to address frontally the concern 

regarding the lack of probity and integrity in public life". We have had big discussions on this. The 

Leader of the Opposition yesterday, in a detailed manner, told us of the deficits that this Government 

is suffering from. When I came into the House, Sir, the only deficit we were talking about was the 

fiscal deficit. Today, we are talking of ethical deficit, we are talking of moral deficit, we are talking of 

governance deficit. I mean, there is no deficit in any one area, but, there is nothing to complain about 

deficits because you have deficit of everything, as far as this Government is concerned. To have 

Ministers in the Government who talks of ethical deficit; to have Ministers in the Government talk in 

cross purposes of one saying that one Minister resigned because of a scam in the 2G spectrum, and 

the present Telecom Minister saying that there is absolutely no scam at all; there is actually zero loss 

for the Government. Now, what is happening? 

Sir, when we talk of corruption in high places, it is not a question of individuals we are talking 

of. The hon. Prime Minister was sitting there on the last occasion, when I had said that, Sir, what we 

are questioning is not the integrity of individuals, we are questioning the infallibility of the entire 

system, and you are creating a system of crony capitalism in our country where, one-by-one, these 

scams are coming up. You have the 2G Spectrum Scam, you have the Commonwealth Games 

Scam, you have the Adarsh Housing Society Scam, you have the IPL Scam, and now you have the 

Antrix-Devas Scam, which is mega scam of the mega scams, of which the details have appeared in 

the media. 
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Now, if these scams are emerging with such rapidity, of course, there is moral degeneration; 

of course, there is ethical degeneration. But, the point is, how are we allowing our system to 

cfegenerate in such an extent, and that, I believe is because what we are promoting is not 

capitalism, but what we are promoting is crony capitalism. The Prime Minister, on record, stated that 

India can ill-afford crony capitalism. And, it is this crony capitalism, Sir, that is being nurtured and 

protected today, which is leading to all these scams. You have talked of black money. There is a lot 

of discussion going on. The President of India has given us some figures of showing increase in 

revenue through unearthing this black money. But, the point is, how were avenues created for this 

money to leave the country. What are you doing about those avenues? Are you going to plug them? 

You have this Double Taxation Avoidance Agreements with various countries. We had raised it right 

then at that point of time. We can understand the logic of not taxing by two countries on same 

corporate or individual the same tax, but you have Double Taxation Avoidance Agreements with 

countries which do not have the same tax. There is no Capital Gains Tax in Mauritius today. But, 

because the money comes in from Mauritius, you do not pay Capital Gains Tax in India as well. And, 

this sort of a thing is creating these routes for money-laundering, creating these routes for siphoning 

off money from our country. That has been created by the system. 

That is why fighting corruption today cannot be fought without fighting the entire trajectory of 

your neo-liberal economic reforms and that is where the Government will have to take a serious look 

at it because corruption is not a moral issue only and I would like the hon. treasury benches to keep 

this in mind. Corruption today is the siphoning off of money that we can use to improve the livelihood 

of our people. Imagine, Sir, Rs. 1,76,000 crores is equivalent for two years. According to Shrimati 

Sonia Gandhi's leadership National Advisory Council's estimate, you would require Rs. 88,000 crores 

to provide 35 kgs of food grains to every family in our country. 

SHRI TIRUCHI SIVA (Tamil Nadu): The loss is only presumptive. 

SHRI SITARAM YECHURY: No, no, I am talking about the amount and what you could do with 

that amount. Rs. 88,000 crores is what you require for 35 kgs of food grains to provide for every 

family in our country including all the APL families. 
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SHRI PRAVEEN RASHTRAPAL (Gujarat): What is that amount? Is it a notional amount or the 

actual loss? 

SHRI SITARAM YECHURY: I am coming to it. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Rashtrapal, you will be speaking. Your name is there. You can 

speak at that time. ...(Interruptions)... 

SHRI SITARAM YECHURY: Sir, we require, according to the National Advisory Council headed 

by Shrimati Sonia Gandhi, Rs. 88,000 crores to provide 35 kgs of rice to every family in our country, 

APL and BPL, everybody. Rs. 1,76,000 crores is exactly twice that amount. We can achieve food 

security in our country with that amount of money for two years continuously. We have passed a law 

giving the Right to Education in our country. There is a big dispute going on between the Central 

Government and the State Government on who will finance this and what is the estimate to achieve, 

to convert this right into a reality? Both your Planning Commission and NIEPA, National Institute of 

Educational Planning and Administration have estimated that you require Rs. 35,000 crores annually 

for the next five years to build new schools, to recruit new teachers, to provide for mid−day meals 

etc. What does Rs. 35,000 crores for five years mean? It is Rs. 1,75,000 crores. This estimate of Rs. 

1,76,000 crores will leave the country with Rs. one lakh crore of surplus after providing education for 

all. So, corruption is not only a matter of moral degeneration. 

You are talking whether it is notional loss or actual loss. Notional loss is notional loss because 

like the hon. Prime Minister said, 'I have chosen not to collect this revenue.’ But the decision to 

choose not to collect that revenue-means this: neither food security nor education for all. It is not an 

actual loss but the Government has chosen not to collect. If the Government has chosen not to 

collect, what is it doing? It is saying that we are giving incentives for greater tele-density; we are 

giving incentives for cheaper telecom services. But, Sir, where does the scam lie? Not in the 

voluntary admission by the Government saying, "I am not collecting so much money." The scam lies 

in the fact that the licenses to whom they were sold were sold within months for at least six times 

what they paid to the Government. That is where the scam is. Today, if the tele-density is high, it is 

high in spite of the fact that those who are providing the tele-density had paid six times more to the 

original licensees. 
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Today if the call rates are cheap; it is cheap because these companies who have paid six times 

more are giving it. Therefore, this argument that we have given it cheaper and we have not collected 

this money because we have decided not to collect this money in order to give better services to the 

people is a * argument. The scam is involved in the way in which the market determined the rate of 

licenses six months after they were actually given to these people. But, Sir, there is another point. 

What do you mean by saying that I have chosen not to collect this money? I have chosen not to 

collect this money because I want to give incentives to the corporates. So, the money you have 

chosen not to collect is incentive for growth. 

SHRI TIRUCHI SIVA: It is as per the recommendations of TRAI. 

SHRI SITARAM YECHURY: That is okay. I am talking about the other principle of this question 

of not collecting money. I am coming to that again. That is the philosophy of neo-liberal trajectory 

which is causing all these problems. 

You do not collect money and say that it is incentive for growth! Whatever little you spend on 

the poor, you say that is subsidies for the poor and it is bad for growth. Incentives for rich are good 

for growth. That means, what you do not collect from the rich is also subsidy to the rich. You are 

subsidizing the rich by not collecting from them. And, what you give to poor as subsidy, you say that 

it is detrimental to growth. What you do not collect from rich, you say that it is good for growth! 

Whom are we fooling? Today there are only in lakhs; tomorrow they will be crores outside this 

Parliament. 

SHRIMATI KANIMOZHI (Tamil Nadu): You should say the same thing about the schemes in 

Tamil Nadu also. 

SHRI SITARAM YECHURY: Madam, I am not too aware of that. I tell you again that I began my 

speech by saying that this is not a personal attack on anybody. I began by saying that I am not 

talking about integrity, I am talking of infallibility. The reason why I am saying this is that there is 

interest of this in all of us in this august House and the country. You correct these things. You can 

provide education for all and you can provide food security in our country if you can only stop this 

sort of siphoning through this act of crony capitalism. 

The third priority the hon. President says is, to sustain the momentum of economic growth,  

*Expunged as ordered by the Chair. 
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while ensuring that the poor, the weak and the disadvantaged get a fair share. Now, Sir, this is 

actually becoming a joke that the weak and the disadvantaged will get a fair share. Okay, there is a 

sense of pride that we are rubbing shoulders with the G-20 in the world. There is a sense of pride 

saying that we are sitting with the mighty of the world on high tables and having dinner with those 

mighty Presidents. But, what is happening at the ground level? Isn't it shameful, today, according to 

the Third National Family Health Survey, 38.4 per cent of our children, under three years, are 

stunted-too short for their age – 46 per cent are too thin for their age, 79.2 per cent of our children, 

under three years, are anemic? This is our country's future. And, among the pregnant women, 

anemia has increased from 50 per cent to 58 per cent during the last two years. These are the 

mothers who are producing our future. This is the state of our mothers and this is the state of 

children and we are talking of India maturing and India is coming of age! 

The demographic advantage that we have today is that 70 per cent of our population is below 

the age of 35 years. If we can give them good health, if we can give them good education, our 

country will flourish. Both these things could have been done with those Rs. 1.76 lakh crores 

calculation that I had given earlier. If you can give them education and if you can give them health, 

there is no need for you and me to sit here, they will build a better India. All that we have to do is to 

create those policies by which we can actually tap our own potential. 

Today, there is a sense of pride when the people say that the second language in the Silicon 

Valley happens to be my mother tongue – Telugu. The second language in the Silicon Valley is an 

Indian language. There is not a single laboratory in the world today, where the highest level of 

research is going on, where you do not find an Indian. It is a sense of pride. But, when is it 

happening? It is happening only when 9 per cent of my country's youth are able to enter higher 

education today. With this 9 per cent the world is getting shocked that India is leading. 

PROF. P.J. KURIEN (Kerala): It is not 9 per cent; it is 12 per cent. 

SHRI SITARAM YECHURY: Sir, 7 per cent is my estimation and hon. Education Minister's 

estimation is 12 per cent. So, I have taken the mean figure as 9 per cent. 
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PROF. P.J. KURIEN: Is all your statistics like this? 

SHRI SITARAM YECHURY: No, no. They are not. 

There is an old English saying, "Lies, damned lies, and statistics." So, it all depends on how 

you use them. Even if it is 12 per cent, Dr. Kurien, my point is, if you increase this 12 per cent to 30 

per cent, who can stop India from leading the knowledge society in the world. That is the potential of 

my country. That is the potential of India. If anybody is stopping us from being the leaders of the 

intellectual world today, it is we. We are stopping it ourselves because of our policies. If you stop 

siphoning of this money and instead use it to provide food security, to provide education for our 

youth, then, India's true potential can be achieved. And, that is where we want this Government to 

think about corruption, not in terms of moral issues, not in terms of the fact that what the hon. Prime 

Minister said yesterday virtually making a virtue of the fact. He said that there is no need of the JPC, 

but because the opposition is obdurate, therefore, I constitute a JPC. If this wisdom had come in the 

Winter Session, we could have saved all the precious time and money. 

But, anyway, देर आया, दुǗÎत आया. That is fine, but the point at issue, Sir, is we all know the 

CBI is pursuing the criminal investigation under the supervision of the Supreme Court. We know that 

the Public Accounts Committee is seized of the accounts of the CAG. We know that Shivraj Patil 

Committee has given its report. We know that actions have been taken, Ministers have resigned, 

etc. But why did we want a JPC? We wanted a JPC because beyond all this, we need to examine 

how our system could be so manipulated to allow such a big scam. It is the system's manipulation 

that happened; that needs to be plugged. Who can do that? If new regulations have to be put in 

force, if new laws have to be brought, the Parliament alone has that authority and the right to do so 

under our Constitution. 

Therefore, the JPC is required in order to address this issue, not in order to say who is 

culpable or not. That the CBI will do under the jurisdiction of the Supreme Court. So, the JPC's need 

was that. I am glad, finally, they accepted for whatever reasons, but this is what has to be done if we 

want to plug these loopholes. Sir, as far as the issue of economic growth is concerned, can we not, 

today, achieve the potential that I was talking about? "Because of the lack of the resources that we  
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have" is what the Government of India says. But, Sir, look at this and this is what has to be reversed. 

We would like the hon. President and her Government to consider that if you really want inclusive 

growth, then, you have to understand that what you are doing is the exact opposite of it. Why do I 

say this? In the last year's Budget papers, there is a document called, "Statement of Revenue 

Foregone". This informs us that Rs.4,14,099 crores was the revenue foregone in 2008-09 and in 

2010, this figure was Rs.5,02,299 crores. That is, in these two years, you have foregone a whopping 

amount of something to the tune of over 9 lakh crores. Sir, it is very difficult even to estimate how 

much concessions you are giving to the rich. You have given these tax concessions; it is okay. Even 

if I go by the Finance Minister's admission that indirect tax concession is a stimulus for economic 

growth, take away the excise duties and customs duties. What does it amount to, Sir? For 

Corporate income tax and higher income tax payers, the concession given was Rs.1,04,000 and odd 

crores in 2008-09 and Rs.1,20,000 and odd crores in 2009-10. That is nearly, Rs.2,25,000 crores 

was given as concession to the corporate sector and higher income tax payers. These are the figures 

from Shri Pranab Mukherjee's documents; I am not manufacturing these. 

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair] 

Sir, it is very ominous that whenever I start quoting statistics, you come to the Chair. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I know you are happy about it. 

SHRI SITARAM YECHURY: So, Sir, what I am saying is that in the last two years, you have 

given Rs.2,25,000 crores as tax concessions to the corporates and higher income tax payers. So, 

Mr. Siva, forget Rs.1,76,000 crores, look at my argument from this point. So, Rs.2,25,000 crores are 

concessions. You declared a legitimate tax rate and instead of collecting that tax revenue, you gave 

them concessions. But if you had collected these Rs.2,25,000 crores and invested in your public 

investments, in food security, in right to education, in building the infrastructure that you are talking 

about, we would have not only built our infrastructure, provided health and education for our youth, 

but we would also have generated massive amount of employment through the public investment of 

this huge amount of money and that employment would have generated greater demand in the 

economy and that demand would have sustained healthy economic growth. So, it is, perfectly,  
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possible, Sir, within the very existing framework that we have, for us to have an alternate trajectory 

and that alternate trajectory would be the real inclusive growth. So, what we are urging this 

Government now is this. What priority the hon. President of India pointed out, that priority can be 

achieved if this Government changes its policy direction. 

Instead of providing concessions to the rich, collect the legitimate money from the rich. Collect 

the legitimate money. I am not saying, 'increase the tax rates.' I am not saying, 'impose greater 

burdens.' I am only saying, 'collect the legitimate amount and utilize it through public investments to 

create our infrastructure and provide a better life for our youth.' If that can be done, you will have 

'inclusive' growth and you will also have built the infrastructure that is so necessary and on which the 

President of India has spent paragraphs, paragraphs and paragraphs of her speech saying that how 

absolutely necessary it is for the future of our country. So, Sir, this I recommend is the manner in 

which this shift in the policy direction needs to be done. But, unfortunately, instead of doing this, 

what is being suggested by the President of India, Sir? To build our infrastructure, she says, The 

governmental revenues alone are not sufficient. So, we will have to go through the public-private 

partnership.' Now, this is a very fanciful word, Sir. I only want to remind this august House that 

earlier this year, the London Transport, which runs by far one of the most efficient transport systems 

in the world along with their underground system, the buses, etc. that they run, has withdrawn 23 

out of their 25 PPP projects because they were not delivering. Look at our own Delhi, Sir. Today, all 

of us are hopeful that the Metro Line to the Airport will open. But why did it not open before the 

Commonwealth Games? Why is it that all Metro lines were opened before the Commonwealth 

Games, except the Airport Line? It is because the Airport line was the only PPP project of your 

Metro. Now you want to emphasize on this 'PPP.' 

Sir, I must say that this 'PPP' is not really 'private participation in public projects', but it is 

'private profit making through public funds' and this 'private profit making through public funds', Sir, 

is something that cannot be allowed and that is how you are again creating these avenues for 

corruption and graft that are emerging out of this crony capitalism. Who will be the PPP partner? 

How much will be the Party fund that will be paid? How much will be the other commissions that will 

be paid? All these things enter into your dimension of policy making because of the economic 

trajectory, the policy trajectory that you are following. Now, Sir, look at many of the State 

Governments. You have said 'PPP' in health, 'PPP' in education. The State Governments have  
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announced that for the Dalits, for the OBCs and for the women, the Government will pay the 

expenditures. Let these children be given admission. Now, the time has come for the Government to 

pay to the private institutions. Nearly, 70 per cent of their budgets are going for these payments. You 

have said that Government will provide health insurance in private hospitals. It is Arogyashree; those 

cards were being given; and now the Governments do not have funds to pay to those private clinics 

because of the scheme. Why? It is because you have created new avenue for corruption again. 

All your cards, all your health insurance cards are lying with private hospitals. Without the poor 

patients knowing what is happening, in their name various tests are conducted and the costs are 

deducted; and before anything is known, they say, 'your card has expired.' The Government will 

have to foot the bill. They will do that loot. What is this 'PPP'? Please, for Heaven's sake, we are 

asking the Government to take a serious look at this 'PPP'. The President of India has spent various 

paragraphs on this great 'PPP' and this, I think, will ruin the country and open more and more areas 

for grafts. 

SHRI TIRUCHI SIVA: I am second to none on this. Today also, I have submitted a report to 

revive two of the public sector enterprises which have fallen sick, which are not making profit. But I 

would like to know whether the private sectors are not contributing for the growth. In the existing 

scenario, it becomes imminent that they have to be also used in the development and growth. 

SHRI SITARAM YECHURY: Absolutely. I have answered this. The private sector is a very 

important element of our economy in our country. I am not disputing that fact at all. I am talking of 

the manner in which the public-private partnership is conceived. If private capital enters your public 

projects through joint ventures, it is most welcome. But the Government is creating avenues for 

private capital to make its moneys. That is why I am saying that it is the crony capitalism that is 

developing whereby you are creating avenues for private profit. That is what that needs to be 

stopped. So that is where this entire concept of 'PPP' needs to have a very serious relook. 
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And if this is done, if the direction of our economic policy is changed, then we will be able to 

make a very important contribution towards realising the potential that we have in India. That is why I 

am saying, do not take this as a tu-tu mein-mein business. This is something where members of this 

august House will have to put their heads together and think why we are not able to realise our full 

potential. In order to do that, correctives must be brought in and it is in that spirit that I am raising this 

issue. I am beseeching the Government to shift the policy trajectory, shift their policy priorities and 

utilise the legitimate revenues that are due to this Government through public investment to create 

jobs and education for all and through that process build a better and prosperous India. This is what I 

would like this Government to do. 

The fourth priority that the hon. President raised was to maintain an uncompromising vigil on 

the internal and external security fronts. Absolutely; there is no dispute here. I, for one, say that there 

should be zero tolerance to terrorism and terrorism is nothing beyond simply being anti-national. 

There is nothing called a particular kind of terror. Terrorism knows no religion; it knows no caste; it 

knows no region. That is why I say that with equal vehemence cross-border terrorism from Pakistan 

or terrorism of any sort that is associated with Hindutva groups, etc. will have to be treated as anti-

national and action should be taken against them. On that there is no dispute. But, Sir, there is 

another issue when we talk in terms of the internal security of our country. This august House should 

remember that we have lost the Mahatma to the bullets of a Hindu fanatic. We have lost Indira 

Gandhiji to the bullets of a Sikh fanatic. We have lost Rajivji to the bullets of LTTE chauvinist fanatic. 

Hundreds are being killed in the North−east because of all types of other chauvinism. We have all 

these other agencies that are working in our country. So, it doesn't recognise any religion, region or 

a caste. Keeping that in mind, there should be zero tolerance and on that the entire House is united. 

But there is another type of threat to internal security. The hon. Prime Minister has on three 

occasions reiterated that the gravest threat to India's internal security is Maoist violence. 

Now, Sir, I am speaking as a victim of this violence. Since the last Lok Sabha elections, 380 of 

my comrades have lost their lives due to Maoist violence; 161 of them in West Bengal were tribals, 

this despite Maoists espousing so called tribal development. We will fight it; we fought it in the past 

and we will fight, not only the terror but we will also fight politically. But the question, is the Prime 

Minister sincere to his own statement when he says that this is the gravest threat? If that were so,  
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how can he have in his own Cabinet, under his own leadership, Ministers in the Cabinet belonging to 

a party which is the largest ally of the UPA outside of; the Congress, and which is collaborating with 

the same Maoists in West Bengal. ...(Interruptions)... How can this contradiction exist? You have 

promises being made that once they come to power in the State, they would release all the Maoists 

and all the political prisoners, and from one of them is made a member of the Union Cabinet! 

...(Interruptions)... Sir, is this permissible? I want the Government to answer this. 

Sir, there was a time when Churchill thought during the Second World War that he would let 

the fascists and communists fight and finish each other and then enter the World War. Eventually 

what happened? It was not Churchill's British flag, it was not the American Star and Stripes, it was 

not the French flag, but it was the Communist Soviet Red Flag that flew on the Reichstag after Hitler 

was defeated! So, don't be under the illusion that the Maoists and the CPM will fight and defeat 

themselves and then you would enter the picture. We will not leave, don't you worry! But, for the 

sake of India's internal security, can you compromise yourselves to such an extent? For the sake of 

this Government's numbers in the Lok Sabha, can you allow this nexus between the Maoists and this 

particular party to continue, and allow them to continue in your own Cabinet? Now, Sir, this is a 

question that this Government has to answer. We cannot accept that on the one hand, they say 

Maoists violence is the gravest danger and on the other, they are in alliance with these people who 

have a nexus with these very Maoists. 

If that is the case, then what is the assurance of the President of India when she says that my 

Government's priority is 'uncompromising vigil on the internal security front'? What is the meaning of 

this if this cannot be corrected today? And, therefore, we have said, and I would like to raise this 

issue here today, Sir, when you are combating this terrorism we combat all varieties of it and all hues 

of it. But now you have a situation where people have confessed before a magistrate, whatever may 

be the veracity of it, that who is responsible for certain terrorist acts and blasts in our country, 

whether it is Malegaon or whether it is Macca Masjid, etc. But my point is that in the name of those 

terrorist blasts innocent youths of a particular community have been languishing in jail for a large 

number of years. Now once you have this evidence, why is the Government not taking the initiative to 

release those who have been wrongly confined? If this sort of an attitude if you continue to have of  
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keeping people wrongly confined for crimes that they have not committed, I am sorry you are not 

fighting terrorism but you are breeding terrorism. You are breeding alienation among this section of 

youth and this section of youth where you are breeding alienation will become the fertile soil for the 

growth of such terrorist activities. 

The Government must seriously re-look at this and I demand the immediate release of all these 

people who have wrongly been confined for all these years and compensation for them. The court 

has today exonerated two-thirds of those who have been accused in Godhra incident but they have 

been in jail for nine years now. They have been in jail for nine years. What is the relief that the 

Government is proposing? For nine years, in the best of their life, they remained in jail. What is that 

you are doing to compensate it? And you expect them not to nurture and not to have grievances in 

them which can explode in any other way. What are we doing? You are creating a tinderbox for the 

growth of terrorism and seriously the Government must have a re-look at this policy and immediately 

release these people who have been wrongly confined. The final point that the President has given as 

a priority is 'to pursue a foreign policy which will ensure that our voice is heard and our interests are 

protected at the global fora'. Sorry for smiling when I am saying this because this is very strange. 

When you had this momentous event taking place in Egypt, we were very guarded to give a 

statement, but we finally hailed that as a people's upsurge and victory only after the US gave an 

official statement supporting that overthrow. What are we demeaning ourselves to? Why is it that we 

have to see whether our vote on Iran is going to be according to what the USA wants and whether 

changes in the Middle East are going to be according to what the USA wishes? 

You are the biggest military purchaser from Israel today and we are seen as financier of Israel 

in their attack on Palestine. ...(Interruptions)... Another point is Iran Gas Pipeline. Tomorrow there 

will be a big hue and cry. Nature abhors a vacuum. If Iran, Pakistan and India are not at the end 

point, the end point will go to China and then you will say that China has taken over this cheap gas. 

Are you not doing all this under the pressure from the USA? Sir, please remember, the USA is not as 

powerful as it used to be otherwise things wouldn't be like this that happened in Egypt and things  
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wouldn't have been happening in the Middle East like they are happening today. That is why please 

assert ourselves in order to achieve our potential what I was talking of earlier. We talk of protecting 

our interests in the global fora and this is what the hon. President has said. 

There, I have very deep concern on two grounds – one, the ongoing negotiations on climate 

change, and two, the ongoing negotiations on the Doha round of discussions. On both these 

counts, the official positions taken by the Government of India, in our opinion, are comprising our 

national interest. Hon. President talked about protecting our interest, but you have now signed a free 

trade agreement with the ASEAN countries. Hon. Defence Minister will be as or more aware than I 

am of how that has affected our producers in Kerala because of this FTA that has been signed with 

the ASEAN countries. Now, you are negotiating another FTA with the European Union where the 

issue of negotiations are that we are going to open up our economy for their agricultural and dairy 

products. 

On the one hand, the President of India talks about the need to buttress our supply in Indian 

agriculture, and on the other hand, you are now saying that we will open up our market to the goods 

of highly-subsidised agricultural and dairy goods of European Union. That will only spell doom to our 

agriculture and the spate of suicides will gallop in our country if you do that. So, when you are talking 

of protecting India's interest in the global fora, on all these issues of the free trade agreements, on 

the issue of climate change and on the issue of Doha negotiations, India has very clearly said so far 

that there are two aspects of dispute – Non-Agricultural Market Access (NAMA) and safeguards to 

agriculture, that is, our subsidies to our agriculture. On these two, we have said that we will not 

compromise. But, the latest reports indicate that we are already in discussions. On climate change, 

we have said that today, the per capita carbon emissions of the United States of America are twenty 

times more than that of India. If today, we have to reduce our carbon emissions, the United States of 

America has to reduce twenty times as much as we reduce. Instead, why are we making voluntary 

declarations that we will reduce so much when there is no reciprocal commitment from the other 

side? 

Sir, we have to remember that for us, energy is very important. Fifty-five per cent of  
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households in our country do not have direct access to electricity. Seventy per cent of people in India 

do not have sanitation facilities. If you want to provide them with electricity; if you want to provide 

them with good sanitation and living conditions, you need energy. For us, energy is vital to tackle our 

own poverty. And, instead of us seeking to create this capacity for energy, if you are voluntarily 

reducing India's emissions without any reciprocal commitment from the other end, what is the net 

result? How do you fight poverty? So, these are serious matters. If the President of India says that 

the our priority is to protect India's interest in global fora, then, on all these three counts, the 

Government must very unequivocally come out to tell the country and the Parliament that this will not 

be allowed; there cannot and will not be any compromises on this. 

So, Sir, I notice that you are looking at the watch. But, finally, I would only like to tell you this 

that today, you have a situation where the Planning Commission has estimated that the per capita 

food availability is declining since the 1990s. We have reached a stage where, according to these 

figures, the per capita availability of foodgrains is roughly around what it was during the Second 

World War. This is very depressing. Your per capita availability of pulses has declined from 66 grams 

per day per capita to 34 grams in the last five decades. And, on top of it, you have these burdens on 

the people; you have this inflation; you have these extra-economic burdens that have been put on 

our people which we have discussed so far. So, Sir, I would only like this august House to remember 

that the issues that have been raised here today in this Motion of Thanks are issues which not only 

merit attention, but we would want this Government to move on these issues in the right direction 

because we have to remember the warning that Dr. Ambedkar gave us when he presented the draft 

of this Constitution to the Constituent Assembly. I have quoted this before, but it merits repetition. 

On the 25th November, 1949, when he was commending this draft Constitution for adoption, he 

said, "On January 26, 1950, we are going to enter into a life of contradictions. In politics, we will have 

equality and in social and economic life, we will have inequality. In politics, we will be recognising the 

principle of one man-one vote and one vote-one value. 

"In our social and economic life, we shall, by reason of our social and economic structure, 

continue to deny the principle of one-man one value. How long shall we continue to live this life of 

contradictions? How long shall we continue to deny equality in our social and economic life? If we  
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continue to deny it for long, we will do so only by putting our political democracy in peril. We must 

remove these contradictions at the earliest possible moment, or, else, those who suffer from 

inequality will blow up the structure of political democracy, which this assembly has so laboriously 

built up." 

Sir, instead, what are we having today - two Indias in the making; one is 'India' and the other 

is 'Bharat'. On an earlier occasion, I referred to it as 'Shining India' and 'Suffering India'. More 

popularly, it is now called, 'IPL India' and 'BPL India'. These are the two Indias in the making. Today, 

you have lakhs of workers in the streets of Delhi but if you do not pay heed to this warning given by 

Dr. Ambedkar, tomorrow, you will have crores of them, as I said earlier, demanding of this 

Government to stop this loot and to allow them to realise their potential. Today, we are capable of 

becoming the leaders of the world, which is being undermined by our own policies. 

Today, while I participate in this Motion of Thanks, I conclude with this sincere appeal to the 

Government of India that all these issues of immortality and probity, which the President of India 

mentioned, must be probed and the guilty should be brought to book. But remember, there is a 

larger issue, namely, what is the country that we are making, what is the country that we are 

creating. And, in that, it is not merely the issues of moral degeneration alone, which need to be 

fought; issues of ethical degeneration that need to be fought, but what is required is marshalling our 

resources and using them properly to create a better India so that we can realise our potential. Thank 

you. 

Ǜी राजीव शुƛ (महाराÍĘ): धÂयवाद उपसभाÁय© जी। ...(Ëयवधान)... सबसे ¶यादा आईपीएल देखने के 

शौकीन सीताराम येचुरी जी हȅ।...(Ëयवधान)... 

उपसभाÁय© जी, राÍĘपित जी के अिभभाषण पर जो धÂयवाद ĢÎताव Ǜी जनाद«न Ȏǎवेदी जी ने ĢÎतुत िकया 

है, मȅ उसका समथ«न करने के िलए खड़ा हुआ हंू। सबसे पहले तो मȅ यह बात रखना चाहता हंू िक राÍĘपित जी के 

पूरे अिभभाषण मȂ ÎपÍटवािदता थी। सरकार ने कहȒ से यह िछपाने की कोिशश नहȒ की िक अगर ये आरोप हȅ, तो 

इनका हम कोई जवाब न दȂ। अमूमन जब इस तरह के भाषण होते हȅ, तो परंपरा यह होती है िक ऐसी बातȂ िजनमȂ  
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सरकार असहज हो सकती है, वे बाद मȂ लायी जाती हȅ। लेिकन राÍĘपित जी के अिभभाषण मȂ दूसरे पैरा से ही, 

उÂहȗने ĥÍटाचार पर अपना नजिरया रखा। सरकार ने इस पर अपना िबÊकुल ÎपÍट मत लोगȗ के बीच मȂ रखा िक 

ĥÍटाचार से िजतनी संभव है, हम लड़ाई लड़Ȃगे, िजतनी काय«वाही संभव है, वह हम करȂगे, इसमȂ लगाव, दुराव या 

छुपाव की कोई बात नहȒ है। जो मौजूदा आरोप हȅ, उन पर काय«वाही की जा रही है। इसके अलावा भिवÍय मȂ एक 

परमानȂट मैकेिन¶म बनाने के िलए एक िमिनÎटस« का समूह, जीओएम बनाया गया है और वह इस पर अÁययन 

करके अपनी िरपोट« दे रहा है िक कौन-कौन से precautions हमȂ लेने चािहए। हमȂ कौन-सी ऐसी नीितया ंअपनानी 

चािहए िजनसे िक इस तरह से भÍĘाचार की बात न हो। मȅ सदन मȂ ÎपÍट कर देना चाहता हंू िक सरकार की मंशा 

पूरी तरह से ĥÍटाचार से लड़ने की है और िजस पर भी, जो आरोप आ रहे हȅ, उन सब पर काय«वाही की जा रही है। 

इसके साथ-साथ मȅ एक बात और कहना चाहता हंू। यह ठीक है िक यह सब काय«वाही हो रही है, इसिलए हमारी 

मंशा पर शक मत किरए। आप इतना हÊला-गुÊला भी मत किरए िक पूरा देश, पूरा भारत ĥÍट हो गया, भारत मȂ 

सब कुछ ख¾म हो गया, भारत पूरी तरह से ĥÍटाचार मȂ डूबा हुआ है। अब कÇयुिनकेशन की दुिनया है। जो हम यहा ं

पर बोलते हȅ, वे बातȂ पूरे िवÌव मȂ जाती हȅ। हर जगह पर यह बात फैलती है। इससे देश की छिव िगरती है, लोगȗ का 

मनोबल िगरता है। ...(Ëयवधान)... हमारे यहा ंजो पूंजी िनवेश होता है, जो एफडीआई है, इस सब का इस पर भी 

फक«  पड़ता है। 

मȅ यह नहȒ कह रहा हंू िक िछपाया न जाए,...(Ëयवधान)... िछपाया न जाए।...(Ëयवधान)... आप बात को 

गलत समझ रहे हȅ।...(Ëयवधान)... िछपाया जाता तो राÍĘपित जी दूसरे पैरा मȂ नहȒ बोलतȒ, इसिलए नीयत बहुत 

साफ है।...(Ëयवधान)... इसिलए इस बात को समिझए िक जो बात है और वह िजतनी है, उसको उतनी ही रखो। 

आप Îवयं कह रहे हȅ िक इस देश का Ģधानमंĝी बहुत ईमानदार है।...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shuklaji, you please address the Chair. 

...(Interruptions)...  

Ǜी राजीव शुƛ: आप Îवयं कह रहे हȅ िक इस देश का Ģधानमंĝी बहुत ईमानदार है। हमारे र©ा मंĝी जी की 

सब सराहना करते हȅ, गृह मंĝी जी की सब सराहना करते हȅ। हमारे िवǄ मंĝी जी की सब सराहना करते हȅ। हमारे 

िश©ा मंĝी जी की सब सराहना करते हȅ, पयɕवरण मंĝी जी की सब सराहना करते हȅ और फूड िमिनÎटर की भी सब 

सराहना करते हȅ।...(Ëयवधान)... आप हंिसए मत।...(Ëयवधान)... 

Ǜी बलबीर पंुज (उड़ीसा): आप मजाक मत किरए।...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी (िबहार): िजन पर आरोप है, उनके नाम बताइए।...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please keep quiet. 

Ǜी राजीव शुƛ: Ãलीज, झा साहब, आप जरा सुिनए।...(Ëयवधान)... मȅ आपको िमिनÎटस« की लÇबी िलÎट  
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िगनवा सकता हंू, िजनके िखलाफ कोई आरोप नहȒ है...(Ëयवधान)... और जो ऐसी िमिनÎĘीज देख रहे 

हȅ।...(Ëयवधान)... मȅ बता रहा हंू।...(Ëयवधान)... हमारे मंिĝयȗ पर कोई आरोप ही नहȒ है।...(Ëयवधान)... 

SHRI RAJIV PRATAP RUDY: Has he been authorized to give a list of  ...(Interruptions)...  

Ǜी बलबीर पंुज: उपसभाÁय© महोदय,...(Ëयवधान)... एक िमनट। He has yielded. इÂहोनȂ इतने मंिĝयȗ 

की सूची दे दी, इसका अथ« यह है िक िजनका नाम नहȒ पढ़ा गया है, उनके बारे मȂ संदेह है।...(Ëयवधान)... 

Ǜी राजीव शुƛ: आप बात को सुिनए और बताइए िक िकस मंĝी पर आरोप है?...(Ëयवधान)... 

उपसभाÁय© (Ģो. पी.जे.कुिरयन): Please, let him speak. ...(Interruptions)... अरे भाई, उनकी बात 

सुिनए।...(Ëयवधान)... 

Ǜी राजीव शुƛ: जब आपको बोलने का मौका िमले, तब बोल दीिजएगा, लेिकन दूसरे की बात तो 

सुिनए।...(Ëयवधान)... मȅ यह कह रहा हंू िक जो ये बार-बार बाहर जाकर perception दे रहे हȅ िक पूरी सरकार 

अखंड ĥÍटाचार मȂ डूबी हुई है। अटल जी की नकल करके, जो लोग बाहर बोल रहे हȅ, मȅ उनको बताना चाहता हंू 

िक िकस मंĝी के िखलाफ ¯या आरोप हȅ, कोई आरोप नहȒ है, इसिलए इस तरह की हाय-तौबा मत मचाइए। जहा ं

तक काय«वाही की बात है,...(Ëयवधान)... ǘडी जी, सुन तो लीिजए। यही तो आपके साथ समÎया है िक आप 

सुनना नहȒ चाहते हȅ।...(Ëयवधान)... िडस-इÂवेÎटमȂट पर िकतना बड़ा हंगामा हुआ था, वह िकतना बड़ा ÎकȂ डल 

था, लेिकन हमने तो िकसी का इÎतीफा नहȒ मागंा। ऐसा कभी नहȒ हुआ िक हमने इÎतीफा मागंा हो और आपने 

िदलाया हो। ये सब आरोप लगते रहे हȅ और इसको समझना चािहए। असली बात यह है िक काय«वाही ¯या हुई। मȅ 

काय«वाही बताता हंू िक आरोप ही तो लगे थे। आिखर ए. राजा के िखलाफ आरोप ही तो लगे और सरकार ने ¯या 

कदम उठाया।...(Ëयवधान)... उनसे इÎतीफा िलया और आज व ेजेल मȂ हȅ। अभी कोई जजमȂट तो नहȒ आ गया, 

लेिकन उनसे इÎतीफा िलया और वे जेल मȂ हȅ और उनसे संबंिधत अफसर भी जेल गए तथा उन सभी पर काय«वाही 

हो रही है। हमारे एक मु°यमंĝी के िखलाफ आरोप लगे।...(Ëयवधान)... ǘडी जी...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, let him speak. ...(Interruptions)... 

You can reply when your turn comes. ...(Interruptions)... 

Ǜी राजीव शुƛ: अगर आप सुनने का धैय« रखते हȅ,...(Ëयवधान)... आप तो रा¶य सभा के मैÇबर हȅ और 

मंĝी भी रहे हȅ। पहले आप सुिनए िफर बोल लीिजएगा।...(Ëयवधान)... ये कह रहे हȅ िक आपके िखलाफ भी चाजȃज  
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थे, मȅ व ेनहȒ बोल रहा हंू। जब इतनी बड़ी काय«वाही की जा रही है, तो आपने कहा िक CBI से जाचं कराओ, तो CBI 

से जाचं हो रही है। सुĢीम कोट« ने अलग मॉिनटȋरग शुǘ की, सरकार ने जुिडशल कमीशन बनाया, PAC से कराई 

और अब JPC बना दी। हमने एक आदमी पर पाचं-पाचं तरह की जाचं करा दी। आप तो एक भी जाचं नहȒ कराते। 

हमारे मु°यमंĝी पर आरोप लगा, तो हमने तुरंत उनको हटा िदया। अगर उन पर आरोप लगा तो तुरंत हटाया और 

काय«वाही की। हम इस तरह के आदमी तो नहȒ हȅ। हमारे मु°यमंĝी पर ĥÍटाचार का आरोप लगे तो वह ĥÍटाचार है 

और आपके मु°यमंĝी पर आरोप लगे तो सदाचार है, यह तो नहȒ हो सकता है। हम अपने मु°यमंĝी को हटा दȂ और 

आप अपने को न हटाएं। यिद आप अपने वाले को हटाना भी चाहो,...(Ëयवधान)... मȅ िकसी का नाम नहȒ ले रहा 

हंू।...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shuklaji, one minute please. 

...(Interruptions)... I think, the House agrees that we will do lunch break. 

SHRI RAJIV PRATAP RUDY: A suggestion has come that we break for lunch and extend the 

sitting of the House till 6.p.m. This is what leaders have said. (Interruptions) We break for lunch and 

extend the sitting of the House for one hour, from 5.00 p.m. to 6. 00 p.m. ...(Interruptions)... 

डा. Ģभा ठाकुर (राजÎथान): सर, इÂहȂ speech तो complete करने दीिजए। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The suggestion from the Treasury Benches is 

that let him finish the speech and then we will have lunch break. We will sit beyond 5.00 p.m. 

(Interruptions) We will sit beyond 6.00 p.m. ...(Interruptions)... That is one hour extra. 

...(Interruptions)... 

SHRI RAJIV PRATAP RUDY: Sir, this will complicate the mathematics of the Congress Party. 

...(Interruptions)... 

Ǜी राजीव शुƛ: ǘडी जी, भाषण का flow िबगड़ रहा है। ¯या आप मेरे ऊपर नाराज हȅ? ¯या बात है? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Do you agree with this suggestion? 

...(Interruptions)... Tell me the problem. ...(Interruptions)... I agree with your suggestion. If you 

don't agree with this suggestion, I will adjourn the House. ...(Interruptions)... I believe you are  
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agreeing with it. ...(Interruptions)... Now you finish your speech. 

Ǜी राजीव शुƛ: सर, अभी तो मȅ शुǘ हुआ हंू। कुिरयन साहब, हमारा टाइम िकतना है? सर, अभी 2 घंटे 5 

िमनट हȅ। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now let us not disturb him. He will finish 

quickly. 

Ǜी राजीव शुƛ: उपसभाÁय© जी, मȅ यही कह रहा था िक अगर हम कार«वाई न कर रहे हȗ, अगर हम कड़े 

कदम न उठा रहे हȗ, अगर हम जाचं न कर रहे हȗ, तब आपको उगलीं  उठाने का पूरा अिधकार है, कोई भी आरोप 

लगाने का पूरा अिधकार है। हम अपने मु°यमंिĝयȗ को हटा रहे हȅ, हम आरोिपत मंिĝयȗ को हटा रहे हȅ। और तो 

और, आप जैसी जाचं की मागं कर रहे हȅ, वह पूरी की जा रही है। आिखर मȂ जेपीसी की मागं भी पूरी हुई। जेपीसी 

की घोषणा आई। जेपीसी इसकी जाचं करेगी। मȅ सरकार से मागं कǘंगा, सरकार के नुमाइंदे बैठे हȅ, मȅ उनसे मागं 

कǘंगा िक जेपीसी 1998 के बाद से टेलीकॉम के सारे केसेज को, सारी पॉिलसीज को अपने दायरे मȂ ले और उनकी 

जाचं करे और दूध का दूध और पानी का पानी करे। यह नहȒ िक िसफ«  एक आदमी को पकड़ कर उसकी जाचं हो। 

यह मेरी सरकार से जेपीसी के मुताȎÊलक मागं है। 

अगर हो सके, तो एक जाचं, चाहे वे िकसी भी जमाने के हȗ, चाहे वे हमारे हȗ, चाहे आपके हȗ, एक बार िफर 

से disinvestment पर हो जानी चािहए, ¯यȗिक राÍĘीय पिरसÇपȎǄया,ं इतनी जǘरी assets थȒ, िजनको कौिड़यȗ 

के दाम िदया गया। चाहे हमारे जमाने के हȗ, चाहे आपके जमाने के हȗ। 

Ǜी बलबीर पंुज: वह भी आपका जमाना था। 

Ǜी राजीव शुƛ: हम दोबारा मागं कर सकते हȅ। चाहे शौरी साहब ने िकए हȗ, चाहे हमारे वालȗ ने िकए हȗ, 

सबकी जाचं हो जाए। जो बड़े-बड़े कॉलम िलखे जा रहे हȅ, वह सब सामने आ जाए िक 50-50 एकड़ के होटÊस 7-7 

करोड़ मȂ चले गए। यह अंधी लटू नहȒ थी, तो ¯या थी? मȅ बोलना नहȒ चाहता। अगर खुजराहो के होटल की बत«न 

और कारपेट को जोिड़ए, तो दो करोड़ की थी। आप ¯या बात कर रहे हȅ। उदयपुर का होटल इतना बड़ा होटल है 

और वह िकतने पैसे मȂ चला गया। मȅ एक-दो नहȒ, दज«नȗ होटलȗ की बात कर सकता हंू। चाहे इधर की हो, चाहे 

उधर की हो, disinvestment की दोबारा जाचं हो जानी चािहए। मȅ सरकार से यह मांग करता हंू िक वह इस मामले 

पर िवचार करे। अगर हमारे लोगȗ ने गलती की हो, तो उनको सजा दे और अगर उधर से गलती हो, तो उनको 

सजा दी जानी चािहए। इसे नहȒ छोड़ना चािहए। 
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S-band पर बात आई है। सरकार ने S-band की deal cancel की है, बहुत अ´छी बात है। लेिकन मȅ नेता 

िवप© से एक बात पर सहमत नहȒ हंू िक अपराध या चोरी हो गई। अगर कोई ढंग से पढ़े, ¯यȗिक यह technical 

issue है और मȅ इसे अ´छी तरह से समझता हंू।...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी: बाकी लोग नहȒ समझते हȅ। 

Ǜी राजीव शुƛ: ǘडी जी, आपकी पूरी पाटȓ जानती है िक बहुत िवǎान हȅ। अभी 6 साल िमले हȅ। आिखरी 

साल मȂ बोलना था िक renew हो जाए। अभी इतनी ताकत ¯यȗ खच« रहे हȅ? Lung power का इÎतेमाल fifth year 

मȂ करना चािहए। यह यहा ंका ǘल होता है।...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी: जो आप करते रहते हȅ। 

Ǜी राजीव शुƛ: हा,ं मȅ करता ही हंू। यह हमारी पूंजी का मसला है, उसको अपनी जगह रहने दीिजए। 

जहा ंतक S-band का मामला है, S-band पर एक करार हुआ था, िजसमȂ satellite develop िकया जाना 

था। उसके िलए भी पैसा िदया जाना था। उसमȂ सारे transponders नहȒ िमल रहे थे, कुछ limited transponders 

िदए जा रहे थे और limited megahertz थी। लेिकन चूिंक न उसमȂ सरकार का कोई पैसा खच« हुआ, न सरकार के 

राजकीय कोष का िकसी िकÎम का कोई नुकसान हुआ, इसिलए यह कहना िक बहुत बड़ा अपराध हो गया, 

घोटाला हो गया, मेरे °याल से उिचत नहȒ है। बाकी आप लोग भी िवǎान हȅ, सरकार मȂ रहे हȅ, अगर आपको लगता 

है िक ऐसी बात है, तो और बात है, मेरे िहसाब से उसको कोई घोटाला नहȒ माना जाना चािहए। S-band के बारे मȂ 

मȅ यही बात रखना चाहता हंू। 

जहा ंतक भेदभाव की बात है िक केÂğ सरकार रा¶य सरकारȗ के साथ भेदभाव करती है, इस संबंध मȂ मȅ 

एक बात अवÌय रख देना चाहता हंू, आज से 10-15 साल पहले भी मȅ देखता था िक ¶यादातर रा¶य सरकारȂ ओवर 

ĚाÄट की समÎया से जूझती थȒ। िपछले दस साल से ऐसी एक परÇपरा चली आ रही है। आज रा¶य सरकारȂ 

ओवरĚाÄट की समÎया से नहȒ जूझ रही हȅ, लेिकन केÂğ के माÁयम से िबना िकसी भेद-भाव के रा¶य सरकारȗ को 

िवǄीय मदद दी जाती है। चाहे केÂğ की Äलैगिशप ÎकीÇस हȗ अथवा अÂय तमाम योजनाएं हȗ, इनके माÁयम से उÂहȂ 

इतना पैसा िदया जा रहा है िक रा¶य सरकारȂ खच« तक नहȒ कर पा रही हȅ, िफर वे रा¶य सरकारȂ चाहे िकसी की भी 

हȗ, आपकी हȗ या हमारी हȗ, सबको पैसा िदया जा रहा है। यह कहना िक कोई भेदभाव हो रहा है, िबÊकुल उिचत 

नहȒ है। हालािंक मȅ रा¶यȗ के बारे मȂ बोलना नहȒ चाहता हंू, ¯यȗिक सदन की परÇपरा नहȒ है, लेिकन चूिंक कल 

सÇमाननीय नेता िवप© गुजरात का मामला लाए थे, इसिलए मȅ िनȎÌचत ǘप से उनकी इस बात का जवाब देना 

चाहता हंू। 
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जहा ंतक केÂğीय मंिĝयȗ के पहंुचने की बात थी िक केÂğ से कोई मंĝी नहȒ गया, यहा ंसे कोई भागीदारी 

नहȒ हुई, कल Ǜी अहमद पटेल जी यहा ंबैठे हुए थे, आज नहȒ हȅ, उÂहȗने यह बात रखी भी थी िक वह फै¯¹स चैक 

कर लȂ। मȅ माननीय नेता िवप© से पूछना चाहता हंू िक ¯या मु°य मंĝी जी ने वहा ंसे िकसी केÂğीय मंĝी को बुलाया 

था? िकसी को इÂवाइट िकया था? मुझे तो पता नहȒ, आप केÂğीय मंिĝयȗ की बात तो छोड़ दीिजए, आप यह पता 

लगाइए िक उÂहȗने नेता िवप© को भी इÂवाइट िकया िक नहȒ िकया? आडवाणी जी को इÂवाइट िकया िक नहȒ 

िकया? वे Îवयं ही इतना लेना चाहते हȅ िक िकसी दूसरे को इÂवाइट ही नहȒ करते। आपको यह सब पता लगा लेना 

चािहए। 

दूसरी बात उÂहȗने यह कही िक ONGC ने उसमȂ पूरी भागीदारी की और यह भी कहा िक बȅकȗ को भागीदारी 

नहȒ दी जा रही है, बȅकȗ को शािमल नहȒ होने िदया जा रहा है। लेिकन मȅने जो पता लगाया है और मेरे पास जो 

सूचना है, मेरे पास बȅकȗ की पूरी िलÎट है, चाहे बȅक ऑफ बड़ोदा हो, बȅक ऑफ इंिडया हो, कैनरा बȅक हो, 

कॉपȘरेशन बȅक हो, देना बȅक हो, इंिडयन बȅक हो, इंिडयन ओवरसीज़ बȅक हो, ओिरएंटल बȅक ऑफ कॉमस« हो, 

Îटेट बȅक ऑफ इंिडया हो, इनमȂ से िकसी का 50,000 करोड़ है, िकसी का 15,000 करोड़ है, िकसी का 10,000 

करोड़ है, िकसी का 8,000 करोड़ है, िकसी का 5,000 करोड़ है। मेरे पास पूरी िलÎट है। इसिलए मेरे °याल से 

अगर त¿यȗ का पता लगाकर बोला जाए तो ¶यादा बेहतर रहेगा। 

एमओयज़ू के बारे मȂ ...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी: आपने जो कहा ...(Ëयवधान)... 

Ǜी राजीव शुƛ : ǘडी जी, िफर वही बात। आप शातं रिहए न। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rudy, please don't interrupt. 

...(Interruptions)... 

Ǜी राजीव शुƛ : दूसरा, एमओयज़ू के बारे मȂ पता लगाना चािहए। मȅ तो कहना हंू िक एमओयज़ू पर एक 

वाइट-पेपर आना चािहए िक जो एमओयज़ू पहले हुए, उनमȂ ¯या हुआ, वे लागू हुए िक नहȒ हुए और िकस तरह के 

एमओयज़ू हो रहे हȅ। पाइपलाइन का जो रेनोवेशन हो रहा है, उसके िलए भी कहा जा रहा है िक एमओय ूकर लो, 

Ģाइवेट होटल के िलए भी सरकार से एमओय ूकर लो और अगर एमओय ूइतने पाक और साफ हȅ तो गुजरात 

सरकार की वेबसाइट पर आपने एमओयज़ू का िडटेल ¯यȗ नहȒ डाला है? आप वेबसाइट मȂ डािलए िक एमओयज़ू 

का ¯या हुआ। वाइĤȂट गुजरात है, लेिकन आज की तारीख मȂ वेबसाइट सबसे बड़ी चीज़ है इसिलए आप साफ-साफ 

अपनी सब बात सामने रिखए, पुÎतक मȂ भी एमओयज़ू की कोई िडटेल नहȒ है। मȅ नेता िवप© के माÁयम से गुजरात  
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के मु°य मंĝी से मागं करता हंू िक एमओयज़ू के बारे मȂ एक वाइट पेपर िनकालȂ और सबके सामने उसे पेश करȂ िक 

उÂहȗने गुजरात मȂ एमओयज़ू के ज़िरए अभी तक ए¯चुअली ¯या हािसल िकया है, िकन-िकन लोगȗ के साथ 

एमओयज़ू हो रहे हȅ? आपको यह सब इस देश के लोगȗ को बताना चािहए। आप इÂवेÎटमȂट लाने के िलए लोगȗ को 

अपने Ģदेश के एसे¹स कौिड़यȗ के भाव पर दे रहे हȅ। उनका Åयौरा भी रखा जाना चािहए िक िकन-िकन को जमीन 

जा रही है और कैसे उनको परिमशन िमल रही है। िसफ«  Ǜेय और वाहवाही लटूने के िलए आप रा¶य का सब कुछ 

लटाु  दȂ, यह भी उिचत नहȒ है। इसके मामले मȂ भी Ì वेत-पĝ देना चािहए। 

Ǜी बलबीर पंुज : यह आपने बहुत गंभीर आरोप लगाया है िक वहा ंपर लटायाु  जा रहा है। आपके पास इसका 

कोई Ģमाण नहȒ है ...(Ëयवधान)... पूरे देश मȂ ऐसा एक ही Ģदेश है, जहा ंपर Ģगित इतनी हुई है िक आपके नेता के 

नाम पर जो संÎथान हȅ, व ेभी इस बात को मानते हȅ ...(Ëयवधान)... 

उपसभाÁय© (Ģो. पी.जे. कुिरयन) : Ãलीज़, आप बैिठए, बैिठए ...(Ëयवधान)... 

Ǜी राजीव शुƛ : बलबीर जी, यह जो िवªापन िनकलता है न अखबार मȂ ...(Ëयवधान)... 

Ǜी बलबीर पंुज : िवªापन ¯या िनकलता है? ...(Ëयवधान)... गुजरात के अंदर डेवलपमȂट का जो काम हुआ 

है, वह भारत के अÂदर और कहȒ नहȒ हुआ है। 

उपसभाÁय© (Ģो. पी.जे. कुिरयन) : Ãलीज़, बैिठए, बैिठए ...(Ëयवधान)... Please address the Chair. 

Ǜी राजीव शुƛ : आप मुझे अपनी बात कंÃलीट करने दीिजए न। 

िफर नेता िवप© ने वंशवाद पर सलाह दी िक राजनीित मȂ वशंवाद नहȒ होना चािहए।  

मुझे पूरी उÇमीद है िक उनकी सलाह पर हमारे नेतागण गौर कर रहे हȗगे, Ǜी जसवंत ȋसह जी गौर कर रहे हȗगे, 

वसुंधरा राजे जी गौर कर रही हȗगी, बाल ठाकरे साहब गौर कर रहे हȗगे, गोपीनाथ मंुडे जी गौर कर रहे हȗगे, 

Ģकाश ȋसह बादल जी गौर कर रहे हȗगे, ओम Ģकाश चौटाला जी गौर कर रहे हȗगे, रिव शंकर Ģसाद जी गौर कर 

रहे हȗगे और राम जेठमलानी जी भी गौर कर रहे हȗगे। मुझे लगता है िक नेता िवप© की यह सलाह अड़ोस-पड़ोस मȂ 

बैठे लोगȗ को भी लेनी चािहए, यही मȅ कहना चाहता हंू। 

अब बात मूÊय वृȎǉ की है। मूÊय वृȎǉ को लेकर हम बहुत िचȎÂतत हȅ। हम Îवयं मूÊय वृȎǉ पर लगातार 

सरकार से अपे©ा कर रहे हȅ िक इसको लेकर आम जनता बहुत परेशान है, आम आदमी बहुत परेशान है। मूÊय वृȎǉ 

पर अंकुश िनȎÌचत ǘप से लगाया जाना चािहए। ऐसे कड़े कदम उठाने चािहए, िजनसे िक लोग, जो महंगाई से 

ĝÎत हȅ, उनको राहत िमल सके। यह काम केÂğ सरकार और रा¶य सरकारȗ ǎारा िमल कर हो सकता है। रा¶य 

सरकार चाहे िजस पाटȓ की हो, लेिकन जब दोनȗ िमलकर काम करȂगी तभी यह होगा, ¯यȗिक सȎÅजयȗ का दाम  
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केÂğ सरकार के हाथ मȂ नहȒ रा¶य सरकारȗ के हाथ मȂ होता है, लेिकन इन चीज़ȗ का जो घाटा है, वह केÂğ 

सरकार के हाथ मȂ है िक िकन चीज़ȗ की कमी है या िकनका उ¾पादन सही नहȒ हो पाता। इसिलए केÂğ और रा¶य 

िमलकर, एक-दूसरे पर छȒटाकशी करके नहȒ, एक-दूसरे के िखलाफ धरना-Ģदश«न करके नहȒ या, एक-दूसरे के 

िखलाफ आलोचना-Ģ¾यालोचलना करके नहȒ, बȎÊक िमलजुलकर इस समÎया को हल करȂ, ¯यȗिक इससे आम 

आदमी Ģभािवत है। 

पॉिलिटकल Ãवायं¹स हम आपके िखलाफ Îकोर कर लȂ या आप हमारे िखलाफ Îकोर कर लȂ, उससे काम 

नहȒ चलने वाला है, बȎÊक लोगȗ का जो दद« है, वह दूर होना चािहए। इसमȂ कुछ Îथायी समÎयाएं हȅ और उनका 

िनराकरण यह पूरा सदन एक साथ िमलकर कर सकता है, मतलब यह सारे राजनीितक दलȗ की िजÇमेदारी है। 

अगर आप आंकड़े उठाएं तो पाएंगे िक हमारी पोपुलेशन Đोथ 2 परसȂट है और हमारी एĐीकÊचर आउटपुट या 

उ¾पादन िसफ«  0.8 परसȂट की दर से ही बढ़ रही है, तो 1.2 Ģितशत का यह जो गैप हर साल बढ़ रहा है, उससे मȅ 

बता रहा हंू िक यह खाǏ-समÎया, चाहे कोई भी सरकार आए, िकतनी िवकराल होने वाली है िक आप सोच नहȒ 

सकते। जैसे पेĘोल और डीजल इÇपोट« होता है वैसे ही खाने-पीने के सामानȗ का आयात करना पड़ेगा। जब भारत 

आयात करने जाता है तो िवÌ व बाजार मȂ कीमतȂ इतनी बढ़ जाती हȅ िक उससे सÎती चीज नहȒ िमलती है। अत: इस 

गैप को कम करने के िलए हमȂ कुछ कदम उठाने पड़ेगे। उनमȂ सबसे मह¾वपूण« कदम यह है िक एĐीकÊचर लȅड 

बचाई जाए। हमारी जो एĐीकÊचर लȅड है, वह िदनȗिदन कम होती जा रही है। हर गावं बढ़ रहा है, हर शहर बढ़ 

रहा है और हर कÎबा बढ़ रहा है। इसका नतीजा यह है िक एĐीकÊचर लȅड मȂ कमी होती जा रही है। हर रा¶य मȂ 

डेवलपमȂट के िलए रीयल Îटेट डेवलपस« को या इंडÎĘीयलाइजेशन के िलए जमकर एĐीकÊचर लȅड दी जा रही है। 

रा¶यȗ मȂ एक बहुत पोपुलर वड« है, िजसको CLU बोला जाता है, मतलब change of Land Use. मुझे लगता है िक 

इस पर िकसी भी तरह से कोई अंकुश लगना चािहए या कोई कानून आना चािहए, तािक एĐीकÊचर लȅड बचाई 

जाए। इस कंĘी मȂ 27 परसȂट वेÎट लȅड है। पहले, राजीव गाधंी जी के जमाने मȂ, एक वेÎट लȅड िमिनÎĘी भी बनाई 

गई थी, वह अब पता नहȒ, है या नहȒ है। कहने का ता¾पय« यह है िक हमारे यहा ंजो 27 परसȂट वेÎट लȅड है, उस 

लȅड पर डेवलपमȂट िकया जाए और उस लȅड पर इस तरह की बाकी गितिविधया ंकी जाएं तथा िकसी तरह से 

एĐीकÊचर लȅड को बचाने के िलए कानून आना चािहए, तािक हमारा जो खाǏाÂन-उ¾पादन है, वह और न घटता 

जाए। यह तभी हो सकता है जब उस कोने से लेकर इस कोने तक के सारे दल सहमत हȗ, सारी रा¶य सरकारȂ, वे 

चाहे िजस भी पाटȓ की हȗ, सहमत हȗ और हम सब एĐीकÊचर लȅड को बचाने के िलए कोई कारगर कदम उठाएं। 

तब जाकर हम इसको िकसी तरह रोक सकते हȅ, तािक हमारा फूड इÇपोट« िबल कम आए। 



 310

सर, मȅ एक बात और कहंूगा, जो मȅने माननीय खाǏ मंĝी Ǜी थॉमस साहब को िलखी है और उÂहȗने उसके 

बारे मȂ Ģेस मȂ भी बहुत अ´छा कहा है िक वह उस पर सोच रहे हȅ िक फूड को बचाने का काम िकया जाए, वेÎट फूड 

मैनेजमȂट हो। एक अनुमान के मुतािबक पूरे देश मȂ 5 से 7 लाख पाȌटया ंरोज होती है और सब मȂ िमिनमम 5 से 10 

िकलो खाना बरबाद होता है, तो सोिचए िक एक िदन मȂ हजारȗ टन खाना बबɕद हो रहा है। इसमȂ रेÎतराजं और 

होटÊस शािमल नहȒ हȅ, मȅ िसफ«  पाȌटयȗ की ही बात कर रहा हंू। घरȗ मȂ जो खाना बबɕद होता है, मȅ उसकी भी बात 

नहȒ कर रहा हंू। साल मȂ लाखȗ टन खाना हम पाȌटयȗ के जिरए बबɕद कर रहे हȅ। इस मामले मȂ पािकÎतान से लेकर 

तमाम जगहȗ पर कानून हȅ। मुझे लगता है िक हमȂ इस पर कुछ-न-कुछ सोचना चािहए। मȅ यह नहȒ कहता िक इन 

पाȌटयȗ पर रोक लगा दी जाए या गेÎट कंĘोल ए¯ट लाया जाए, लेिकन हमȂ dishes को कंĘोल करना चािहए िक 

आप िकसी पाटȓ मȂ िकतने Ëयंजन परोस सकते हȅ और िकतने लोगȗ को बुला सकते हȅ। ऐसा कुछ सरकार को 

सोचना चािहए, तािक खाने की बबɕदी रोकी जा सके।...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी: जैसी इमरजȂसी मȂ ËयवÎथा की गई थी?...(Ëयवधान)... 

Ǜी राजीव शुƛ: देिखए, आप इसको ऐसे मत मािनए। यह इमरजȂसी की बात नहȒ है। यह एक ऐसी चीज है 

जो रा¶य सरकारȗ के जिरए होगी। हमȂ यह सोचना चािहए िक खाने की बबɕदी न हो।...(Ëयवधान)... 

Ǜी राजीव Ģताप ǘडी: ऐसा है...(Ëयवधान)... जहा ं आपकी रा¶य सरकार है, वहा ं ऐसा कर 

दीिजए...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rudyji, please. Let it be raised.  

...(Interruptions)... That is his view. Why do you object? ...(Interruptions)... 

Ǜी राजीव शुƛ: आपकी समÎया ¯या है, यह बताइए?...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please.  ...(Interruptions)... 

Ǜी बलबीर पंुज: इससे ĥÍटाचार बढ़ेगा।...(Ëयवधान)... 

Ǜी राजीव शुƛ: सुझाव सुनने मȂ आपको ¯या आपȎǄ है?...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. Why do you object? That is his 

view.  ...(Interruptions)... Please take your seats. ...(Interruptions)... 

Ǜी राजीव शुƛ: हम िमिनÎटर तो हȅ नहȒ िक ...(Ëयवधान)... हम िमिनÎटर तो हȅ नहȒ िक सरकार की ओर से 

यह घोषणा करȂ िक ...(Ëयवधान)... 
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Ǜी बलबीर पंुज: आप बनȂगे...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, Please. That is his view. Please don't 

distrupt.  ...(Interruptions)... 

Ǜी बलबीर पंुज: आप Ģयास किरए, आप जǘर बनȂगे, राजीव जी।...(Ëयवधान)... इस बार आपका जो 

भाषण है, उसके माÁयम से आप जǘर बनȂगे...(Ëयवधान)... िजतना अ´छा भाषण आप दे रहे हȅ...(Ëयवधान)... 

उपसभाÁÈ© (Ģो. पी.जे. कुिरयन): आप बैिठए...(Ëयवधान)... आप इनको ¯यȗ िडÎटब« करते 

हȅ?...(Ëयवधान)... 

Ǜी राजीव शुƛ: राÍĘपित जी ने अपने अिभभाषण मȂ judicial accountability की बात की है िक judiciary 

की accountability भी fix की जानी चािहए। मȅ इसका Îवागत करता हंू। मȅ सरकार से अनुरोध करता हंू िक जÊदी 

से जÊदी िबल लाना चािहए, ¯यȗिक जुिडशरी मȂ माहौल बहुत िबगड़ रहा है। िहÂदुÎतान के इितहास मȂ पहले यह 

नहȒ सुना गया िक एक के बाद एक लगातार सुĢीम कोट« के दो चीफ जȎÎटस के िखलाफ आरोप आये हȗ। चीफ 

जȎÎटस ऑफ इंिडया भगवान के बाद माना जाता है। अगर उसने िकसी के िखलाफ कोई िनण«य दे िदया, कोई 

जजमȂट दे दी, तो भगवान के अलावा उसको कोई नहȒ सुधार सकता, िसफ«  capital punishment मȂ राÍĘपित के 

पास mercy petition दे सकते हȅ, बाकी केसेज मȂ भगवान, अÊलाह या गॉड के अलावा कोई उसको नहȒ बचा 

सकता। जब दो former Chief Justice of India पर आरोप लगते हȅ, तो यह बहुत गंभीर और ȋचता की बात है। 

रा¶य सभा, जȎÎटस सौिमĝ सेन का केस सुनने जा रही है। यह तारीख िकसी भी िदन तय हो सकती है। जुिडशरी 

पर ये जो लगातार आरोप आ रहे हȅ, िजस तरह से recruitment हो रही है और जैसे Ģमोशंस हो रहे हȅ, इस 

collegium system के बारे मȂ लगातार बोला गया िक इसमȂ जमकर भाई-भतीजावाद है। हम आपके िलए लेते हȅ, 

आप हमारे िलए लेते हȅ, इस तरह के आरोप लग रहे हȅ। यह हम नहȒ बोल रहे हȅ, जजेज तक कमȂट कर रहे हȅ। 

जȎÎटस * का यह कहना है िक इलाहाबाद हाई कोट« सड़ गया है। It is a rot, उÂहȗने बोला। ऐसे तमाम हाई को¹स« 

के जजेज के बारे मȂ बात हो रही है। यह एक बेहद गंभीर और िचÂता का मामला है।...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. Shuklaji, don't mention the names 

of judges, please. 

Ǜी राजीव शुƛ: हम जजेज को ही ¯वोट कर रहे हȅ, यह पता है।...(Ëयवधान)... 

* Not recorded. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can speak generally. Don't bring the 

names. 

Ǜी राजीव शुƛ: सर, यहा ंunanimity है। इसिलए हम मामले मȂ यह जो Judicial Accountability Bill है, वह 

िजतनी जÊदी लाया जा सके और collegium system पर review हो सके, मेरे °याल से यह अ´छी बात होगी और 

सरकार को इसको त¾काल करना चािहए। 

एक बात माओवािदयȗ के बारे मȂ कही गयी। उस मामले मȂ येचुरी जी ने भी बोला और हम भी यह कहते हȅ िक 

यह जो न¯सलवाद है, उस पर िकसी तरह से काबू पाया जाना चािहए। हमारे सेनाÁय© ने यह कहा है िक उनके 

िखलाफ सेना का इÎतेमाल िकया जाना ठीक नहȒ है, वे हमारे अपने लोग हȅ। अगर यह भावना है, तो अ´छी बात है। 

इसको उस भावना से करȂ, लेिकन इस पर काबू भी करना चािहए, ¯यȗिक जैसा कल उड़ीसा मȂ हुआ है, उससे एक 

तरह से उन लोगȗ को एक नायाब तरीका िमलता है। हमारे अफसरȗ को भी यह Áयान रखना पड़ेगा िक वे ऐसी 

situation न पैदा कर दȂ िक िकसी तरह से व ेऐसी जगह फंस जाएं िक उनको न¯सली अपǭत कर लȂ। हर एक को 

बहुत सावधानी से चलना पड़ेगा। इस मामले मȂ सब को बहुत सतक« ता से काम लेना होगा िक कहȒ कोई उनका 

दुǗपयोग न कर ले और उनसे फायदा न उठा ले। न¯सिलयȗ की समÎया से हम सब िमल-जुल कर िनपट सकते हȅ, 

तभी इस समÎया का समाधान हो सकता है। लोगȗ को उससे बचाया जाए, इस पर हमारी यही राय है। 

नेता िवप© ने एक बात coalition को लेकर रखी और उसको लेकर हमारे ऊपर काफी हमला िकया और 

Ģधानमंĝी जी पर हमला िकया। यह कहा गया िक ऐसा लगता था िक एक िमिनÎĘी, टेलीकॉम िमिनÎĘी तो 

permanently एक पाटȓ के िलए तय कर दी गयी थी। Coalition के बारे मȂ आपको पता है िक इसमȂ कोई 

ÎपÍटवािदता नहȒ है। आपने भी coalition Govt. चलायी है और हम भी coalition Govt. चला रहे हȅ। उसकी बातȂ 

आपको भी अ´छी तरह से पता हȅ और हमको भी पता हȅ। उन बातȗ को दोहराने से कोई फायदा नहȒ है िक आपके 

जमाने मȂ कैसे एक िमिनÎटर के पास ही पावर िमिनÎĘी रही थी और आप चाहते हुए भी उसको नहȒ ले पा रहे थे। 

हमȂ यह भी पता है िक उस जमाने के िवǄ मंĝी को िकसके दबाव पर हटा िदया गया था। कैसे एक नेता हैदराबाद से 

आते थे और पीडीएस का चावल सȅ¯शन करा कर हर महीने ले जाते थे। आपको यह भी पता है िक एआईएडीएमके 

के लोगȗ ने िकस तरह से अपने-अपने मंिĝयȗ को यहा ंपर िबठाया था और िवभाग मागें थे। यह पूछने की बात नहȒ है 

और न मȅ इसको कहना चाहता हंू, ¯यȗिक ये समÎयाएं हȅ, िजनसे जूझना पड़ेगा और आप भी इनसे जूझे थे। लेिकन, 

िसफ«  हमारे ऊपर प¾थर मारो और अपना भलू जाओ, यह ठीक नहȒ है। मेमोरी Ãलस की गोिलया ंलो, लेिकन अपना 

याद रखो िक हमारे जमाने मȂ ¯या हुआ था। िसफ«  Ģधानमंĝी के ऊपर हमला करना या मजाक बना देना ठीक नहȒ 

है। Coalition Govt. मȂ िकस तरह से होता है, यह आपको अनुभव है, आप जानते हȅ, वे बातȂ दोहराने की जǘरत  
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नहȒ है। ...(Ëयवधान)... मȅ आरोप नहȒ लगा रहा। मȅ कह रहा हंू िक आप भी मजबूर थे। आपकी भी मजबूिरया ंथȒ। 

इसिलए हमारे ऊपर आरोप और आप जो कर रहे थे, वह ठीक-ठाक था! मतलब यह िक "हमारे िलए तो थू-थू 

कड़वा और आपके िलए गप-गप मीठा!" ये दोनȗ बातȂ नहȒ चलती हȅ। इस मामले मȂ हमȂ ÎपÍट रहना चािहए िक जो 

समÎया आपने झेली, वह समÎया हमने भी झेली। हमȂ यह कहना नहȒ चािहए, लेिकन जॉज« साहब कैसे लगातार 

िडफȂ स िमिनÎटर बने रहे और हटने के बाद भी व ेवािपस िडफȂ स मȂ ही आये? तो, हम कहते िक आपने एक पाटȓ के 

िलए िडफȂ स िमिनÎĘी िरजव« कर दी थी। ¯या यह सही था? हम यह नहȒ कहना चाहते। हम आप पर आरोप नहȒ 

लगा रहे हȅ, लेिकन जॉज« साहब लगातार र©ा मंĝी रहे और तहलका के कारण हटने के बाद उÂहȗने लौट कर िफर 

वही जगह ली। ये जो coalitions होते हȅ, इनको समझकर चलना चािहए और मेरे °याल से इÂहȂ आरोपȗ के घेरे मȂ 

नहȒ लेना चािहए। 

आिखर मȂ मȅ िश©ा मंĝी जी से यह कहंूगा िक नॉथ«-इंिडया की िजतनी भी Îटे¹स हȅ, सभी मȂ Ģाइमरी ÎकूÊस 

मȂ ही optional subject के ǘप मȂ अंĐेजी को जǘर रखा जाए। जो काÂवȂट ÎकूÊस हȅ या Ģाइवेट ÎकूÊस हȅ, व े

अंĐेजी पढ़ाते हȅ, लेिकन जो गवन«मȂट के ÎकूÊस हȅ, वहा ंछठी क©ा से ब´चȗ को अंĐेजी पढ़ाई जाती है। इसके 

कारण ब´चȗ मȂ ȋजदगी भर inferiority complex रहता है, उनमȂ हीन भावना रहती है और व ेकभी भी पȎÅलक Îकूलȗ 

मȂ पढ़ने वाले ब´चȗ की बराबरी नहȒ कर पाते। इस कारण वे हमेशा दोयम दजȃ के नागिरक बनकर रह जाते हȅ। यह 

ऐसी समÎया है, िजसे भले ही लोग हंसकर टाल सकते हȅ, लेिकन मेरा यह मानना है िक इसके िलए कोई कारगर 

कदम उठाना चािहए और सभी को बरारबी का मौका देना चािहए। इसिलए यह बहुत जǘरी है िक गवन«मȂट के 

Ģाइमरी Îकूलȗ मȂ optional subject के ǘप मȂ अंĐेजी पढ़ाई जाए, यह नहȒ िक आप इसे कंपलसरी कर दȂ। मȅ जो भी 

िवषय रखना चाहता था, व ेलगभग पूरे हो गए हȅ। 

अंत मȂ मȅ इस धÂयवाद ĢÎताव का समथ«न करता हंू। माननीय राÍĘपित महोदया ने इिजÃट की डेमोĎेसी के 

बारे मȂ भी कहा है िक वहा ंपर लोकतंĝ की बयार बह रही है और monarchies के िखलाफ यह धीरे-धीरे और 

जगहȗ पर भी बढ़ रही है। माननीय राÍĘपित महोदया जी ने अपने अिभभाषण मȂ इसका समथ«न िकया है। हमȂ 

पािकÎतान के मामले मȂ थोड़ा सावधान होना पड़ेगा। अभी Ǜी एम.जे. अकबर की एक िकताब आई है - Tinderbox. 

यह तो िवÎफोटकȗ का पूरा एक िडÅबा है, यह हमारे िलए ȋचता की बात है। हम भी चाहते हȅ िक हमारा पड़ोसी 

शािंतिĢय ढंग से रहे, वरना वह आग हमारी तरफ भी आएगी। इसिलए सरकार को इस मामले पर भी Áयान देना 

चािहए। 



 314

इÂहȒ शÅदȗ के साथ मȅ अपना भाषण समाÃत करता हंू और माननीय राÍĘपित महोदया के अिभभाषण पर रखे 

गए धÂयवाद ĢÎताव का समथ«न करता हंू। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned for lunch for one hour. 

The House then adjourned for lunch at twenty-two minutes past one of the clock. 

The House re-assembled at twenty-three minutes past two of the clock, 

MR. DEPUTY CHAIRMAN in the Chair. 

Ǜी शाÂता कुमार (िहमाचल Ģदेश): माननीय उपसभापित जी, राÍĘपित महोदया का अिभभाषण सरकार 

की उपलȎÅधयȗ तथा कुछ योजनाओं से भरा हुआ है। जहा ंतक उपलȎÅधयȗ और भिवÍय की योजनाओं का सवाल है, 

उपलȎÅधया ंतो सरकार के ǘटीन काम का केवल वण«न माĝ है। कुछ बातȂ मह¾वपूण« हȅ िजनके िलए मȅ सरकार की 

Ģशंसा करता हंू, जो काम Ģारंभ करने की योजना उÂहȗने बनाई है, बाकी सब कुछ सरकार के कामȗ का वह वण«न 

है जो सरकार, हर वष« करती है। आिखर 10 लाख करोड़ Ǘपया सदन ने सरकार को िदया था, उससे सरकार ने 

कुछ तो करना ही था, लेिकन सबसे मह¾वपूण« िवषय जो आज है, गंभीर समÎयाएं जो देश के सामने हȅ, उन 

समÎयाओं के संबंध मȂ इस अिभभाषण मȂ कोई बुिनयादी बात नहȒ कही गई है।  

आज देश महंगाई, गरीबी, गरीब और अमीर मȂ बढ़ती खाई, आतंकवाद, माओवाद से ĝÎत है और ĥÍटाचार 

तो कȅ सर की महामारी की तरह पूरे देश को अंदर से खोखला कर रहा है। इन समÎयाओं का आधा-अधराू  इसमȂ 

िजĎ है - न तो पूरे का पूरा िजĎ है और न ही िकसी समाधान की बात इस अिभभाषण मȂ कही गयी है। ये जो 

समÎयाएं हȅ - चाहे महंगाई है, गरीबी, ĥÍटाचार और आतंकवाद है - इनके अलग-अलग कारण होते हȅ लेिकन 

मु°य ǘप से सबसे बड़ा कारण नैितक जीवन का अवमूÊयन, ĥÍटाचार है। ĥÍटाचार िकसी भी देश के अंदर इन 

सारी समÎयाओं को पैदा करता है। जब ĥÍटाचार बढ़ता है, तब कुछ लोगȗ के हाथȗ मȂ सÇपȎǄ का केÂğीयकरण 

होता है तो कुछ लोग गरीब हो जाते हȅ। िजतना ĥÍटाचार बढ़ता है, उतना ही महंगाई बढ़ती है, उतनी ही गरीबी 

बढ़ती है। गरीबी बढ़ती है तो गरीब और अमीर के बीच मȂ िवषमता बढ़ती है और जब गरीब और अमीर के बीच मȂ 

िवषमता बढ़ती है तो अपराध भी बढ़ता है, आतंकवाद भी बढ़ता है, माओवाद भी बढ़ता है। ये सारी चीजȂ 

interconnected हȅ। मȅ समझता हंू िक इन सारी समÎयाओं की जड़ साव«जिनक जीवन का अवमूÊयन, ĥÍटाचार का 

बढ़ना है। 

महोदय, योजना आयोग ने एक ए¯सपट« Đुप बनाया। उस Đुप का आतंकवाद और माओवाद के बारे मȂ यही 

िनÍकष« है। इसी Ģकार वÊड« बȅक की कुछ िरपोट« का यही िनÍकष« है, Transparency International की िरपोट« का  
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भी यही िनÍकष« है। इसी बात को सोचकर आज से कई वष« पहले महा¾मा गाधंी जी ने अÂ¾योदय का मंĝ इस देश को 

िदया था। इस अिभभाषण को देखते समय जब मȅने इसमȂ कुछ शÅद पढ़े तो मुझे बहुत खुशी हुई। मȅने पढ़ा िक 

"सुशासन, ईमानदारी, पारदȌशता लाने व ĥÍटाचार िमटाने के िलए मंिĝयȗ का समूह बनाया है।" मुझे एकदम लगा 

िक मȅ सरकार को बधाई दंू, सरकार धÂयवाद कǘं। लेिकन िफर मȅने सोचा िक थोड़ा इस बात पर सोचा जाए िक 

आिखर इस सरकार ने आज तक इन सब बातȗ के बारे मȂ ¯या कहा है और ¯या िकया है। जब सरकार की 

performance report मेरे Áयान मȂ आयी, जब सरकार की progress report मेरे Áयान मȂ आयी, तब मȅने िनण«य 

िकया िक इस बात के िलए न तो मȅ सरकार का धÂयवाद कǘंगा और न ही सरकार को बधाई दंूगा। ऐसा करने के 

पीछे कारण हȅ। 1996 मȂ सबसे पहला Ģशासिनक सुधार आयोग बनाया गया। उस आयोग ने 20 िरपोटȄ दȒ, और 537 

िसफािरशȂ कȒ। आज तक उन सब िसफािरशȗ को लागू नहȒ िकया गया। मȅ देख रहा था, अगर 1966 की उन 

िसफािरशȗ को गंभीरता से, ईमानदारी से लागू िकया गया होता तो आज देश वहा ंन होता, जहा ंपहंुच गया है। 

दूसरा, Ģशासिनक सुधार आयोग ने 2005 मȂ बनाया गया। उसने 15 िरपो¹स« दȒ, लेिकन आज तक उन 

िरपोट« को पूरी तरह से लागू नहȒ िकया गया है। जब ĥÍटाचार की समÎया पैदा हुई तो 1963 मȂ संथानç कमेटी का 

गठन िकया गया। उसने जो िरपोट« दी, उस िरपोट« की पूरी िसफािरशȗ को आज तक लागू नहȒ िकया गया। िफर 

राजनीित मȂ अपराधीकरण पर ȋचता हुई और वोहरा कमेटी बनी। 1993 मȂ उस कमेटी की बहुत बिढ़या और अ´छी 

िरपोट« आयी, लेिकन उस िरपोट« पर आज तक भी पूरे का पूरा अमल नहȒ िकया गया। महोदय, कुछ और बातȂ मेरे 

Áयान मȂ आयी हȅ। ĥÍटाचार के पैसे का सबसे अिधक दुǗपयोग बेनामी transactions मȂ होता है। बहुत बड़ी सीमा मȂ 

ĥÍटाचार का पैसा बेनामी चीजȗ को, सÇपȎǄ को खरीदने मȂ लग रहा है। सरकार ने ȋचता की और 1988 मȂ बेनामी 

Transaction Prohibition Act पास हुआ। लेिकन मुझे बड़ी हैरानी है िक िपछले 23 साल मȂ एक बार भी इस ए¯ट 

का उपयोग नहȒ हो पाया। जहा ंतक मेरी जानकारी है, इस ए¯ट के अंतग«त ǘल 23 साल मȂ आज तक नहȒ बने। 

अगर मȅ गलत हंू तो मȅ चाहंूगा िक सरकार बताए। लेिकन इतना मह¾वपूण« ए¯ट बना, 23 साल हो गए, एक बार भी 

इÎतेमाल नहȒ हुआ, उसके अंतग«त ǘल भी नहȒ बनाए गए। ¯या कारण है, ¯यȗ ĥÍटाचार करने वालȗ को बचाने की 

कोिशश की जाती है? 

जहा ंतक सी.बी.आई. की ÎवायǄता का सवाल है, Îवतंĝ काम करने की बात का सवाल है, लॉ कमीशन ने 

कई बार िसफािरश की, सुĢीम कोट« ने कहा, आज तक सी.बी.आई. की ÎवायǄता नहȒ आई, बȎÊक सी.बी.आई. 

का िकतना दुǗपयोग हो रहा है, यह कहने की आवÌयकता नहȒ है। सी.वी.सी. की गिरमा को िकतना नीचे लाया 

जा चुका है, यह भी कुछ कहने की आवÌयकता नहȒ है। माÂयवर, ĥÍट पȎÅलक सवȄट की सÇपȎǄ को जÅत करने की  
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बात कई बार आई। लॉ कमीशन ने कहा, सुĢीम कोट« ने कहा, लेिकन सरकार ने इस संबंध मȂ आज तक िकसी 

Ģकार की कोई काय«वाही नहȒ की। एक बड़ी हैरानी की बात, 2002 मȂ कÇपटीशन ए¯ट पास हुआ, िजसका उǈेÌय 

है काȌटलाइजेशन को रोकना, महंगाई न बढ़े इसकी ȋचता करना, 2002 मȂ Competition Act पास हुआ, जो आज 

तक भी पूरी तरह से लागू नहȒ हुआ है और एक िविचĝ बात है िक जब लागू हुआ है, नोिटफाइ हुआ है तो इस ए¯ट 

की सारी ¯लॉजेज को नोिटफाइ नहȒ िकया। मȅ समझता हंू िक यह सदन की अवमानना है। हमने पूरा ए¯ट पास 

िकया और सरकार ने पूरे ए¯ट को आज तक नोिटफाई नहȒ िकया। कुछ उसकी धाराएं, िजनमȂ कुछ लोगȗ का 

वेÎटेड इंटरेÎट था, वह आज तक भी लागू नहȒ हुई हȅ। ए¯ट पूरा लागू होना चािहए। इससे पता लगता है िक इस 

िदशा मȂ सरकार िकतनी गंभीर है, इस िदशा मȂ सरकार िकतनी ȋचता करती है। 

िफर लोकपाल िबल, सबसे पहले Ģशासिनक सुधार आयोग ने 1968 मȂ इसकी िसफािरश की। 1968 मȂ 

लोकपाल िवधेयक पहली बार संसद मȂ पेश हुआ, 8 बार पेश हुआ, 8 बार लेÃस हुआ, 45 साल हो गए, इतना 

आवÌयक लेिजÎलेशन ĥÍटाचार ख¾म करने के िलए 45 साल बाद भी आप पास नहȒ कर सके। और तो और मȅ नाम 

नहȒ लेता, पूना का एक ËयȎƪ िजसकी बहुत चचɕ हो रही है, आज से 5 साल पहले सरकार को सूचना िमली, 

उसके िठकाने पर छापा मारा, एक लाख करोड़ Ǘपए के िवदेशी बȅकȗ मȂ उसके खातȗ का पता लगा। सरकार ने इस 

बात को Îवीकार िकया और िफर एक लाख करोड़ Ǘपया कहा ंसे आया, खाते कहा ंसे खुलवाए, यह नहȒ पूछा। 

उसको 34 हजार करोड़ Ǘपए का टै¯स अदा करने का नोिटस िदया गया। लेिकन उसके बाद जब चचɕ हुई िक यह 

पैसा उसका नहȒ है, इस देश के कुछ बड़े-बड़े नेताओं का है। मȅ उन नेताओं का नाम नहȒ लेता, अखबारȗ मȂ आया 

है, चचɕ हुई है, जब यह पता लगा है िक यह पैसा उसका नहȒ है कुछ बड़े-बड़े नेताओं का है, तो मामला रफा-दफा 

कर िदया गया। पाचं साल हो गए, एक ËयȎƪ के िवदेशी खातȗ का पता लगा है, कोई कार«वाई नहȒ हो रही है। उसके 

िखलाफ जाली पासपोट« का मामला बना, िगरÄतारी हुई, िफर जमानत हो गई। िफर शोर मचा तो सरकार को 

उसकी जमानत रǈ करने के िलए हाई कोट« मȂ एÃलीकेशन देनी पड़ी। एÃलीकेशन तो दे दी दबाव मȂ आकर, पैरवी 

नहȒ की। आिखर हाई कोट« ने यह िटÃपणी की िक अगर सरकार इसकी जमानत रǈ करने के िलए गंभीर नहȒ है तो 

हमारा समय ¯यȗ बबɕद िकया जा रहा है। यह कह कर सरकार की उस अजȓ को बखɕÎत कर िदया गया। मȅ यह 

कहना चाहता हंू िक आपका िरकाड« है। इस िरकाड« के बाद आपने मंĝी समूह बनाया है, इस पर कौन भरोसा 

करेगा? इतना कुछ होने के बाद भी, आपने कुछ नहȒ िकया है। हजारȗ लोगȗ को छोड़ दीिजए िजÂहȗने देश को 

लटूा, एक पकड़ा गया है। उसके िवदेशी बȅकȗ के खाते सामने आ गए हȅ। आप कोई काय«वाही नहȒ कर रहे हȅ। आरोप 

यह है िक उसके नाम का पैसा उसका नहȒ है बाकी लोगȗ का है, यह सब सोचकर आपको बधाई देने के बजाय मुझे 

एक शायर की पंȎƪ याद आती है :- 
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"वही लहजा, वही तेवर, कसम है, तेरे वायदȗ की, 

जरा भी शक नहȒ होता िक यह झठूी तसÊली है।" 

यह झठूी तसÊली है, मुझे इस बात पर कोई िवÌवास नहȒ है। आज 64 साल के बाद भारत की हालत ¯या है? 

देश कहा ंपर पहंुचा है? ĘासंपरȂसी इंटरनेशनल के मुतािबक दुिनया के महाĥÍट देशȗ मȂ आज भारत का नाम है। 

यूनाइटेड नेशन की फूड ĢोĐाम की िरपोट« के मुतािबक दुिनया के सबसे अिधक भखेू लोग आज िहÂदुÎतान मȂ रहते 

हȅ। अभी-अभी आउटलकु  पिĝका ने िलखा है िक 1992 से 2009 तक 73 लाख करोड़ Ǘपये के घोटाले भारत मȂ हुए 

हȅ। वÊड« बȅक की एक िरपोट« के मुतािबक 30 हजार करोड़ Ǘपये Ģित वष« िनचले Îतर पर भारत मȂ िरÌ वत ली जाती 

है, दी जाती है। सुĢीम कोट« ǎारा िनयुƪ एक सब कमेटी के मुतािबक पȎÅलक िडȎÎĘÅयूशन िसÎटम मȂ िजतना पैसा 

िदया जाता है, उसमȂ से आधा ĥÍटाचार मȂ चला जाता है। आज कȅ सर की महामारी की तरह चारȗ तरफ ĥÍटाचार 

बढ़ रहा है। हालत ¯या है? एक समय था, जब देश के Ģथम Ģधानमंĝी आदरणीय नेहǘ जी की केिबनेट मȂ एक 

मंĝी पर 10 हजार Ǘपये लेने का आरोप लगा, तो उनको मंिĝमंडल से िनकाला गया था और अब यह हालत है िक 

पौने दो लाख करोड़ Ǘपये का घोटाला करने वाले मंĝी को िफर दुबारा आपने मंĝी बनाया। कल यहा ंआपके कुछ 

सदÎय Ďेिडट ले रहे थे िक आज वह ितहाड़ जेल मȂ हȅ। अगर वह ितहाड़ जेल मȂ हȅ, तो आपके कारण नहȒ हȅ, अगर 

आपका वश चलता तो आज भी वह यहा ंहोते, अगर आज वह ितहाड़ जेल मȂ हȅ, तो िवप© के कारण हȅ, जनता के 

कारण हȅ। लोगȗ ने इतना जनमत जाĐत िकया िक उनको मंĝी बनाकर रखना आपके िलए संभव नहȒ हुआ, उनके 

िखलाफ जो काय«वाही हुई है, उस काय«वाही का Ďेिडट आप मत लीिजए। मȅ यह कहना चाहता हंू िक ĥÍटाचार ने 

पूरे देश को अंदर से खोखला कर िदया है। यही ĥÍटाचार महंगाई बढ़ा रहा है, यही गरीबी बढ़ा रहा है। इसी गरीबी 

और महंगाई के कारण आȌथक िवषमता आ रही है। माओवाद और आतंकवाद को बढ़ाने मȂ यह बहुत बड़ा कारण है। 

आज तो हालत यह हो गई है, जैसा िक िकसी किव ने कहा है :- 

"इस िसरे से उस िसरे तक, सभी शरीक-ए-जुम« हȅ, 

आदमी या तो जमानत पर िरहा है या है फरार।" 

कȅ सर की महामारी की तरह ĥÍटाचार फैला है। ĥÍटाचार के िखलाफ कुछ कर िदखाने की बात इस 

अिभभाषण मȂ कहȒ नजर नहȒ आती। मुझे इस अिभभाषण को पढ़कर बड़ी हैरानी हुई। काले धन का िजĎ पहली बार 

इितहास मȂ आपने िकया। लेिकन कैसे िकया, "इसका Ďमाकं 15 पर िजĎ है" हाल ही मȂ, काले धन, िवशेषकर 

िवदेशी बȅकȗ मȂ किथत ǘप से िछपाकर रखे गए काले धन संबंधी मामलȗ की ओर लोगȗ का Áयान गया है। आपका 

Áयान नहȒ गया है? आप यह कह रहे हȅ िक लोगȗ का Áयान गया है और कब गया, हाल ही मȂ, अभी-अभी पचास 

साल हो गए, इस देश को कुछ लोग लटू रहे हȅ। 300 लाख करोड़ Ǘपया लटूकर िवदेशी बȅकȗ मȂ चला गया है। 

दुिनयाभर मȂ इसकी चचɕ है और दुिनया के देश इस पर चचɕ कर रहे हȅ।...(Ëयवधान)... 

Ǜी Ģवीण राÍĘपाल: सर, ...(Ëयवधान)... 
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Ǜी उपसभापित: राÍĘपाल जी, Ãलीज। जब आपको बोलने का मौका िमले, तब बोल देना। 

Ǜी शाÂता कुमार: जब आपने पहली बार िजĎ िकया, तो आपने यह कहा। यह िजĎ भी ¯यȗ हुआ है, ¯यȗिक 

पूरे देश मȂ जनमत खड़ा हो रहा है। आदरणीय जेठमलानी जी सुĢीम कोट« मȂ गए हȅ, सुĢीम कोट« आपको पूछ रहा है। 

कोट« ने कहा िक यह लटू है। यह शÅद सुĢीम कोट« ने Ģयोग िकया। बहुत सी संÎथाएं जनमत जाĐत करने की 

कोिशश कर रही हȅ। इस ǓȎÍट से Îवामी रामदेव ऐितहािसक काम कर रहे हȅ। वे गावं-गावं मȂ ĥÍटाचार के िखलाफ 

एक Ģबल जनमत खड़ा कर रहे हȅ। आने वाले समय मȂ उस संयासी का नाम Îवण« अ©रȗ मȂ िलखा 

जाएगा...(Ëयवधान)... सभापित जी, जो काम हमȂ करना चािहए, जो काम सरकार को करना चािहए, वह काम 

गावं-गावं मȂ जाकर एक संयासी कर रहा है।...(Ëयवधान)... इससे मजबूर होकर, िववश होकर आपको केवल 

िजĎ करना पड़ा। आपने यह नहȒ कहा िक आपको पता लगा है। आपने यह कहा िक लोगȗ का Áयान गया है। मȅ 

सरकार से पूछना चाहता हंू िक आपका Áयान कब जाएगा? लोगȗ का Áयान गया है, इस पर Áयान देने के िलए 

आपको पचास साल लग गए, लेिकन आपका इस समÎया की और Áयान जाएगा, इसमȂ िकतने वष« लग जाएंगे। 

मȅ UN Convention Against Corruption का िजĎ करना चाहंूगा। दुिनया के 192 देशȗ के संगठन ने पूरे दो 

साल तक िवचार िकया और दो साल तक लÇबा िवचार करने के बाद 2003 मȂ यह Convention पािरत हुआ। इस 

Convention का उǈेÌय ¯या है? fundamental उǈेÌय article 49 के मुतािबक िक एक देश के बेईमान लोगȗ ने 

अगर दूसरे देश मȂ पैसा जमा कराया है, तो वह पैसा उस देश को वापस िदलाया जाए। दो साल के िवचार-िवमश« के 

बाद इतना बड़ा डॉ¯युमȂट आया है। मुझे हैरानी है िक 148 देशȗ ने उस पर हÎता©र िकए, 135 देशȗ ने ratify िकया, 

काय«वाही शुǘ कर दी, लेिकन भारत ने उस पर हÎता©र करने मȂ भी िहचिकचाहट की। उस पर कई साल तक 

हÎता©र नहȒ िकए। भारत ने तब हÎता©र िकए जब हÎता©र करने की राÍĘसंघ ने अंितम ितिथ दी थी, 15 

िदसÇबर, 2005. पता नहȒ िकस दबाव मȂ आकर आिखरी ितिथ, last day को हÎता©र िकए। आज उसको 6 साल 

हो गए हȅ, लेिकन उसकी पुȎÍट नहȒ की है, ratification नहȒ की जबिक 135 देश ratify कर चुके हȅ। 

महोदय मुझे UN delegation मȂ जाने का मौका िमला था और मेरा सौभा±य है िक मुझे उस िदन बोलने का 

मौका िमला, िजस िदन इसी िवषय पर वहा ंचचɕ हो रही थी। मुझे ĢसÂनता है िक िजस िदन मुझे बोलना था, मुझसे 

पहले Switzerland के Ģितिनिध ने अपना भाषण िकया। आदरणीय राजा जी मेरे साथ थे, Ȏǎवेदी जी मेरे साथ थे, 

लेिकन ये हमारे वाले राजा थे, आप वाले राजा तो आजकल कहȒ और हȅ। जब मुझे बताया गया िक मुझे आठवȂ नÇबर 

पर बोलना है, लेिकन सातवȂ नÇबर पर Switzerland का Ģितिनिध बोल रहा है, तो मेरी उ¾सुकता बढी िक वह ¯या 

कहता है। िजसके बȅकȗ मȂ भारत का 70 लाख करोड़ Ǘपया जमा है, वह ¯या कहता है। महोदय, उसका भाषण 

इतना सुÂदर था, िजसको सुनकर मेरा िदल िकया िक मȅ उठंू और उसके पास जाऊं तथा भारत की ओर से उसका 

वंदन कǘं। मुझे उÇमीद नहȒ थी िक का Switzerland का इस Ģकार का भाषण होगा। उसके भाषण की यह वही Ģित 

है, जो वहा ंपर Switzerland की तरफ से िवतिरत की गई थी। उसने अपने भाषण मȂ कहा िक "The United  
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Nations Convention against Corruption is one of the main international instruments regulating the 

return of illicit asset. Switzerland has participated actively in the drafting and the strengthening of this 

Convention which it ratified in 2009." िक 2009 मȂ हमने इसको ratify कर िदया। आगे उस भाषण मȂ कहा गया 

है, "The effectiveness of international cooperation depends ultimately on the political will and on the 

determination with which national authorities take action. With regard to illicit assets, in September, 

2010, the Swiss Parliament approved a law further facilitating the return of assets to the people of the 

country." उÂहȗने इस Convention पर sign भी िकया, ratify भी िकया। इसके अलावा उÂहȗने अपनी पाȌलयामȂट 

का एक कानून बनाया, तािक दुिनया के देशȗ को उनके देश के बȅकȗ से पैसा लेना आसान हो जाए। इतना ईमानदार 

है ȎÎवटजरलȅड। िजसका vested interest है िक यह पैसा कभी वापस न जाए, वह ȎÎवटरजलȅड िकतना honest है। 

"With regard to illicit assets, in September, 2010 the Swiss Parliament approved a law further 

facilitating the return of assets to the people of the country from which assets have been siphoned 

off. As this example tends to show the effectiveness of the fight against the misappropriation of 

assets depends on the specific measures envisaged by national Parliaments." 

आगे एक और बात कही है, "Switzerland has promoted initiatives such as the Stolen Assets 

Revovery Initiative." इस भाषण मȂ उÂहȗने कहा िक यह 'stolen property' है। 'Stolen property' शÅद का 

उपयोग िकया। उसने कहा िक हम देने को तैयार हȅ और यहा ंपर उसने कहा िक ȎÎवटजरलȅड ऐसा देश है, जो 

दुिनया के देशȗ का सबसे अिधक पैसा वापस कर रहा है। मȅने वहा ंसे वापस आने पर माननीय Ģधानमंĝी जी को एक 

पĝ िलखा था और यह कॉपी भेजी थी। मȅने कहा िक ȎÎवटजरलȅड पैसा वापस करना चाहता है, आप लेना ¯यȗ नहȒ 

चाहते? हमने तो िजस साधन के ǎारा पैसा वापस िलया जा सकता है, उस Convention को ratify ही नहȒ िकया 

गया है। अब सवाल पैदा होता है िक यह आज तक ratify ¯यȗ नहȒ िकया गया। ¯या यह समझा जाए िक िजन लोगȗ 

ने पैसा जमा कराया है, उनके नाम सामने आने से आपको परेशानी होगी? अमेिरका ने इस Convention पर sign 

िकया, अमेिरका ने इस Convention को ratify िकया, अमेिरका ने अपनी पाȌलमयामȂट का एक स°त कानून बनाया 

और अमेिरका ने ȎÎवटजरलȅड के सबसे बड़े बȅक, USB पर मुकदमा िकया। जब मुकदमा िकया गया, तो 

ȎÎवटजरलȅड के उस बȅक ने कोट« से बाहर समझौता िकया, 780 िमिलयन डॉलर की penalty दी और 19 हजार 

अमेिरकी खाताधािरयȗ के नाम अमेिरका को िदए। मȅ सरकार से पूछना चाहता हंू िक जो काम अमेिरका कर सकता 

है, खाताधािरयȗ के पैसे, नाम ले सकता है, वह काम भारत ¯यȗ नहȒ कर रहा? आपको देश को जवाब देना होगा। 6  
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साल हो गए, आप इस Convention को ratify नहȒ कर रहे। 126 देशȗ ने ratify कर िदया, कार«वाई शुǘ कर दी, 

पैसा वापस लेना शुǘ कर िदया। हमारा चोरी का पैसा िजस देश के पास है, वह देश युनाइटेड नेशसं मȂ खड़ा होकर 

कह रहा है िक हम पैसा वापस करना चाहते हȅ और यह देश ऐसा है, जो पैसा वापस लेने के िलए तैयार नहȒ, 

उसको ratify भी नहȒ कर रहा। 

मȅ एक और बात कहना चाहता हंू। काले धन को, जो िवदेशी बȅकȗ मȂ जमा है, उसको टै¯स चोरी का मामला 

बना कर आप एक बहुत बड़ा अÂयाय कर रहे हȅ। यह टै¯स चोरी का मामला नहȒ है। अब शायद सरकार एक 

proposal बना रही है िक 45 Ģितशत टै¯स लेकर उनको छटू  दे दी जाए। शत-Ģितशत चोरी करो, 45 Ģितशत 

वापस करो और िफर मजे करो। This is legalization of corruption by taxation. आप यह ¯या कर रहे हȅ? इसका 

मतलब यह है िक िजÂहȗने 300 लाख करोड़ Ǘपये चोरी की है, व ेआपको 45 Ģितशत दे दȂगे, तो वह पैसा उनका हो 

जाएगा, तो भिवÍय के बेईमानȗ को यह संदेश चला जाएगा िक तुम भी करो, 100 ले जाओ, 45 हमȂ दे देना, 55 

आपके पास रहȂगे। मेरा कहना यह है िक यह देश के साथ बहुत बड़ा अÂयाय है। आपको जवाब देना होगा। 

इस अिभभाषण मȂ िजĎ िकया गया है िक सरकार ने इस कÂवȅशन को रैिटफाई करने का िनण«य िकया है। 

इसके िलए मȅ आपको धÂयवाद नहȒ दंूगा, ¯यȗिक मुझे भरोसा नहȒ है िक आप कब इसे करȂगे। िनण«य िकया है, ¯या 

मालमू िकतने महीने लगा दȂ, छ: महीने लगा दȂ, लेिकन पहले आप यह जवाब दीिजए िक छ: साल तक आपने 

रैिटफाई ¯यȗ नहȒ िकया? आपको देश के लोगȗ को यह जवाब देना होगा। जब 126 देशȗ ने रैिटिफकेशन िकया, 

आपने ¯यȗ नहȒ िकया? उसमȂ कहा गया है िक आप िनण«य कर रहे हȅ, जानते हȅ यह िनण«य ¯यȗ हुआ? 

सभापित जी, लंदन मȂ जी-20 देशȗ की बैठक हुई, वहा ंयह मामला बड़े जोरȗ से उठा। उसी मीȋटग मȂ भारत 

भी था, लेिकन वह चुप रहा। जी-20 की एक और मीȋटग हुई, उसमȂ भी यह मामला उठा, लेिकन उसमȂ भी भारत 

चुप रहा। िफर जी-20 देशȗ की बैठक मȂ इस बारे मȂ एक रैज़ोÊयशून िकया गया, उसी दबाव मȂ आकर आपको कहना 

पड़ा िक आप उसको रैिटफाई करȂगे। मेरा आपसे िनवेदन है, ĥÍटाचार इस देश को खोखला कर रहा है, पूरे के पूरे 

समाज को नाकारा बना रहा है, उस ĥÍटाचार को समाÃत करने के िलए सरकार ने यिद कुछ िकया नहȒ तो आने 

वाला कल उसे कभी ©मा नहȒ करेगा। 

एक और बात मȅ तेलगंाना के बारे मȂ कहना चाहता हंू। तेलगंाना के िलए हमारा जो िनवेदन है, उस मागं को 

आप जÊदी Îवीकार कीिजए। मȅ िहमाचल Ģदेश से आता हंू। 1966 मȂ बड़े पंजाब के कुछ िहÎसे िकए गए, िजसमȂ से  
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हिरयाणा बना, िहमाचल बना। छोटे Ģदेश होने के बाद भी वहा ंपर िवकास हुआ हे, उसे हम Îवयं अनुभव करते हȅ। 

Ģशासिनक आधार पर चाहे वे Ģदेश छोटे हȗगे, लेिकन उनका िवकास जÊदी हुआ है। इसिलए मȅ सरकार से यह 

िनवेदन करना चाहता हंू िक सरकार जÊद ही तेलंगाना के िवषय पर िवचार करके उनकी उिचत मागं को Îवीकार 

करे। 

सभापित जी, मȅ इस देश के राÍĘकिव की कुछ पंȎƪया ंकह कर अपनी बात समाÃत करना चाहता हंू। देश मȂ 

गरीबी है, भखुमरी है, 26 करोड़ लोग गरीबी रेखा से नीचे हȅ। सरकार की िरपोट« के मुतािबक 70 करोड़ लोग 20 

Ǘपए Ģितिदन पर गुजारा करते हȅ। गरीबी, बेरोज़गारी और िवषमता के कारण आज इस देश के करोड़ȗ लोग ĝÎत 

हȅ। उसी को देख कर भारत के राÍĘकिव रामधारी ȋसह िदनकर जी ने कुछ पंȎƪया ंकही थȒ। मुझे इस बात की खुशी 

है िक रामधारी ȋसह िदनकर इसी सदन के सदÎय रह चुके हȅ। इस सदन के भतूपूव« सदÎय और राÍĘकिव की कुछ 

पंȎƪया ंमȅ यहा ंकहना चाहंूगा। उÂहȗने देश की गरीबी और ȋचताजनक ȎÎथित को देखते हुए कहा था:- 

Ì वानȗ को िमलते दूध-वÎĝ भखेू बालक अकुलाते हȅ। 

मा ंकी हƿी से िचपक िठठुर जाड़ȗ की रात िबताते हȅ।। 

युवती के ल¶जा वसन बेच जब Åयाज चुकाए जाते हȅ। 

इस किवता मȂ उÂहȗने गरीबी का वण«न िकया और यह वण«न करने के बाद किव िवğोही हो गया। आज 

योजना आयोग के ए¯सपट« Đुप की िरपोट« मȂ यह बताया गया है िक आतंकवाद एव ंअÂय जो समÎयाएं फैली हुई हȅ, 

उनका कारण ¯या है। कुछ नौजवान गरीबी से, लाचारी से, मजबूरी से इतना परेशान हो जाते हȅ िक उÂहȂ गुमराह 

कर िदया जाता है। उसी ȎÎथित का वण«न िदनकर जी ने िकया है, उसके बाद िदनकर जी ने Îवयं भगवान को 

ललकार िदया। वे पंȎƪया ंमȅ सदन के सामने रखना चाहता हंू:- 

िपलाने को कहा ंसे रƪ लाए ंदानवȗ को 

ये दानव कौन हȅ? ये दानव वे हȅ, िजÂहȗने देश का 300 लाख करोड़ Ǘपया लटूा और ©मा किरए, िजनको 

बचाने की कोिशश आज की सरकार कर रही है। उनके बारे मȂ कहा है:- 

िपलाने को कहा ंसे रƪ लाए ंदानवȗ को 

नहȒ ¯या Îव¾व है Ģितशोध का हम मानवȗ को 

और िफर Ďोध से वह बोलते हȅ:- 

जरा तू बोल तो सारी धरा हम फंूक दȂगे 

पड़ा जो पंथ मȂ िगिर कर उसे दो टूक दȂगे। 

कहȒ जो पूछने बूढ़ा िवधाता आज आया। 

कहȂगे हा,ं तुÇहारी सृȎÍट को हमने िमटाया। 
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3.00 P.M. 

िजस ȎÎथित का वण«न िदनकर जी ने िकया हे, आज हमारे सामने वही ȎÎथित है ...(Ëयवधान)... 

अंत मȂ मȅ कहना चाहता हंू, गरीबी की िससिकया,ं भखूȗ की बौखलाहट, ĥÍटाचार की महामारी और मजबूर-

लाचार लोगȗ के आĎोश का इस अिभभाषण मȂ कोई समाधान नहȒ है, इसिलए हम इस अिभभाषण का समथ«न नहȒ 

कर सकते। धÂयवाद। 

Ǜी नरेÂğ कुमार कÌयप (उǄर Ģदेश) : माÂयवर, आपने मुझे महामिहम राÍĘपित के अिभभाषण के धÂयवाद 

ĢÎताव पर बोलने का जो मौका िदया है, इसके िलए मȅ आपका बहुत आभारी हंू। 

माÂयवर, महामिहम राÍĘपित जी का अिभभाषण सरकार की उपलȎÅधयȗ और Ģाथिमकताओं का एक 

दÎतावेज होता है, िजसके जिरए देश की जनता अपने िहत-कÊयाण की तलाश करती है। मȅने अिभभाषण को कई 

मत«बा पढ़ने की कोिशश की है और समझने की कोिशश की है। इसे पढ़ने के बाद मȅ बहुत िनराशा और तकलीफ 

महसूस करता हंू। 

माÂयवर, पूरे अिभभाषण मȂ देश की आजादी और बहुजन समाज की आबादी की र©ा पर कोई िजĎ नहȒ 

िकया गया है। महंगाई, बेरोजगारी और आतंकवाद के बढ़ते हुए Ģभाव पर कोई चीज़ हमȂ इस अिभभाषण मȂ नज़र 

नहȒ आई। हा,ं मनरेगा नामक योजना पर सरकार ने कुछ लÇबी बातȂ दशɕने की कोिशश जǘर की है, लेिकन Đाउडं  

की िरयिलटी और देश के वीकर सै¯शन का ËयȎƪ आज इस मनरेगा योजना से संतुÍट नहȒ है। वह इससे इसिलए 

संतुÍट नहȒ है, ¯यȗिक 365 िदनȗ मȂ सौ िदनȗ के रोजगार की गारंटी और िजसके अंतग«त केवल सौ Ǘपये Ģित िदन 

की मजदूरी देने का Ģावधान इस योजना मȂ िकया गया है। बहुत अ´छा होता अगर अिभभाषण मȂ 365 िदन मȂ से सौ 

िदन के बजाय बाकी 265 िदन भी गरीबȗ को कुछ देने के िलए सरकार कोई योजना बनाती और इस अिभभाषण मȂ 

उसको अंिकत िकया जाता, तो शायद देश के गरीबȗ का िवÌ वास सरकार मȂ भी बढ़ता और लोकतंĝ मȂ भी बढ़ता। 

माÂयवर, सदन की ȋचता आज यह है िक 365 िदनȗ मȂ से सौ िदन की मजदूरी का मतलब एक साल मȂ 10 हजार 

Ǘपए एक ËयȎƪ के िहÎसे मȂ आते हȅ। अगर 10 हजार Ǘपए को 365 से िडवाइड करते हȅ तो उस ËयȎƪ की दैिनक 

आमदनी केवल 27 Ǘपए आती है। 27 Ǘपए Ģित िदन देश के उस ËयȎƪ की आमदनी का आकलन है, िजसके नाम 

का ȋढढोरा पीट कर देश की सरकार वाहवाही लटूने की कोिशश कर रही है। सवा पाचँ करोड़ लोगȗ को मनरेगा 

योजना मȂ लाभ देने की बात िलखी गई और 70 करोड़ लोग 20 Ǘपए की दैिनक आमदनी मȂ अपना जीवन-यापन 

कर रहे हȅ। 

अगर हम कुल अनुमान रखȂ, तो सवा 75 करोड़ लोग 20 Ǘपये से 27 Ǘपये के बीच मȂ अपनी ȋजदगी गुजारने 

को इस महंगाई के दौर मȂ मजबूर हȅ। यह महंगाई का वह दौर है, िजसमȂ चीनी 40 Ǘपए िकलो, गरीब की रोटी से 

िरÌता रखने वाला Ãयाज 65 Ǘपये िकलो, दाल 100 Ǘपये िकलो और गैस का िसले½डर 350 Ǘपये का िबका। आज  
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देश की जनता आहत है। आज देश का गरीब कराह रहा है। उसके मन मȂ यह िचÂता का भाव पैदा हो रहा है िक 20 

Ǘपये से 27 Ǘपये के बीच मȂ दैिनक आमदनी वाला ËयȎƪ एक िकलो चीनी भी नहȒ खरीद सकता! उसकी रोटी के 

साथ खाने के िलए Ãयाज खरीदने की िहÇमत नहȒ रह गई है! उसमȂ दाल खरीदने की ताकत नहȒ बची! माÂयवर, 

अगर यह सरकार "मनरेगा" योजना का लाभ देश की जनता को दे रही है, तो मȅ नहȒ समझता िक इसका कोई 

लाभ देश की जनता को िमल रहा है। बहुत अ´छा होता अगर महामिहम राÍĘपित महोदय के अिभभाषण मȂ सरकार 

इस बात की भी ËयवÎथा कराती िक जो बाकी के 265 िदन हम एक गरीब ËयȎƪ को रोजगार नहȒ दे पा रहे हȅ, 

उसके िलए रोजगार की ËयवÎथा होती, तो शायद मȅ बहुत धÂयवाद करता। 

माÂयवर, महंगाई ने जीवन का संकट पैदा कर िदया है। मȅ नहȒ कह सकता िक सरकार का नजिरया ¯या है, 

लेिकन देश की जनता का नजिरया बड़ा ही ÎपÍट है िक यपूीए की सरकार ने महंगाई आज आसमान को छतेू  हुए 

देश के गरीब लोगȗ को अपनी जान देने के िलए मजबूर कर रही है। देश मȂ बहुत सारे गरीब तबके के लोग भखुमरी, 

लाचारी और बेरोजगारी की वजह से आ¾मदाह करते हȅ, आ¾मह¾या करते हȅ और कई तरीकȗ से अपने जीवन को 

ख¾म करने की कोिशश करते हȅ। परमपू¶य बाबा साहब अÇबेडकर ने संिवधान को िलखा। उसमȂ जीवन की र©ा का 

संकÊप दोहराया गया। भारतीय संिवधान लागू हो जाने के बाद इस बात की गारंटी का संकÊप िलया गया िक हमारे 

देश मȂ कोई ËयȎƪ भखूा न मरे, लेिकन आज इन िवषम पिरȎÎथितयȗ मȂ हजारȗ लोग गरीबी, लाचारी, भखुमरी और 

बेराजगारी से अपनी ȋजदगी गंवाने को मजबूर हȅ, ¯या सरकार को इस पर िचÂतन नहȒ करना चािहए? ¯या 

अिभभाषण मȂ सरकार को इस पर कोई िचÂता Ëयƪ नहȒ करन चािहए थी? माÂयवर, जब-जब ऐसी पिरȎÎथितया ं

पैदा होती हȅ, देश मȂ कुछ न कुछ अनहोनी घिटत होती है। मȅ आपके बीच दो लाइनȂ पढ़ना चाहता हंू िक: 

"िजÂदगी का जब उÂवान बदल जाता है, 

िकसी भी मोड़ पर हो, इंसान बदल जाता है, 

तंगदÎती भी बुरी और माल की कसरत भी बुरी, 

इÂहȒ दो चीजȗ पर इंसान बदल जाता है।" 

माÂयवर, आज देश आतंकवाद और माओवाद की समÎया से जूझ रहा है। आज हमारे देश के बड़े ऑिफसस« 

को िकडनैप कर िलया जाता है। आज अगर ये सारी मुȎÌकलȂ देश मȂ पैदा हुई है, तो इन मुȎÌकलȗ को पैदा करने वाले 

लोगȗ को इस बारे मȂ जǘर सोचना चािहए िक अगर अमीरी और गरीबी के बीच की खाई को और ¶यादा बढ़ाया 

गया, तो देश के हालात और ¶यादा िवषम हो सकते हȅ। 
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माÂयवर, अनुसूिचत जाित, अनुसूिचत जनजाित, OBC के कÊयाण के िलए, उनके िवकास और भलाई के 

िलए मुझे इस अिभभाषण मȂ कोई चीज़ नज़र नहȒ आई। आज पूरा देश और देश के लोग इस बात को अ´छी तरह से 

महसूस करते हȅ िक अनुसूिचत जाित, अनुसूिचत जनजाित और backward communities and minorities के 

लोग, िजनकी आबादी 85 फीसदी के करीब हȅ, ये देश के डेमोĎेिटक िसÎटम को चलाने मȂ सहयोग करते हȅ। खेत-

खिलहानȗ मȂ काम करना हो, तो यही वग« करता है, फैȎ¯Ęयȗ को संचािलत करने के िलए मैनपावर यही वग« जुटाता 

है, अपना वोट देकर देश और Ģदेश की सरकारȗ के गठन मȂ यह तबका अपनी मह¾वपूण« भिूमका अदा करता है, 

लेिकन इस तबके के कÊयाण और िवकास की कोई योजना इस अिभभाषण मȂ हमȂ देखने को नहȒ िमली। इसके 

अलावा भी UPA सरकार के काय«काल के दौरान िपछले पाचं वषș   मȂ भारत सरकार के योजना आयोग ने िविभÂन 

मंĝालयȗ को Special Component के अंतग«त आज तक 72,000 करोड़ Ǘपया नहȒ िदया है। यह 72,000 करोड़ 

Ǘपया, जो SC-ST के डेवलपमȂट और उनके कÊयाण पर खच« होना चािहए था, UPA की सरकार ǎारा िपछले 5 

सालȗ से यह पैसा िरलीज़ नहȒ िकया जा रहा है। जब हमारे देश के लोग राÍĘमंडल खेलȗ का आयोजन करके, खुशी 

के साथ अपनी पीठ को थपथपाने की कोिशश कर रहे थे, उस समय भी िदÊली मȂ SC/ST के वैलफेयर के िलए जो 

745 करोड़ Ǘपया रखा गया था, उसको divert करके खेलȗ मȂ लगाने का ĢÎताव िकया गया। हालािंक सरकार ने 

यह किमटमȂट िकया था िक हम उस पैसे को वापस लाकर SC/ST के कÊयाण की योजनाओं पर खच« करȂगे। मुझे 

नहȒ मालमू िक अभी तक उस मामले मȂ ¯या हुआ है, लेिकन कुल िमलाकर देश की जो पिरȎÎथितया ंहȅ और SC/ST 

और backward communities के Ģित सरकार का जो Ǘख है, िजसे आज जनता महसूस कर रही है, वह बात मȅ 

आपके बीच मȂ कहना चाहता हंू िक उनकी मुȎÌकलȗ और समÎयाओं के हल को ढंूढने की कोिशश इस अिभभाषण मȂ 

नहȒ की गई है। केवल दिलतȗ के साथ Ģेम का नाटक करना काफी नहȒ है। आप झȗपिड़यȗ मȂ जाकर यह कह दȂ िक 

हम दिलतȗ के हमदद« हो गए हȅ, उनकी झȗपिड़यȗ मȂ पानी और चाय पीकर आप इसे दशɕ दȂ िक हमसे बड़ा दिलतȗ 

का कोई हमदद« नहȒ है, तो आज देश का दिलत आपके इस बहकावे मȂ िकसी Ģकार से नहȒ आने वाला है। 

परम पू¶य बाबा साहब अÇबेडकर ने काÎंटीǷूशन को िलखते समय इस बात की ȋचता Ëयƪ की थी िक 

कानून और िनयम िकतना ही अ´छा ¯यȗ न हो, जब तक उसे लागू करने वालȗ की नीयत अ´छी नहȒ होगी, तब तक 

उस कानून का लाभ देश के गरीबȗ को, िपछड़ȗ को, कमज़ोरȗ को नहȒ िमल सकता है। आज परम पू¶य बाबा साहब 

अÇबेडकर जी का वह कथन सही सािबत हो रहा है िक जो योजनाएं SC के िलए बनती हȅ, ST के िलए बनती हȅ, 

OBC के िलए बनती हȅ, minorities के िलए बनती हȅ, weaker sections के िलए बनती हȅ, उनको उनका पूरा लाभ 

नहȒ िमल पा रहा है। 

उपसभापित जी, देश के सȂĘल िडपाट«मȂ¹स मȂ SC, ST और OBC की 50 लाख वैकȂ सीज़ खाली पड़ी हȅ। 

सरकार ने उनको भरने के िलए कोई Ãलान नहȒ बनाया है, उनको भरने का कोई इरादा ज़ािहर नहȒ िकया है िक हम  
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िकस तरह से कोई िवशेष अिभयान चलाएंगे, तािक हम इन 50 लाख वैकȂ सीज़ को भरने की कोिशश कर सकȂ , 

उनको रोज़गार दे सकȂ , उनको नौकिरया ंदे सकȂ , उनके जीवन-Îतर को ऊंचा उठाने की कोिशश कर सकȂ । 

माÂयवर, इस पर महामिहम राÍĘपित जी का अिभभाषण मौन है, यह कुछ नहȒ बोलता है। इस तरह की 

मुȎÌकलȂ आज देश के लोग महसूस कर रहे हȅ और देश के बहुत सारे सूबȗ मȂ, अगर उǄर Ģदेश को छोड़ दȂ, तो देश 

के बहुत सारे सूबे ऐसे हȅ जहा ंआज तक बड़े पैमाने पर शेǹूÊड काÎ¹स पर अ¾याचार और अÂयाय बढ़ रहा है। 

चडंीगढ़ मȂ एक दिलत के ब´चे को िकडनैप िकया गया, पुिलस की मौजूदगी मȂ चार लाख Ǘपए की िफरौती दी गई 

और िफरौती देने के बाद भी उस ब´चे की ह¾या कर दी गई। Ģशासन हाथ पर हाथ रखकर बैठा रहा और दिलत के 

पिरवार की कोई सहायता नहȒ हो सकी। हिरयाणा मȂ ऐसी बहुत सारी घटनाएं हुई हȅ। िमरचीपुर मȂ एक दिलत, 

बाÊमीिक पिरवार को ȋजदा जलाकर उसके जीवन को ख¾म करने की कोिशश हुई - इस तरह की हज़ारȗ ऐसी 

घटनाएं हमारे देश मȂ हुई हȅ, िजनसे दिलत समाज के लोगȗ मȂ कहȒ न कहȒ दहशत का माहौल पैदा हो रहा है। इस 

अÂयाय और अ¾याचार से पीिड़त इन दिलत, िपछड़े, कमजोर तबके के लोगȗ को िनकालने की कोई योजना 

सरकार की तरफ से हमȂ आज भी नज़र नहȒ आती है। 

आज भी देश मȂ कई सूबȗ मȂ हमने देखा है िक आिदवासी और शेǹूÊड ĘाइÅज़ जानवर से भी बदतर ȋजदगी 

जी रहे हȅ और इस नाम पर िक हमारी संÎकृित बची हुई है - आिदवासी Îकूल न जाए, आिदवासी कपड़ा न पहने - 

सरकार कहती है िक हम संÎकृित को बचा रहे हȅ! अगर एक आिदवासी ब´चा Îकूल नहȒ जाएगा, आिदवासी ब´चा 

अपने शरीर पर कपड़ा नहȒ पहनेगा, तो इससे आपकी संÎकृित सुरि©त रहेगी? नहȒ। माÂयवर, ऐसा नहȒ हो सकता 

है, इसिलए आिदवासी वग« के िलए सरकार के पास कोई ऐसी योजना नहȒ है जो उनको एकजुट करके देश की 

मु°य धारा से जोड़ने का Ģयास करती हो। इसके अलावा देश मȂ 52 परसȂट िपछड़े तबके के लोग, 52 परसȂट 

ओ.बी.सी. के लोग हȅ, जो देश के हर काय« मȂ अपनी मदद, अपना सहयोग करते हȅ, उनके कÊयाण और भलाई की 

कोई बात हमȂ इस अिभभाषण मȂ नज़र नहȒ आती है। 

माÂयवर, इसके साथ-साथ मंडल किमशन देश मȂ 1979 मȂ बना। 1980 मȂ िरपोट« ĢÎतुत की गई, 1993 मȂ 

उसको लागू िकया गया और आज भी उǄर Ģदेश जैसे कुछ Ģदेशȗ को छोड़कर कम से कम आधा दज«न Ģदेश 

हमारे देश मȂ ऐसे हȅ, िजनमȂ मंडल किमशन की िरपोट« के आधार पर 27 परसȂट िरजवȃशन देने की बात तो छोिड़ये, 

यहा ंपर िपछड़े समाज के लोगȗ को िचȎÂहत नहȒ िकया गया, उनकी पहचान नहȒ की गई िक िकस Îटेट मȂ कौन 

िपछड़ा है, कौन backward है। अǗणाचल Ģदेश, गोवा, िमजोरम, मेघालय, झारखंड और ल©ǎीप ऐसे रा¶य हȅ, 

जहा ंपर आज तक मंडल कमीशन की िरपोट« को लागू करने के िलए backward communities की पहचान ही नहȒ  
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की गई। जब इन Ģदेशȗ मȂ िपछड़ी जाित के लोगȗ को िचȎÂहत नहȒ िकया जाएगा, इनकी पहचान नहȒ की जाएगी, 

उनकी िलÎट नहȒ बनाई जाएगी तो उनको िकस Ģकार से लाभ िदया जा सकता है, यह भी एक बड़ा सवाल आज 

हमारे देश की जनता के सामने है। मȅ अपनी सरकार के नुमाइंदȗ से यह अनुरोध करता हंू िक इस देश की आबादी के 

52 परसȂट िपछड़े समाज के लोगȗ को 27 परसȂट िरज़वȃशन नौकिरयȗ मȂ, पचंायत चुनावȗ मȂ यह आयोग की 

िसफािरशȗ के आधार पर जो भी संभव है, िजन Ģदेशȗ मȂ अब तक नहȒ िमला है, उसको िदलाने की कोिशश, उसको 

िदलाने का संकÊप हमारे देश की सरकार को ज़ǘर करना चािहए। इनके िवकास के िलए, इनके कÊयाण के िलए 

और भी िवशेष योजनाओं के आधार पर हम backward लोगȗ को आगे बढ़ाने का Ģयास कर सकते हȅ। 

ĥÍटाचार, बेरोजगारी, आतंकवाद और महंगाई - ये देश के सामने ऐसी समÎयाएं हȅ, िजनका हल ढंूढना 

आज हर भारतीय की िजÇमेदारी है, हर भारतीय की ǹूटी है। आज हमȂ अफसोस के साथ यह कहना पड़ता है िक 

पहले कई बार शहरȗ मȂ ĥÍटाचार का िजĎ हुआ करता था या मीिडया के जिरए ĥÍटाचार का हुआ करता था, 

लेिकन जब से यह 1 लाख 76 हजार करोड़ Ǘपए का घोटाला 2जी Îपै¯Ęम के तहत आया, तब से गावं के ब´चे भी 

पॉिलिटिशयंस से इस बात का जवाब मागंते हȅ, इस बात की चचɕ करते हȅ िक 1 लाख 76 हजार करोड़ Ǘपये का 

घोटाला एक िवभाग के अंतग«त िकए जाने का समाचार आज देश की जनता के सामने है तो बाकी िवभागȗ का ¯या 

Îटेटस है, ¯या पोिजशन है? इसके बारे मȂ आज ब´चे िजĎ करते हȅ। इसिलए आज ĥÍटाचार हमारे देश की बहुत 

बड़ी समÎया बन गया है। इसको समाÃत करने के िलए सरकार ने इस अिभभाषण मȂ कोई Ģितबǉता नहȒ िदखायी 

है। मȅ आपके माÁयम से सरकार से यह कहना चाहता हंू िक आज राजनेताओं पर जो आरोप-Ģ¾यारोप, खास करके 

ĥÍटाचार के मुǈȗ को लेकर लगते हȅ, उनके संबंध मȂ और Îव´छ लोकतंĝ की बहाली के िलए हमȂ सामूिहक तौर पर 

इस बात की कोिशश करनी होगी, इस बात का Ģयास करना होगा और देश को हमेशा के िलए इस ĥÍटाचार से 

मुƪ करने की कोिशश करनी होगी। 

महोदय, आतंकवाद की बहुत गंभीर समÎया हमारे देश मȂ पैदा हो गई है। िपछले समय मȂ जÇमू-कÌमीर मȂ 

महीनȗ लगातार कÄयू« लगा रहा। ऑल-पाटȓ डेलीगेशन वहा ंगया। मुझे भी उस डेलीगेशन मȂ जाने का मौका िलया। 

माननीय गृह मंĝी Ǜी पी. िचदÇबरम साहब उसको लीड कर रहे थे। वहा ंके हालात को उÂहȗने भी देखा, वहा ंके 

हालात को हमने भी देखा, तमाम पॉिलिटकल पाटȓज़ के एमपीज़ ने अपना-अपना ओिपिनयन, अपने-अपने सुझाव 

िदए, लेिकन आज तक जÇमू-कÌमीर की समÎया का हल ढंूढने मȂ सरकार सफल नहȒ हो सकी है। एक तीन मैÇबरी 

वातɕकार कमेटी बना दी गई - हमȂ उस पर ऐतराज़ नहȒ है, लेिकन सबकी सहमित के आधार पर जो ऑल पाटȓ 

डेलगेशन बनाया था, यिद जÇमू-कÌमीर का मसला वही िडसाइड करता, तो मȅ समझता हंू िक हम लोग जÇमू-

कÌमीर की समÎया का हल कुछ बेहतर तरीके से सुझा सकते थे। जÇमू-कÌमीर के संबंध मȂ मȅ सरकार को खास 

तौर पर यह बताना चाहता हंू िक वहा ंपर बहुत बड़े पैमाने पर शेǹूÊड काÎट, शेǹूÊड ĘाइÅस और ओबीसी के  
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साथ भेदभाव हो रहा है। वहा ंपर शेǹूÊड काÎट की आबादी 8 परसȂट है, लेिकन िरज़वȃशन िमलता है केवल चार 

परसȂट। इसी तरह से वहा ंपर शेǹूÊड ĘाइÅस की पापूलेशन दस परसȂट है लेिकन िरज़वȃशन िमलता है केवल पाचं 

परसȂट, ओबीसी की आबदी 40 परसȂट है, लेिकन िरज़वȃशन िमलता है केवल दो परसȂट। महोदय, डेलीगेशन के 

दौरान वहा ंबहुत सारे शेǹूÊड काÎट के लोग, बेकवड« ¯लास के लोग, माइनॉिरटीज़ के लोग हम लोगȗ से िमलने 

के िलए आए। उÂहȗने मागं की िक जब भारत के संिवधान मȂ परम पू¶य बाबा साहेब अÇबेडकर ने जनसं°या के 

आधार पर आर©ण देने की ËयवÎथा का Ģावधान िकया है तो जÇमू-कÌमीर की सरकार के संबंध मȂ भी यही होना 

चािहए। इसिलए देश की सरकार उस पर दबाव बनाकर कॉÂÎटीǷूशन की भावना के आधार पर उनको िरज़वȃशन 

िदलाने पर िवचार करे। माÂयवर, उस पर अभी तक कोई िवचार नहȒ हुआ है। 

Ǜी उपसभापित : कÌयप जी, आपकी पाटȓ से Ĥजेश पाठक जी भी बोलने वाले हȅ। अब आपकी पाटȓ के पास 

केवल 16 िमनट बचे हȅ। आप चाहȂ तो पूरे 16 िमनट ले लीिजए, मुझे कोई ऐतराज नहȒ है। 

Ǜी नरेÂğ कुमार कÌयप : माÂयवर, व ेभी आ जाएंगे। ...(Ëयवधान)... मȅ अपनी बात समाÃत कर रहा हंू। 

Ǜी उपसभापित : लेिकन टाइम नहȒ है। आप अगर पूरा समय लेना चाहȂ तो ले लȂ, मȅ Ĥजेश पाठक जी का 

नाम यहा ंसे िनकाल दंूगा। 

Ǜी नरेÂğ कुमार कÌयप : धÂयवाद माÂयवर, जो आपका फैसला होगा, वह बेहतर ही होगा। 

Ǜी राजीव Ģताप ǘडी : फैसला आपको लेना है। 

Ǜी नरेÂğ कुमार कÌयप : मेरा फैसला मेरे बोलने के बाद ही तो होगा। माÂयवर, मȅ यह कहना चाहता हंू िक 

महामिहम राÍĘपित जी का अिभभाषण पूरे तरीके से देश की सरकार के गलत अनुभवȗ का पिरणाम है, अफसोस है। 

माÂयवर, मȅ यह कहना चाहता हंू िक पूरे देश के दिलत, िपछड़े, कमजोर, माइनॉिरटी के लोग आज अपने आपको 

उपेि©त महसूस कर रहे हȅ। जÇमू-कÌमीर का मसला, चडंीगढ़ का मुǈा और पंजाब के बारे मȂ कहना चाहता हंू िक 

दो हजार शैǹूÊड कॉÎट िनदȘष लोगȗ पर झठेू मुकदमे लगाकर जेल की सलाखȗ मȂ डालने का िसलिसला चल रहा 

है। इससे पूरे देश का दिलत आंदोिलत है, िपछड़े समाज के लोग आंदोिलत हȅ। मȅ आपके माÁयम से सरकार से यह 

िनवेदन करना चाहता हंू िक देश िवषम पिरȎÎथितयȗ से गुजर रहा है। यह बात सही है, महंगाई, ĥÍटाचार,  
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आतंकवाद, न¯सलवाद, माओवाद आज देश की गंभीर समÎयाएं हȅ। यह बात भी सही है िक बेरोजगारी देश के िलए 

गंभीर समÎया है। लेिकन देश की 85 फीसदी वह आबादी िजसमȂ एस.सी., एस.टी. और ओ.बी.सी. के लोग शािमल 

होते हȅ, उनके कÊयाण और िवकास के िलए सरकार का Áयान नहȒ है, इसका हमȂ बेहद अफसोस है। मȅ दखɕÎत 

करता हंू, अपील करता हंू सरकार से िक वह लोकतंĝ की र©ा के िलए, देश की आजादी की र©ा के िलए, देश के 

दिलत, िपछड़े, कमजोर तबकȗ के िवकास और कÊयाण के िलए िवशेष योजनाएं चलाकर इस लोकतंĝ को मजबूत 

करने का काम करे। माÂयवर, आपने मुझे बोलने का समय िदया। एक शेर कह कर मȅ अपनी बात को समाÃत कर 

रहा हंू। जो कÂ¯लशून है मेरे शेर मȂ, यह मȅ थोड़ा सा चाहता हंू: 

"ये चमन बेच दȂगे, अमन बेच दȂगे, 

गरीबȗ के दुÌमन, कफन बेच दȂगे, 

घपलȗ और घोटालȗ को बनाकर ये जिरया, 

िवदेशȗ के हाथȗ वतन बेच दȂगे।" 

माÂयवर, आपने मुझे मौका िदया, आपका बहुत-बहुत धÂयवाद। 

Ǜी अली अनवर अंसारी (िबहार) : उपसभापित महोदय, तमाम अदबो-एहतराम के साथ, िवद आल 

रेÎपे¯ट एंड िरगाड« के साथ मोहतरमा राÍĘपित जी के अिभभाषण पर उनके िलए ऐतराम को रखते हुए दुख के साथ 

कहना चाहता हंू िक मȅ कम से कम यहा ं5 साल से हंू, लेिकन ऐसा नीरस, िदशाहीन, अकिलयतȗ और आȌटजन 

¯लॉस को नजरअंदाज करने वाला अिभभाषण पहले हमने कभी नहȒ सुना। महोदय, हमको लगता है िक यह 

सरकार इतनी िडमॉलɕइज है, वजूहात साफ है, ¯यȗ िडमॉलɕइज है, ऐसी हालत मȂ यह ȋककत«Ëयिवमूढ़ हो गई है। 

मोहतरमा से कैसी Îपीच िदलवानी चािहए, यह उनको समझ मȂ नहȒ आया। 

Ǜी उपसभापित : नहȒ, ऐसा नहȒ। 

Ǜी अली अनवर अंसारी : सरकार को हम कह रहे हȅ राÍĘपित जी के मंुह मȂ गलत बात डाल दी। मȅ तफसील 

मȂ उनके अिभभाषण के बारे मȂ बात कǘं, इधर भी और उधर भी घोटालȗ का मौसम चल रहा है और घोटालȗ की 

ऐसी बफ« बारी हुई है िक उसके असर से शायद ही कोई बच सकता है। मȅ एक शेर सुनाता हंू और शेर ही से काम 

चलेगा, ¯यȗिक हमारा वƪ भी बहुत कम है। चूिंक हमारा बोलने का वƪ बहुत कम है। इसीिलए शेर ही ऐसा जिरया 

है िक कम वƪ मȂ हम अपनी बात कह सकȂ गे। Ǜी जनाद«न Ȏǎवेदी जी ने राÍĘपित जी के अिभभाषण पर काफी 

दाश«िनक अंदाज मȂ और गाधंी जी को कोट करते हुए, बातȗ को घुमाते हुए बहस शुǘ की। उनकी बातȗ पर हमȂ याद 

आ रहा है िक "तू इधर-उधर की बात न कर, ये तो बता िक कािफला ¯यȗ लटाु , मुझे रहजनȗ से िगला नहȒ, तेरी 

रहबरी का सवाल है।" 

Ǜी उपसभापित : आपने सब कुछ कह िदया। 
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Ǜी अली अनवर अंसारी : महोदय, जब खाǏाÂन, खाद और केरोसीन पर जो सȎÅसडी दी गई, उसकी 

तुलना Îपै¯Ęम घोटाले से की गई, तो इससे मुझे बेइंतहा तकलीफ हुई। मुझे एक शेर और याद आ रहा है- 

"हमने सोचा था िक हािकम से करȂगे िशकवा, 

वह भी कÇब°त तेरा चाहने वाला िनकला।" 

महोदय, मȅ अब राÍĘपित जी के अिभभाषण पर आता हंू। ...(Ëयवधान)... मȅ राÍĘपित जी के अिभभाषण पर 

आता हंू। आप अिभभाषण को पढ़Ȃगे और देखȂगे, तो पता चलेगा। अभी बीएसपी के हमारे साथी ठीक बोल रहे थे। िसफ«  

एक दफा अȎ¯लयतȗ का िजĎ अिभभाषण मȂ आया है। वह भी Îकालरिशप के िलए आया है। इतनी बड़ी मैराथन 

ए¯सरसाइज सरकार ने स´चर साहब से करवाई, जȎÎटस रंगनाथ िमǛ से करवाई, एक हाई कोट« का चीफ 

जȎÎटस और दूसरा सुĢीम कोट« का चीफ जȎÎटस। उनकी 400 पेज की िरपोट« है। आपने इतनी बड़ी िरपोट« तैयार 

करवाई। इसको तैयार करने मȂ सालȗ लगे। चार-पाचं साल से उनकी िरपोट« आई हुई है। महज इस बात के िलए िक 

इतना वजीफा, इतने ब´चȗ को िदया जाएगा। 

महोदय, उस पर भी, आपने इस हाउस मȂ या उस हाउस मȂ बहस नहȒ करवाई। आप भी गवाह हȅ, हम लोगȗ 

ने मागं की है िक स´चर कमेटी पर, रंगनाथ िमǛ कमीशन पर संसद मȂ बहस कराई जाए, तो हमȂ कहा गया िक हम 

लोग देखȂगे। आप ¯या इÇÃलीमȂट कर रहे हȅ, ¯या इÇÃलीमȂट नहȒ कर रहे हȅ, आप सुओ मोटो जो बात कह देते हȅ, 

उसको मानना हमारी मजबूरी हो जाती है। रंगनाथ िमǛ कमीशन की िरपोट« को आपने दो साल सात महीने के बाद, 

काफी हंगामे के बाद, यह हाउस एक बार नहȒ, दो बार नहȒ, तीन-तीन बार Îथिगत हुआ, उसके बाद आपने उसे 

सदन के पटल पर पेश िकया, लेिकन उस पर आज तक आपने ए¯शन टेकन िरपोट« नहȒ दी। 

महोदय, परसȗ केिबनेट की पॉिलिटकल अफेयस« कमेटी की बैठक हुई है। िचदÇबरम साहब यहा ंपर हȅ, 

िसÅबल साहब यहा ंपर नहȒ हȅ, इस पर सुĢीम कोट« मȂ कल सुनवाई होने वाली है। रंगनाथ िमǛ कमीशन पर सुĢीम 

कोट« सरकार से यह िरÃलाई मागं रहा है िक आप यह बताइये िक जो 341 धारा पर 1950 के ĢेिसडȂिशयल आड«र के 

जिरए, जो शैǹूÊड काÎट आड«र पर पैरा 3 है, वह अनकाÎंटीǷूशनल है या नहȒ है, आप इस पर िरÃलाई 

दीिजए? पता चला है िक भारत सरकार उसके िलए िफर कोट« से समय मागंने जा रही है और िचदÇबरम साहब ने 

वहा ंकहा, िसÅबल साहब ने वहा ंकहा िक चूिंक मुȎÎलम और ईसाई दिलतȗ की गणना नहȒ हुई है, सȂसस नहȒ हुआ 

है, इसिलए इस बात को मुÊतवी रखा जाए। 

महोदय, यहा ंपर िचदÇबरम साहब बैठे हुए हȅ, मȅ सरकार से पूछना चाहता हंू िक िसखȗ के दिलतȗ को पहले 

शैǹूÊड काÎट का दजɕ ĢाÃत नहȒ था, उनको वह दजɕ िदया गया। उस समय उनकी जनगणना तो नहȒ हुई थी।  
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माननीय VP Singh साहब के समय मȂ नौपौ¿यȗ को यह दजɕ िदया गया, उस समय तो उनकी जनगणना नहȒ हुई 

थी, िफर अब जनगणना की बात कहा ंसे आ गई? दूसरी बात यह है िक स´चर कमेटी ने अपनी िरपोट« मȂ पेज़ 7, 

201 और 202 पर नेशनल सेÇपल सवȃ के हवाले से बताया है िक इस देश मȂ 21 लाख ईसाई दिलत हȅ और 11 लाख 

मुȎÎलम दिलत हȅ। वह सȂसस तो है, Ģाइम िमिनÎटर हाई पावर कमेटी (स´चर कमेटी) की िरपोट« है यह बात है। 

आप िकस तरह का आंकड़ा खोज रहे हȅ? मȅ आप से एक बात कहता हंू िक अगर मान लीिजए िक census मȂ अभी 

तो in principle मानने की बात है िक मुसलमानȗ मȂ दिलत हȅ िक नहȒ, ईसाईयȗ मȂ दिलत हȅ िक नहȒ। रंगनाथ िमǛ 

कमीशन ने कहा है, स´चर कमेटी ने कहा है, िक मुसलमानȗ और ईसाइयȗ मȂ भी दिलत हȅ। यह religious 

discrimination है। आप मज़हब की बुिनयाद पर इसमȂ भेदभाव कर रहे हȅ। यह बात रंगनाथ िमǛ कमीशन और 

स´चर कमेटी दोनȗ ने कही है। उÂहȗने कहा है िक यह unconstitutional है और धारा-341 पर जो religious पाबंदी 

लगाई गई, उसको फौरन revoke कीिजए। आपको इस पर जवाब देना है, तो आप census की बात उठाते हȅ। अगर 

मान िलया जाए िक census मȂ गणना हो भी जाती है, तो कैसे पता चलेगा। अभी तो हम दिलत मȂ नहȒ आते हȅ। हमारे 

ईसाई भाई अभी दिलत मȂ नहȒ है। अगर उनकी गणना जाित के आधार पर होगी, तो कैसे होगी? आपने जनगणना, 

कॉÎट census कराने का िकस तरह से इस सदन को ठȂगा िदखाया। यह बात िकसी से िछपी नहȒ है। 

आपने इस संसद की भी अवहेलना की है, अवमानना की है। महोदय, मȅ कहना चाहता हंू िक आज हम लोग 

मजहब की बुिनयाद पर आर©ण नहȒ मागं रहे हȅ, लेिकन मजहब की बुिनयाद पर अगर आर©ण देने मȂ हमारे साथ 

कोई भेदभाव हुआ, तो हम बदɕÌत नहȒ करȂगे। इस देश मȂ िपछले दस, पÂğह साल से शािंतपूण« ढंग से आंदोलन चल 

रहा है। ¯या आप शािंतपूण« आंदोलन की भाषा नहȒ समझते हȅ? ¯या आप िसफ«  ȋहसा, तोड़-फोड़ और आगजनी की 

भाषा समझते हȅ? िचदÇबरम साहब, आप सुन लीिजए िक आप काĐेंस के ताबूत मȂ आिखरी कील ठोकने का काम 

कर रहे हȅ। आप इस देश मȂ दिलतȗ की बात करते हȅ, मॉइनोिरटीज़ की बात करते हȅ, अकिलयत की बात करते हȅ, 

लेिकन आप उनके िहतȗ के िखलाफ काम कर रहे हȅ। आज देश के दिलत और मॉइनोिरटीज़ के लोग तथा अÂय 

दूसरे लोग भी आपकी इन चाल बािजयȗ को समझ गए हȅ और समझकर ही काम करȂगे। 

िचदÇबरम साहब, आप फाइनȂस िमिनÎटर भी रहे हȅ। आपने िकसानȗ का 67 हजार करोड़ कज« माफ िकया 

है, ¯यȗिक िकसान सुसाइड कर रहे थे। वह एक अ´छी बात थी और हम सभी लोगȗ ने उसका समथ«न िकया। 

महोदय, जो इस देश के artisan हȅ, बुनकर हȅ, धुनकर हȅ, दजȓ हȅ, रंगरेज हȅ, लहारु  हȅ और बढ़ई हȅ, वे िहÂदू भी हȅ 

और मुसलमान भी हȅ, वे आिदवासी भी हȅ और हिरजन भी हȅ, आपने उनकी कज«माफी ¯यȗ नहȒ की, व ेभी सुसाइड  
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कर रहे हȅ। आज उǄर Ģदेश मȂ, महाराÍĘ जैसे िवकिसत रा¶य मȂ, आÂध Ģदेश जैसे िवकिसत रा¶य मȂ, जो वहा ंका 

artisan है, बुनकर है, वह भी सुसाइड कर रहा है, खुदकुशी कर रहा है। आप मऊ मȂ, बनारस मȂ और आजमगढ़ मȂ 

चले जाइए, चाहे व ेअलीगढ़ के ताला बनाने वाले लोग हȅ, चाहे वे मुरादाबाद के बत«न बनाने वाले लोग हȅ, सब लोग 

मर रहे हȅ। आपने उनकी ओर Áयान नहȒ िदया है और आप दिलतȗ और अकिलयतȗ की बात करते हȅ। 

महोदय, मȅ अपनी आिखरी बात कहकर समाÃत करता हंू। आप िबहार को िवशेष दजɕ देने की बात लगातार 

ठुकरा रहे हȅ। अभी जो वहा ंपर चुनाव हुआ है, उससे भी आपने कोई नसीहत नहȒ ली है। मȅ आप से यह कहना 

चाहता हंू िक अगर िबहार िपछड़ा रहेगा, तो यह देश भी िपछड़ा रहेगा। 

िहÂदुÎतान की तारीख मȂ यह पहला मौका है िक िबहार से पूरे देश मȂ इतना concern show िकया गया है, 

इतनी हमददȓ िदखाई गई है। आज पूरे देश की नजर िबहार पर लगी हुई है, वहा ंके नेतृ¾व पर लगी हुई है, हमारे 

नेता, नीतीश कुमार पर लगी हुई है। कई रा¶य सरकारȂ और आपकी केÂğ सरकार भी, चाहे वह मिहलाओं के 

आर©ण का सवाल हो, चाहे वह और दूसरी योजनाओं का सवाल हो, आप उसका अनुकरण तो कर रहे हȅ, लेिकन 

मोहतरमा राÍĘपित जी के अिभभाषण मȂ, देश और दुिनया मȂ तारीफ हुई है, आप लोग भी दबे जुबान जब हम लोगȗ 

से िमलते हȅ, तो यह कहते हȅ िक जैसा िबहार मȂ काम हो रहा है, वैसा काम कहȒ नहȒ हो रहा है, लेिकन आपकी 

तकरीर मȂ, आपके अिभभाषण मȂ उसकी कोई झलक नहȒ िदखती है। 

महोदय, ĥÍटाचार के िखलाफ हमारी िबहार सरकार ने property seize करने का कानून बनाकर एक 

अनुकरणीय काम िकया है। जो ÅयरूोĎे¹स हȅ, जो नाजायज ढंग से दौलत कमाते हȅ। ¶यȗ ही उस पर FIR दज« होगा, 

हम उसकी सÇपȎǄ ज़Åत कर लȂगे, यह कानून बनाया है। उसका अनुकरण आपको भी करना चािहए। यह बात और 

है िक आपने उस कानून को इजाजत देने मȂ एक साल से ¶यादा समय लगाया। अब हम लोगȗ ने इजाजत ले ली है 

और उस पर हम लोग काम कर रहे हȅ। 

महोदय, उसी तरह से िवधायकȗ के फंड की समाȎÃत के सवाल पर मȅ कहना चाहता हंू िक आज िवधाियका 

का इकबाल ख¾म हो रहा है। हम लोग, जो सामािजक काय«कतɕ हȅ, राजनीितक काय«कतɕ हȅ, हम नहȒ कहते हȅ िक 

सभी लोग गलत हȅ, ¶यादातर लोग सही हȅ, लेिकन जो िसलिसला नरȋसह रावजी की सरकार ने, िकस समय, 

िकस पिरȎÎथित मȂ सासंदȗ की maneuvering के िलए और उनको अपने िहत मȂ लेने के िलए एक अȎ¯लयत की 

सरकार को अ¯सिरयत मȂ बदलने के िलए एमपी फंड का इÎतेमाल िकया, उसको ख¾म करके हमारी सरकार ने 

...(Ëयवधान)... 
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डा. महेÂğ Ģसाद (िबहार) : ¯या आप यह suggest करना चाहते हȅ यहा ंका भी MPLAD ख¾म हो? 

Ǜी अली अनवर अंसारी : हम कह रहे हȅ िक यह दीवार पर िलखी हुई इबारत है। आप पिढ़ए। आपका 

इकबाल ख¾म हो गया है। आप बहुमत मȂ हȅ। राजीव गाधंी जी भी दो-ितहाई बहुमत मȂ आ गए थे, 6 महीने भी नहȒ 

लगे, आपका बहुमत काफूर हो गया। आप बहुमत के घमंड मȂ मत रिहए, जैसा-तैसा काम मत कीिजए और दीवार 

पर िलखी इस इबारत को समिझए िक moral authority से, इकबाल से कोई सरकार चलती है, कोई कौम चलती 

है, कोई नेशन चलता है। इस बात को आप समिझए और समझ कर ऐसा काम कीिजए िक सीना उठा कर हम लोग 

कहȂ िक हम पाȌलयामȂट मȂ हȅ, हमारा Ģाइम िमिनÎटर ऐसा है, हमारा फाइनासं िमिनÎटर ऐसा है, गृह मंĝी ऐसा है, 

लेिकन इस तरह की शम«नाक चीजȂ हो रही हȅ और देश और दुिनया मȂ जो message जा रहा है, उससे न िसफ«  

आपकी पाटȓ की, न िसफ«  इस पाȌलयामȂट की, बȎÊक इस मुÊक की भी बदनामी हो रही है। 

महोदय, मȅ आपका इशारा समझ रहा हंू। 

Ǜी उपसभापित : यह मेरा इशारा नहȒ है, आपके एक और मैÇबर बोलने वाले हȅ। 

Ǜी अली अनवर अंसारी : मȅ इÂहȒ बातȗ के साथ अपनी बात ख¾म करता हंू। 

MR. DEPUTY CHAIRMAN: Shrimati Vasanthi Stanley. She is to speak in Tamil. 

SHRIMATI VASANTHI STANLEY (Tamil Nadu) :* Hon'ble Deputy Chairman Sir, 

 'O! my prosperous Tamil! I salute you. You are my life; You are honey to me. I dedicate my life 

and breath to you. If you wane, my life will also deteriorate, if you reach a high position, the 

benefits will be showered on me also.' 

I salute our Tamil Goddess. I salute our revered leader, Dr. Kalaignar. I express my sincere 

thanks to our party, Dravida Munnetra Kazhagam (DMK) and to the House for giving me the 

opportunity to express my views on this Motion of Thanks on the President's Address, if I remember 

correctly, I would like to state that our founder leader and the great learned man Peraringar Anna also 

had given his maiden speech on a Motion of Thanks on the President's Address. This is a very good 

opportunity for me to speak on such an important Motion of Thanks on the President's Address. 

Hon’ble Member spoke in Tamil. 
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Sir, I am really thankful to you for providing me this opportunity. Those who are very well-

versed with the Constitution of India know very well that the President's Address is the address of the 

Government. The Government is speaking through the President. The President's Address lists out 

the achievements of the Government. It mentions what has been achieved by the Government so far. 

It also mentions what the Government is going to do in future. On behalf of this House, I would like to 

express my sincere thanks to Her Excellency the President of India for delivering a wonderful speech. 

First, as per the convention of delivering obituary references, the President of India expressed 

her deep concern for those who had lost their life in the natural calamity that struck Ladakh. We also 

express our deep sorrow for the people who had lost their life in that natural calamity. But, I would 

like to quote a few lines from the President's speech delivered last year. I quote paragraph number 

sixty five of the President's Address delivered on 22rd February, 2010. 

Following the elections in Sri Lanka, we will continue to work with the Government to enhance 

our partnership. India will contribute to the humanitarian and rehabilitation efforts for the Tamil 

minority and long term re-construction in conflict-affected areas. 

There is a saying in Tamil which states, 'Those who have faith will never be abandoned. This is 

the axiom of four scriptures'. But the assurance given to protect the Sri Lankan Tamils was not 

fulfilled. Rupees one thousand crore were given by India as assistance for the rehabilitation of Tamils. 

However, the Tamils in Sri Lanka have not been rehabilitated completely. In addition to their distress, 

the Sri Lankan Government is extending its tyrannical hand to tightly strangle the necks of Tamil Nadu 

fishermen. This kind of treatment adds fuel to the fire. 

Sir, I do not want to go to the agreement of 1977. In 2008, a joint statement was issued at New 

Delhi by India and Sri Lanka. In that statement, the Sri Lankan Government said that the Indian 

fishermen who cross the India-Sri Lanka maritime border would be sent back to India safely. But, on 

the contrary, the Sri Lankan Government attacks and kills our fishermen regularly if they cross the 

maritime border. We have raised this issue many times. This kind of situation does not happen in any 

part of the world. We have spoken many times for their welfare. Our leader, on behalf of the 

Government of Tamil Nadu, has written many letters to the Union Government. ...(Interruptions)... 
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SHRI RAJIV PRATAP RUDY: The Home Minister and the Government. ...(Interruptions)... We 

are all hearing ...(Interruptions)... We are all hearing what she speaks. ...(Interruptions)... We all 

know. ...(Interruptions)... I understand. ...(Interruptions)... The fishermen's issue is a very 

pertinent issue. I am listening to you. I want to know whether your senior Minister is listening to you. 

...(Interruptions)... 

SHRIMATI VASANTHI STANLEY: You please listen to the rest of my speech also. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: You are wasting your time. ...(Interruptions)... 

SHRIMATI VASANTHI STANLEY: No. I am not condemning that issue. ...(Interruptions)... 

You please listen to my speech. ...(Interruptions)... We have constantly raised our voices for the 

welfare of our fishermen. Our Chief Minister is writing regularly to the Government of India. The Union 

Government also took many steps immediately. Mrs. Nirupama Rao, the Foreign Secretary of India 

was sent to Sri Lanka as a result of which one hundred and three Indian fishermen were released 

from Sri Lankan prison. We do not deny this fact. But I would like to express with grief that it is our 

duty to record in this House that the Sri Lanka is still continuing its attacks in spite of all our efforts. I 

would like to quote a song from a Tamil film: 

"They go one day and return some other day, 

Each day is distressful in their life, in search of their livelihood. 

They risk their life to satisfy their one-inch size stomach 

Their life is easily taken for granted by others." 

Tamil Nadu fishermen are risking their life for earning their livelihood. They should not become 

targets of any kind of attacks in future. The Sri Lankan Government have to be warned strictly not to 

involve in further attacks against our fishermen. The Union Government have to take many steps 

accordingly. 

Next, I would like to speak about the Commonwealth Games. The opposition parties are not 

enemies. So many obstacles were placed in the path of the conduct of Commonwealth Games. 

Infrastructure is criticized. So many charges of corruption were leveiled by many. But our Prime 

Minister, Dr. Manmohan Singh said that Caesar should be above suspicion. He was prepared to take  
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action against Mr. Kalmadi after the conduct of the Games because that was not the time to take 

action against corruption. That was the time to prove our capability in the international arena. 

Therefore, he gave a call to be united in the conduct of the Commonwealth Games. As per his 

guidance, the Games were conducted remarkably. 

Our sportspersons proved their mettle in these Games, by obtaining second position in the 

medals' tally. Earlier, India used to score an average of only forty medals in sports events. But, now 

India has proved its capability in the sports arena by winning 164 medals in Commonwealth Games, 

that is, India won 101 gold medals, 27 silver medals and 36 bronze medals. Now India can feel proud 

in the world arena that we can organise even Olympic Games in India. The conduct of 

Commonwealth Games has proved this point. 

Next, I would like to speak about the passing of Women's Reservation Bill, it is always 

dangerous to cross half of the well. On behalf of women, I would like to raise a few points with regard 

to the passing of the Women's Reservation Bill. In Rajya Sabha, Women's Reservation Bill was 

passed in the face of so many obstacles. But the Bill is pending in Lok Sabha. Appropriate steps 

need to be taken to pass the Bill in the Lok Sabha also. I would like to quote a few lines from one of 

my poems. "Politics is not the property of men's pockets to smell in thirties and threes; Not only 33, 

O woman, u can reach even cent percent if u try." This is my poem. But the reality is different. 

Politics has become a business 'of the men, by the men and for the men'. Polices is in the hands of 

men only. Many obstacles are placed repeatedly to prevent the passing of the Women's Reservation 

Bill. I would like to humbly entreat each political leader for the passage of this Bill. We have become 

Members of Parliament without these reservations. More and more women have to take part in 

politics. Therefore, I request you to pass Women's Reservation Bill in Lok Sabha also. 

Next, I would like to speak about the price rise of essential commodities. Due to increase in 

the prices of essential commodities, the poor are suffering a lot. We would also like to share our 

concern for their misery. In Tamil Nadu, the State Government purchased palm oil, rice, dhal and 

sugar from the open market at higher rates. More than 4,000 crores of rupees have been spent by 

the Tamil Nadu Government for such purchase and then supply the essential commodities and to 

distribute them through public distribution shops at a subsidised rate. 
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India has progressed due to Green Revolution. India occupies the first position in the world in 

production of rice, wheat and milk. At this juncture, it has to be accepted that the prices of essential 

commodities are also increasing. But at the same time, we also have to appreciate the efforts taken 

by the Government. Even in Malaysia, rice costs Rs.40 per kilogram. But in India, one kilogram of 

rice costs Rs.35. Essential commodities have to be distributed to the poor through public distribution 

shops. 

Hoarders of essential commodities have to be punished. Under the Essential Commodities 

Maintenance Act, more than 6,000 cases have been filed against hoarders in Tamil Nadu. More than 

a hundred cases have been registered against hooligans. But some more provisions need to be 

added in Essential Commodities Maintenance Act to ensure more power to the State Governments to 

take stringent action against the hoarders. 

Next, I would like to speak about the welfare of farmers. For the first time in India, the State 

Government of Tamil Nadu had waived off the loans of farmers amounting to Rs.7,000 crore. The 

State Government of Tamil Nadu is providing free electricity to the poor farmers. Old pumpsets are 

also replaced freely to the farmers. More than one hundred and fifty four 'Farmers Markets' (Ulavar 

Santhai) have been set up to enable the farmers to sell their products directly to the consumers. 

Farmers' welfare is ensured to a great extent in Tamil Nadu. At this juncture, I would like to point out 

that more financial assistance has to be given to the State of Tamil Nadu for its welfare activities. 

Next, I would like to speak about global recession. In 2007-2008, economic depression stifled 

the entire world. But India is immune to this recession and is able to sustain a growth rate of 8.6%. 

In China, inflation nas grown from 0 to 7%. But, in India, Inflation has gone down from 20% to 8%. 

Therefore, India's performance is appreciated by the neighbouring countries in the field of 

economics, in internal security, in the protection of farmers and in controlling inflation. That is why, 

other nations such as England, France, China and America support our demand for a permanent 

seat in the United Nations Security Council. In American Senate, a resolution has been passed to 

recommend India to secure a permanent seat in the United Nations Security Council. This proves the 

pride of India in the international arena. We have to be thankful to the UPA-II Government, our Prime 

Minister Dr. Manmohan Singh and the able leadership of Soniaji, for uplifting India's stature in the 

international arena. 
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Next, I would like to speak about corruption. When the word 'corruption' is mentioned, all the 

opposition parties join hands in casting aspersions wholly on our party Dravida Munnetra Kazhagam 

(DMK). All are trying to tarnish the image of our party Dravida Munnetra Kazhagam (DMK). Central 

Bureau of Investigation (CBI) is investigating the case independently. The Supreme Court of India is 

supervising the functioning of CBI. Public Accounts Committee is examining the issue. In addition to 

this, the one-man committee under the chairmanship of Justice Shivraj Patil also is examining this 

issue. The Minister concerned has submitted his resignation. Moreover, he has been arrested. The 

CBI has conducted several raids also. Besides, the entire winter session was disrupted to hamper 

the functioning of the Government. ...(Interruptions)... Now the Government has agreed to set up a 

Joint Parliamentary Committee (JPC), as per the demands of the opposition. Our party has enabled 

the citizens of India from Kashmir to Kanyakumari to talk at an STD rate of Re.1 per call. Before the 

introduction of 2G spectrum, we were paying Rs.13 even for an incoming call. Now the rate has been 

reduced to five paise. This facility is provided due to the performance of our party. Just because CBI 

has filed a case against a political leader and that CBI has arrested him, it does not mean that he is 

guilty. So many political leaders have been arrested in the past. 

After all the investigations, our colleague will prove his innocence. Our leader Dr. Kalaignar has 

said that our party itself will take action against the minister concerned if he is found guilty. Our party, 

Dravida Munnetra Kazhagam (DMK) has faced so many obstacles in the past. We have faced 

Maintenance of Internal Security Act (MISA). During the regime of Mr. M.G. Ramacnandran, we 

were in the opposition for mere than 13 years. Our leader Dr. Kalaignar has led us successfully after 

overcoming all the obstacles. Now elections are to be held to the state legislative assembly of Tamil 

Nadu soon. We will clear all the obstacles. We will prove cur innocence. We will assume power in the 

state of Tamil Nadu for the sixth time, by winning the forthcoming elections. With the forthcoming 

assembly elections in mind, many opposition parties are casting aspersions on our party. I would like 

to emphasise that the charges that have been levelled against us are based only on assumptions. 

None of the charges has been proved. Once again, I thank you very much for giving me the 

opportunity to speak on this Motion of Thanks on the President's Address. 
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4.00 P.M. 

Ǜी तािरक अनवर (महाराÍĘ) : उपसभापित जी, कल से इस सदन मȂ राÍĘपित महोदया के अिभभाषण पर 

रखे गए धÂयवाद ĢÎताव पर चचɕ हो रही है। िवप© के नेता और अपने दूसरे सािथयȗ के भाषण मȅने बहुत गौर से सुने 

हȅ। मȅ इस नतीजे पर पहंुचा हंू िक शायद हमारे िवप© के सािथयȗ ने राÍĘपित महोदया के अिभभाषण को बहुत 

Áयानपूव«क पढ़ने और जानने की कोिशश नहȒ की है। अगर राÍĘपित महोदया के अिभभाषण को हम Áयानपूव«क 

देखते हȅ, तो उसमȂ तमाम चीज़ȗ का समावेश है और देश के सामने जो चुनौितया ंहȅ, उन तमाम बातȗ को Îवीकार 

करते हुए इस बात पर रोशनी डाली गई है िक हम िकस तरह से उनका सामना कर सकते हȅ। अगर हम अिभभाषण 

को इस ǓȎÍटकोण से देखȂ िक हमȂ िसफ«  उसकी आलोचना ही करनी है, तो िफर हमारी बात िनÍप© नहȒ रह सकती 

है। हमȂ दोनȗ पहलओंु  को देखना पड़ेगा िक कहा ंकमी है और कहा ंउपलȎÅधया ंहȅ। जैसे िस¯के के दो Ǘख होते हȅ, 

उसी तरह से हर चीज़ के दो पहल ूहोते हȅ, लेिकन बदिकÎमती से हमारे यहा ंिवप© यह समझता है िक उसकी यही 

भिूमका है िक सरकार के ǎारा या राÍĘपित महोदया के ǎारा जो बात कही गई है, वह उसका िवरोध करे। 

उपसभापित जी, मȅ बताना चाहंूगा िक राÍĘपित महोदया ने अपने अिभभाषण मȂ बड़ी िनभȓकता और साहस 

के साथ तमाम बातȂ Îवीकार की हȅ। उÂहȗने सरकार के सम© खड़ी चुनौितयȗ को Îवीकारते हुए, उनके हल की 

ǘपरेखा के िववरण को भी बड़े ÎपÍट ǘप से रखा है। अब देखना यह है िक िकस ऐनक से हम उसको देखते हȅ। चाहे 

मुğाÎफीित हो, चाहे महंगाई हो, चाहे साव«जिनक जीवन मȂ ĥÍटाचार की बात हो, चाहे inclusive growth की बात 

हो, चाहे आंतिरक और बाहरी सुर©ा की चुनौितयȗ की बात हो, राÍĘपित महोदया ने लगभग सभी िवषयȗ को बड़ी 

बेबाकी से अपने अिभभाषण मȂ ÎपÍट ǘप से Îवीकार िकया है। 

जहा ंसुधार की ज़ǘरत है, उसे एक चुनौती के ǘप मȂ उÂहȗने कहा है। मुğाÎफीित और महंगाई के बारे मȂ 

राÍĘपित महोदया ने अपने अिभभाषण की शुǗआत मȂ सरकार की जो पाचं Ģाथिमकताएं कही हȅ, वही अपने आप मȂ 

िवप© के सभी सवालȗ के जवाब के िलए काफी हȅ। यह सही है िक िपछले कुछ समय से मुğाÎफीित और खाǏ 

पदाथș के मूÊय ȋचता का िवषय रहे हȅ और राÍĘपित महोदया ने अपने अिभभाषण मȂ िजस ÎपÍटवािदता से उस बात 

को Îवीकार िकया है, मȅ समझता हंू िक हम लोगȗ को, इस सदन को उसका Îवागत करना चािहए। 

'िपछले वष« देश किठनाइयȗ से गुज़रा है। देश मȂ मुğाÎफीित एक समÎया बनी रही।' और 'वष« 2011-12 मȂ 

मेरी सरकार की Ģाथिमकताएं इस Ģकार हȗगी- 

मुğाÎफीित को रोकना, िवशेष ǘप से बढ़ते खाǏ मूÊयȗ के Ģभाव से आम आदमी को राहत पहंुचाना' 
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उÂहȗने आगे कहा है- 

'मेरी सरकार आम आदमी पर Ģितकूल Ģभाव डालने वाली और आȌथक वृȎǉ की रÄतार को चुनौती देने 

वाली मुğाÎफीित से अ¾यािधक ȋचितत है।' 

यानी उÂहȗने इस बात को Îवीकार िकया िक महंगाई बढ़ी, मुğÎफीित बढ़ी। इसके साथ ही साथ उÂहȗने 

मुğाÎफीित और खाǏ पदाथș के बढ़ते मूÊयȗ से िनपटने के िलए सरकार ǎारा उठाए गए कदमȗ के िवषय मȂ भी 

िवÎतार से कहा। मȅ समझता हंू िक उनका अिभभाषण बहुत ही Îवागतयो±य है िक साव«जिनक िवतरण Ģणाली के 

िलए चावल और गेहंू के जो मूÊय हȅ, खास तौर पर जो गरीबी रेखा से नीचे हȅ, उनके िलए सरकार ने जो मूÊय 

िनधɕरण िकया है, वह वही है जो 2002 मȂ था और उसमȂ कोई वृȎǉ नहȒ की है। 

इसके साथ ही साथ धान का समथ«न मूÊय 550 Ǘपए Ģित ȏ¯वटल से बढ़ाकर 1000 Ģित ȏ¯वटल िकया गया 

और गेहंू का समथ«न मूÊय 630 Ǘपए से बढ़ाकर 1100 Ǘपए Ģित ȏ¯वटल िकया गया, इसके पीछे मकसद यही था, 

¯यȗिक हमारे यहा ंजो महंगाई है या कमी है, अगर हमȂ उसको दूर करना है, कोई दूरगामी राÎता अपनाना है, तो 

िकसान और भिूम की उ¾पादकता और खाǏ पदाथș का अिधकािधक उ¾पादन ही इस समÎया का समाधान है। 

फसलȗ की पैदावार बढ़ाने के िलए िकसानȗ को Ģो¾सािहत करना बहुत ज़ǘरी था और इसीिलए सरकार ने 

जो समथ«न मूÊय बढ़ाया, उसके पीछे मकसद यह था िक जो िकसान खेती से दूर हो रहे थे, उनकी िफर से खेती मȂ 

िदलचÎपी पैदा हो और व ेअपने जीवन का आधार बनाएं, इसके िलए ज़ǘरी था िक जो समथ«न मूÊय है, वह उनको 

सही ढंग से िमले। 

सरकार ने कृिष के ©ेĝ मȂ लगभग 35 हजार करोड़ Ǘपए का िनवेश िकया है। जो ऋण सुिवधाएं हȅ, उनके 

िरकॉड« Îतर की वृȎǉ हुई है। राÍĘपित महोदया ने अपने अिभभाषण मȂ कहा है िक 'मेरी सरकार िकसानȗ को उनकी 

उपज के लाभकारी मूÊय िदलवाने के िलए Ģितबǉ है।' मुझे इस बात की खुशी है िक इस तरह उÂहȗने बड़े साहस के 

साथ न केवल उन चुनौितयȗ को Îवीकार िकया, बȎÊक इस सरकार के सम© जो Ģाथिमकताएं हȅ, उनकी ǘपरेखा 

को भी अपने अिभभाषण मȂ कहा है। 

ĥÍटाचार और काले धन के बारे मȂ राÍĘपित महोदया ने सरकार की दूसरी Ģाथिमकता के ǘप मȂ 

'साव«जिनक जीवन मे ईमानदारी और स¾यिनÍठा की कमी के कारण उ¾पÂन समÎयाओं को Ģमुखता के आधार पर 

िनपटाना' तय िकया है। 

अभी हाल के िदनȗ मȂ ĥÍटाचार, िवशेषकर िवदेशȗ मȂ जमा काले धन को लेकर मीिडया और जनमानस के 

मन मȂ जो तरह तरह के सवाल उठ रहे हȅ, राÍĘपित महोदया ने इस समÎया को बड़ी िनभȓकता से Îवीकारा और 

इसके हल के िलए अपनी Ģितबǉता को भी जािहर िकया है। राÍĘपित महोदया ने कहा है िक हमारी जनता 

सुशासन की हकदार है। इसका मतलब यही है िक हमȂ ऐसी साफ-सुथरी सरकार बनानी है, िजससे जनता को  
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महसूस हो सके िक यह सरकार उनके िलए है। उÂहȗने आगे कहा है िक "सरकार काले धन के दुÍĢभाव संबंधी 

िचÂताओं से सहमत है, चाहे वह ईमानदारी से की गई कमाई पर देय कर की चोरी से एकĝ िकया गया धन हो या 

िफर गैर-कानूनी तरीके से कमाया गया हो। मेरी सरकार इस समÎया का Ģाथिमकता के आधार पर हल करने के 

िलए Ģितबǉ है। 

उपसभापित महोदय, उÂहȗने आगे कहा है िक "सरकार ऐसे काले धन की पहचान करने और उसे वापस 

लाने की ĢिĎया को तेज करने के िलए अंतरɕÍĘीय समुदाय, िवशेषकर जी-20 के साथ िनरंतर काय« कर रही है।" 

इस Ģकार राÍĘपित महोदया ने जो बात कही है, उससे यह ÎपÍट होता है िक आने वाले िदनȗ मȂ सरकार काले धन 

और िवदेशȗ मȂ जो पैसा है, उसको वापस लाने के िलए कारगर कदम उठाने वाली है। आȌथक िवकास की गित को 

बनाए रखने के िलए राÍĘपित महोदया ने जो बात कही है, जो तीसरी सबसे मह¾वपूण« Ģाथिमकता उनके 

अिभभाषण मȂ दी गई है, उसमȂ inclusive growth की बात कही गई है। यह बात जग-जािहर है िक कुछ वषș मȂ देश 

ने आȌथक Îतर पर तेजी से तर¯की की है। जो Ģितकूल िवÌ वËयापी मंदी रही, उसका असर हम पर भी पड़ा है, 

लेिकन बहुत ही अ´छे ढंग से हम लोगȗ ने, हमारी सरकार ने, भारतवष« ने उसका सामना िकया है। जो inclusive 

growth की बात कही गई है, वह िबÊकुल सही है िक जब तक हमारे देश मȂ, जो लोग रहते हȅ, उनकी जो मूल 

समÎयाएं हȅ, उनका समाधान नहȒ होगा, जब तक उनकी आवÌयकताएं पूरी नहȒ हȗगी, तब तक िजस inclusive 

growth की बात हम करते हȅ और िजसका सपना हम देखते हȅ, वह पूरा नहȒ हो सकता है। उÂहȗने अपने अिभभाषण 

मȂ यह कहा है िक आȌथक तर¯की का लाभ जनता के एक बड़े िहÎसे तक नहȒ पहंुचा है। उÂहȗने अपने अिभभाषण मȂ 

इस बात को Îवीकारा है। इसिलए उन लोगȗ की जो आवÌयकता है, उसको पूरा करना इस सरकार का लÑय है 

और सरकार को इस लÑय को ĢाÃत करना है। महोदय, आȌथक तर¯की का लाभ भारत के हर नागिरक को िमले, 

इस बात की कोिशश करनी है। उÂहȗने इस बात को भी Îवीकारा है िक कुछ तबकȗ को यह िशकायत रही है िक 

गरीबी उÂमूलन काय«Ďम के माÁयम से गरीबȗ को िदए जाने वाला लाभ पूरी तरह से उन तक नहȒ पहंुचा है। महोदय, 

उÂहȗने Đामीण ©ेĝȗ मȂ ढाचंागत किमयȗ का िजĎ िकया है िक अगर हम Đामीण ©ेĝȗ का जीवन Îतर ऊपर उठाना 

चाहते हȅ तो Đामीण ©ेĝȗ की जो ढाचंागत किमया ंहȅ, उनको दूर करने की आवÌयकता है। 2004 मȂ जो भारत 

िनमɕण का काय«Ďम शुǘ हुआ, वह बहुत ही सफल रहा, लेिकन उसको और तेजी के साथ आगे बढ़ाने की 

आवÌयकता है, ¯यȗिक जब तक Đामीण ©ेĝ की जो दशा है या उसकी जो सूरत है, वह नहȒ बदलेगी, तब तक 

हमारा जो Đामीण भारत है, उसकी ȎÎथित नहȒ बदल सकती है। उपसभापित महोदय, खास तौर पर िश©ा, 

ÎवाÎ¿य, रोजगार और आवास की जो समÎया है, उसको दूर करने क िलए जो भी हमारा काय«Ďम है, उसको और 

तेजी से लागू करने की आवÌयकता है। 

मुझे बेहद खुशी है िक राÍĘपित महोदया ने सरकार के इस कदम को अपनी तीसरी सबसे बड़ी Ģाथिमकता 

दी है। साव«जिनक जीवन कोई Ëयवसाय नहȒ है, बȎÊक एक उपाय है। ĥÍटाचार की बात जब हम करते हȅ तो इस  
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बात का हमेशा Áयान रखना चािहए िक जो हम लोग साव«जिनक जीवन मȂ हȅ तो हम कोई Ëयवसाय करने के िलए 

यहा ंनहȒ आए हȅ। हमको जनता ने अवसर िदया है िक हम उनकी सेवा करȂ, उनकी समÎयाओं का समाधान करȂ, 

उनके जीवन-Îतर को ठीक करने का Ģयास करȂ और इसिलए राÍĘपित महोदया की इस संदभ« मȂ कही बातȗ को 

दोहराने का समय नहȒ है। उÂहȗने कहा है िक ĥÍटाचार जो हमारे िकसी भी िवकास के िलए, मȅ समझता हंू िक जो 

सबसे जǘरी चीज़ है, हमȂ एक ĥÍटाचार मुƪ समाज बनाने की आवÌयकता है। आंतिरक एव ं ए¯सटन«ल 

िस¯योिरटी की बात भी उÂहȗने अपने अिभभाषण मȂ कही है िक सÆय समाज मȂ देश के िवकास के िलए यह जǘरी है 

िक हमारे यहा ंशािंत रहे, बाहरी शािंत भी रहे और बाहर से भी िकसी तरह का खतरा न हो और अंदǗनी भी नहȒ हो। 

इन दोनȗ चीजȗ पर उÂहȗने Áयान देने की बात कही है। िपछले दो-तीन दशकȗ से देश मȂ िविभÂन Ģकार के 

आतंकवाद मȂ भीतरी हालतȗ पर काफी असर डाला है। इसिलए हम लोगȗ को इस बात का Áयान देना है िक िकस 

तरह से हम अपने देश के अंदर चाहे वह िकसी तरह का उĐवाद हो, आतंकवाद हो या अÊगाववाद हो, सभी को हमȂ 

िनयिंĝत करने की आवÌयकता है, तभी देश का जो िवकास है उसको हम लोगȗ तक पहंुचाने मȂ कामयाब हो सकते 

हȅ, ¯यȗिक जब तक हमारे देश के अंदर शािंत ËयवÎथा सही नहȒ होगी तो हमȂ िवकास का लाभ पूरी तरह से नहȒ 

पहंुच सकता है। 

उपसभापित महोदय, आिखर मȂ जो पाचंवȒ Ģाथिमकता है, वह िवदेश नीित के बारे मȂ है। राÍĘपित महोदया 

ने कहा है िक हमारे िरÌते पड़ोसी मुÊकȗ के साथ भी अ´छे होने चािहए और उसके साथ-साथ तमाम खाड़ी देश, 

पȎÌचम एिशया, पूव« एिशया, मÁय एिशया सिहत सभी देशȗ के साथ भारत के संबंध अ´छे होने चािहए। इसके साथ 

ही साथ उÂहȗने कहा है, मȅ कोट कर रहा हंू - "मेरी सरकार भारत के िहतȗ के िलए इन संबंधȗ का भूरपूर लाभ 

उठाने के िलए िनरंतर काय« करती रहेगी। हमने एक खुली और समावेशी अंतरɕÍĘीय Ëयापार ËयवÎथा को बढ़ावा देने 

के िलए जी-20, िĤक और इÅसा समूहȗ मȂ अपने अंतरɕÍĘीय साझेदारȗ के साथ, संर©णवादी िवचारधारा से बचते 

हुए काम िकया है। मुझे आशा है िक अपनी कामयाब िवदेश नीित की बदौलत िफर भी हम लोग संयुƪ राÍĘ सुर©ा 

पिरषद मȂ भी अपना मुकाम हािसल कर सकȂ गे, ऐसा हम लोगȗ को महसूस होता है।" 

आिखर मȂ, मȅ कहना चाहंूगा िक हमारी लोकतािंĝक ËयवÎथा ऐसी है िक िवरोध करना िवप© का धम« है 

लेिकन िवरोध का आधार होना भी जǘरी है। मुझे नहȒ लगता िक राÍĘपित महोदया के इस अिभभाषण के बाद मेरे 

िवप© के सािथयȗ के पास कहने के िलए कोई त¿य पर आधािरत कोई ऐसी बात बची है। लेिकन िफर भी अगर व े

असंतुÍट हȅ तो मȅ इतना ही कहना चाहता हंू िक "मुȎÌकलȂ ȋजदगी मȂ आती हȅ, हौसलȗ को बुलÂद रखना।" राÍĘपित 

महोदया के अिभभाषण पर जो धÂयवाद ĢÎताव Ǜी Ȏǎवेदी जी ने पेश िकया है, उसका मȅ समथ«न करता हंू और एक 

अंितम शेर सुनाते हुए अपनी बात ख¾म कǗंगा। 
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"न होगा ख¾म अभी दौर आजमाइश का, 

िफर इÇतहा ंसे गुजǗंगा इÇतहा ँके बाद।" 

यह मȅ अपनी य.ूपी.ए. सरकार से कह रहा हंू अभी हमारे पास बहुत सारे ऐसे मौके आएंगे, ऐसे इÇतहान 

आएंगे िजनसे हम लोगȗ को, सरकार को गुजरना होगा और उनसे िवचिलत होने की जǘरत नहȒ है, घबराने की 

जǘरत नहȒ है, उनका मुकाबला करने की आवÌयकता है। धÂयवाद। 

SHRI SHASHI BHUSAN BEHERA (Orissa): Mr. Deputy Chairman, Sir, I rise to speak on the 

Motion of Thanks on President's Address. This is my maiden participation in the discussion of this 

House to which I was elected last July. It is misfortune, because the last Winter Session lost in 

hullah-gullah. So, we missed the entire Winter Session because of the fight between JPC Vs. PAC. 

As a new Member of this House, I could not understand that if at all we could reach to this 

point, what is wrong in doing the same in the last Session itself. Anyway, I am proud to be a Member 

of this House, because this is a permanent House, has a very rich heritage and has adorned with a 

lot of dignitaries/personalities of national and international repute. I compliment all those persons 

who have adorned this House. I compliment my seniors who represented Orissa in this House. I am 

proud to represent Orissa in this House and owe my gratitude to my leader, Shri Navin Patnaik, 

President, BJD, and Shri Pyarimohan Mohapatra who is the leader of BJD in this House. 

Anyway, the brighter side of democracy made it possible to resume this House even if an 

entire Session is lost. Sir, the hon. President has welcomed the dawn of democracy in Egypt. People 

got victory over the tyranny of Hosni Mubarak. So, people are always great. In democracy, 

governance must be in the welfare of the people. But, unfortunately, after 64 years of Independence, 

I don't think, UPA-II is doing justice to Aam Aadmi. The hon. President of India is the most dignified 

institution in the pyramid of democracy. I am sure, the entire House has the highest respect for the 

President of this nation. But, I regret to say that the President's Address to both the Houses seems 

very unrealistic as if the whole of the content is drafted by the ruling party. 

Anyway, the Motion of Thanks moved by Shri Janardan Dwivedi spoke the real truth and the 

attitude of the present Government. I remember what he spoke. We cannot be very ideal or took the 

place of God in pulling out corruption completely from the society or cannot be demon to stay with  
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corruption. So, he was justifying the middle path that this type of conformity from the governance is 

dangerous. So, you are not serious to root out corruption from the society. The President's Address 

dealt with numerous problems of the nation in 67 paragraphs and appreciated the Government. But, 

I regret to say that the Government is merciless in some of its actions and also not impartial to 

justice. 

I am giving you the example of Orissa, my own State. Whole of the Orissa State had suffered 

from unseasonal rains and the farmers have lost their crops. But, till now, we have not received the 

help of even a single rupee, though a Central team had gone there to evaluate the losses to the 

farmers. Whereas, in the similar situations in the State of Andhra Pradesh and Maharashtra, they 

immediately got Rs. 400 crores and Rs. 600 crores. We are not opposed to the help given to the 

States of Andhra Pradesh and Maharashtra. ...(Interruptions)... Okay, that was a promise. But we 

were not even promised to provide relief. Earlier, in the year 2008, the hon. Prime Minister had visited 

our State and had assured to provide a relief of Rs. 200 crores. But, we got only Rs. 25 crores. And, 

that too, we have received a letter to refund. Ultimately, we got only Rs. 98 crores only from the CR 

fund. This kind of discrimination is not fair in a democratic country. Ours is a federal structure. I 

would like to say in this House that the regional parties, which are in power in other States, should 

also get justice. So, unlike other States, no immediate relief was given to the farmers of Orissa. This 

is the attitude of the Central Government towards the States that are ruled by non-Congress parties. 

Now, from the State, I come to the national scenario because I have come here to serve the 

nation. What is the position of our country? What is the living standard of our people? As per a 

national review, seventy per cent of our population lives merely on Rs. 20 per day. Under such 

circumstances, how can we think of a inclusive growth and a better prosperous India? And, there is 

no plan to improve this position. This is the plight of a common Indian. Despite being plagued by 

such a deplorable condition, the Government is not free from corruption. There is no plan to check 

corruption. The Government seems to be a record achiever in corrupt practices – 2G scam, CWG 

scam, Adarsh Housing Society scam. And, the Prime Minister speaks of the JPC with reluctance! I 

will not go into the details of that because that matter would be discussed in the JPC. There is no  
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plan to make India self-sufficient. ...(Interruptions)... It is my maiden speech and I must speak. Our 

country is suffering from economic crisis. Our identity, in the world, is that of a borrowing State. We 

are borrowing from the World Bank. We are borrowing from many other international agencies.' 

Under such circumstances, how can you improve our economic condition? The Indian economy is 

getting disastrous day by day. We are just borrowing from different agencies. 

Whatever actions are being taken are not sufficient to improve our economy. Very recently, we 

heard of some ill-gotten moneys that are there in the foreign banks. The Government is shying away 

to get back this money from the foreign banks. They are taking the plea that "we are having a treaty; 

so, we cannot get it back". I don't understand that if more than Rs.20,00,000 crores are lying in the 

foreign banks, how come the Government is sitting silent over this and taking the plea of having an 

international treaty. In this way, the Government of India has no concern over what the citizens of this 

country are saying. Prosperity of the poor people of this country is also being ignored. So, this is the 

present scenario. The Government is callous about the economic growth of this country. We are 

moving ahead with the development spirit. What is that development spirit? We are developing cities 

only. We are forgetting the rural India where 85 per cent of our population lives. We are thinking only 

about cities. If you concentrate on developing cities only, how the 85 per cent of our people who live 

in rural areas will prosper. 

So, in every respect, you are neglecting the majority of our population, who has strong faith in 

democracy. If you neglect them, how will they get justice? You are neglecting their health, you are 

neglecting their education and you are neglecting their food security system. Health-care services 

are yet to be accessible to the common people. It has not reached all the citizens of India. Education 

still remains a dream for the tribal people. They are not getting proper justice from the Government. 

Those who are at the Centre are not doing justice to the common people. Primary education is still a 

dream for the tribal people and the Scheduled Caste people. No special arrangements, no special 

plans and projects are there for improving the educational prospects of the Scheduled Caste and the 

Scheduled Tribe people of this country. We take pride that our Constitution was written by Dr. 

Ambedkarji, but we are forgetting the philosophy of Dr. Ambedkar. So, this is the present scenario. 
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Mr. Deputy Chairman, Sir, now, I come to the poor people's food habits and other things. 

Their food security is also at stake. Lakhs of tonnes of foodgrains are rotting in this country. But the 

Minister of Agriculture and the Minister of Food are not taking the moral responsibility. The 

Government is also not taking the moral responsibility. On the one hand, farmers are committing 

suicide, on the other, lakhs of tonnes of foodgrains are rotting in the godowns due to lack of storage 

facilities. It is a very shameful matter. If this is the scenario, how can this Government give a good 

governance to the common people and the poor people? So, this is about the food security. 

People talk of drinking water. It is also a matter of shame. The common people are not getting 

pure drinking water and we are talking of inclusive growth of this nation! Day by day, drinking water is 

also being commercialized. Sir, water conservation is another problem. Water of all the rivers of this 

country is polluted. Natural drinking water was earlier available to the common people in plenty, now 

it is a question for the poor people of the country as to whether they will get free clean drinking water. 

Mr. Deputy Chairman, Sir, ours is an agro-based country. We have no sincere plans for 

improving the agricultural production of our country. Where are we going? We are losing our 

traditional agricultural system. We are forgetting our traditional agricultural system. We are going for 

Genetically Modified Crops (GMC), genetically modified food crops but we are not clear about the 

GMC. Sir, the Government is not thinking of having any clear agricultural policy for this vast country 

of 120 crores of people. Out of that, more than 80 per cent of the people of our country are 

dependent on agriculture. But there is no plan to improve our own traditional agricultural system. Sir, 

this is the present scenario of agriculture in our country. 

(THE VICE-CHAIRMAN (Prof. P.J. Kurien) in the Chair) 

Sir, the foodgrains are rotten in the godowns and we are suffering from the rising prices. We 

are not able to control the rising prices. We are not thinking of the poor people, the people who are 

living below the poverty line. How can they purchase onion at Rs. 60 per kg or at Rs. 80 per kg, dal 

at Rs. 100? I am reminding you that in the past a Government had to go on this very issue of onion 

only. This Government also has no care for the poor man's food or poor man's needs. 
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Sir, for economic growth of the country, industrial development is required. But we are neither 

planning for agriculture nor we have a clear planning for industry. Yesterday, the hon. Leader of 

Opposition, Shri Arun Jaitely, told us that there is a lot of neglect as far as industrial development of 

Orissa is concerned. Orissa is neglected by the Central Government and every time whenever we are 

trying to develop the economic resources of our State with our own mineral resources, we are not 

getting the support of the national Government. Sir, Orissa is a mine-rich State. Not only Orissa, 6 

other States like Jharkhand, Chhattisgarh, Andhra and Karnataka, etc., are also mine-rich States. 

These States are having lot of mines. But they are not being supported by the national Government 

to develop or to explore their mines for industrial development. This is the sorry state of affairs. 

Sir, they are, in general, peaceful States. They are having a lot of poverty. But while they are 

managing their affairs with their own resources, they are suffering from Left Wing extremism problem; 

they are suffering from law and order problem. You know about the recent event that one Collector 

from Malkangiri District is still with the Maoists and the Government is trying for the last seven days 

for his rescue. Their demand is to set free all those prisoners who are serving imprisonment in 

criminal cases. Sir, we are forced to agree to their demand. They are not the Left Extremists of our 

State. These are Left Extremists from the neighbouring States. So, this cannot be termed as a State 

problem. You cannot say that this is a State problem. It is a national problem and therefore the 

national Government has to check it. This is a law and order problem with which a poverty-stricken 

State like Orissa has to bear with. 

Then, Sir, if I talk of Railways, if I talk of communication, things will produce a more serious 

picture for the backward States. Our State has given much more revenue to the Railways. But when 

the poor States like ours are submitting projects worth Rs. 1800 crores, we are getting only Rs. 600 

crores. All development projects are being given to the developed States and not to the poor States. 

So, in that respect also, we have been suffering. 

Coming to SCs and STs, just now, the hon. Member from the BSP was saying a lot of things 

about the SCs/STs and their problems. In many States, 80 per cent of their population consists  
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mainly of SCs, STs and OBCs. Orissa is one of those States. Special packages must be given to 

these States by the Central Government to aid development there and improve the situation there. 

I shall not take more time, Sir. I wish to conclude with these words. I doubt whether a 

Government drowned in corruption, away from Indian culture and no concern for the poor be able to 

deliver good governance. I doubt that and, therefore, I do not support the Motion of Thanks moved 

by the Government. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Shashi Bhusan. That was your 

maiden speech. Now, Mr. D. Raja. 

SHRI D. RAJA (Tamil Nadu): Sir, the President's Address does not carry any conviction. It 

does not give any confidence to the nation and to the people. The UPA Government is haunted by 

the specter called spectrum and corruption. The UPA Government is caught in a quagmire of 

corruptions and scams. All the priorities which the President's Address has listed out are nothing but 

the failures of the UPA Government in the past. 

Sir, I would not like to take up the issue of corruption at this point of time and go into the 

various facets of the scams relating to 2G, CWG, Adarsh Housing Society, the latest S-Band 

spectrum distribution or, for that matter, the land and mining mafias looting the country's wealth in 

different States. But I would like to draw the attention of the House to certain fundamental questions 

with regard to corruption. I think the ruling coalition, and particularly the Congress Party, will have to 

do a very serious introspection. Somewhere, the Congress Party has lost its own legacy. At the time 

of framing the Constitution, when an amendment was suggested to the law regarding Ministers 

declaring their assets on assumption of office, Dr. Ambedkar had not agreed to that amendment. He 

had rather expressed a strong hope that public opinion in India would eventually check and put an 

end to corruption. That is what Dr. Ambedkar had said in the Constituent Assembly. Mahatma 

Gandhi pointedly referred to corruption as a demon. When Shri Lal Bahadur Shastri was the Minister, 

the Santanam Commission was constituted and that was the first ever commission on corruption. 

When such is the history, how come the Congress Party has lost its legacy? It is for the Congress 

Party to do some very serious introspection. 

Sir, now, what is happening is that the President's Address has categorically made it clear that 

this Government will continue the reforms and this Government will continue the neo-liberal  
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economic paradigm of development. But what is the result? The result is: A crony capitalism is being 

built in India. Crony capitalism as a nexus between the business houses and the political 

establishment in power was considered as an important phenomenon in 1997 East Asian economic 

crisis. Our own Prime Minister, Dr. Manmohan Singh, has raised the issue of crony capitalism some 

time ago. But somehow even our academics have not taken this concept of crony capitalism to 

interrogate the nature of Indian State today and the nature of Indian Government. The use of money 

power and the indulgence of corporate houses became transiently visible after the nuclear deal. 

...(Interruptions)... Sir, the Parliament has witnessed one of the worst and most vulgar display of 

money in transacting parliamentary business during the last year of UPA-I rule. The present UPA 

Government seems to have determined to continue the tradition of crony capitalism without any 

disregard for constitutional obligations, not to its own election manifesto. Therefore, several stories 

of corruptions and scams are coming out one after another in the recent period. Sir, it was Madam 

Indira Gandhi who once said that corruption was an international issue. But we are not bothered 

about countries like Italy or Korea or Philippines where mafias or syndicates rule the roost. We are 

not even worried about what is happening in the United States of America where the corporate 

houses run the business of democracy through a two-party political system. We are living in a truly 

democratic country with a strong history of people's participation in elections. Therefore, above 

countries can afford to sustain scams, business games and market manipulations, but we, in India, 

have the poorest among the poor, or adivasis or dalits or women and minorities who are alienated 

from the mainstream of development policies. This is the result of economic reform that we have 

been pursuing. Sir, it is the Prime Minister who admitted during his media interaction that the global 

recession has not affected India as expected. But he must have acknowledged the fact how it could 

happen in India. It was because we have very strong public sector undertakings; we have banks in 

public sector and we have insurance companies in public sector. Again, I am giving credit to Madam 

Indira Gandhi who nationalized banks. But what is the Congress Party doing today? In the name of 

FDI and in the name of private−public participation, you are promoting privatization everywhere and 

this is where we have strong difference with the Government and its policy direction, and I strongly 

appeal to the Government that it is time that Government will have to go for a mid-course review of 

its policies and mid-course correction of its policies. Otherwise, India will get into a lot of troubles in 

the coming days. 
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Sir, having said that, I must move on to some other issues because today, the workers, on a 

call given by eight trade unions, including INTUC led by our colleague, Mr. Sanjeeva Reddy, have 

gathered in lakhs at Jantar Mantar. I wish Jantar Mantar will not become another Tahrir Square of 

Egypt and Government should take serious message that workers are giving today. They have not 

come for their economic demands; they have come on certain policy matters. They are demanding 

that we should not go for disinvestment of public sector undertakings, particularly the profit-making 

public sector undertakings. In the name of neo-liberal policies, you are just handing over the public 

sector undertakings on the platter to private sector. This is detrimental to country's interest and 

country's progress. This is the cry of Indian working class, both organised and unorganised. That is 

why, they all along came over from far away places - from Kashmir, Kerala, Manipur and from all 

parts of the country. Unless the Government takes note of these activities, it will be Government's 

peril. That is why, I would like the Government to realise that things are not good. Something is 

rotten in the State of Denmark. I think, something is rotten in the UPA Government. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not in India. 

SHRI D. RAJA: Something is rotten in UPA Government because the fish is rotting from the 

head and it is rotting from the top level of political hierarchy. This is what Shakespeare said, 

"Something is rotten in the State of Denmark." Here, I can say that something is rotten in the UPA 

Government. What is that something which is rotten? The UPA Government should introspect. The 

UPA Government should think over what is going on. What is wrong with its policies? Why are you 

talking about financial inclusion? Why are you talking about economic inclusion? Why are you talking 

about inclusive growth? It means there is no economic inclusion, there is no financial inclusion and 

there is no inclusive growth so far. You are admitting that fact. That is why, I am saying that the 

Government should realise what is wrong with the policies. The Government should go for mid-

course correction. 

Sir, having said that, I must be thankful for the Address of the President because out of 67 

paras, only one para has been dedicated to the welfare of 85 per cent of the population in our 

country. This shows the priority of the Government. The Address did not mention anything about the  
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welfare of OBCs. It did not mention anything as if they do not exist in this country. Either the 

Government is oblivious to this fact or they do not have any programme for the welfare of OBCs. 

Nothing new has been said even for the welfare of SCs/STs, minorities. The Government cannot 

repeatedly harp on the post-matric scholarship scheme for the SCs/STs which was started again by 

Dr. Ambedkar in 1944 as a Member of Viceroy's Executive Council. Don't we have any programme 

other than this scholarship scheme? Have we spoken about skill impartation to these disadvantaged 

sections? I am asking everybody. It is not a party issue. It is not an issue of the Communist Party 

alone. It should be an issue for every party, every Indian that how to make our country prosperous 

and progress. Sir, where is the programme? Everyone is aware that the SCs/STs, OBCs and 

minorities form 85 per cent of the workforce in the country. Then, why is there no programme from 

this Government? They acquire skills through informal means. The National Skill Development 

Programme is a non-starter so far and has no focus and the Government does not have any priority 

for it. Thirty-five Ministries – I don't know. Dr. Mungekar can correct me – have been excluded from 

the SC/ST Sub-Plan. Then, what is the use of having a Planning Commission which has no focus for 

inclusive growth? 

DR. BHALCHANDRA MUNGEKAR (Nominated) Its 43 Ministries. 

SHRI D. RAJA: Okay, I stand corrected. Forty-three Ministries have been excluded. How can 

it be tolerated? Forty-three Ministries have been excluded from the SC/ST Sub-Plan. 

What for this Government is there in office, if SC/ST people are let down like this? Sir, the 

word 'inclusive growth' has become a buzzword of this Government whereas there is neither 

inclusion nor growth. There are no funds earmarked for SC/ST Sub-Plans, no programmes outlined, 

no policy and no vision. I must say that the SC/ST Sub-Plans are mere paper actions where no funds 

are given to the related Ministry. What is the use of 'inclusive growth' without any funds? A mere 

increase of a few hundred crores in the Budget will neither help in achieving 'inclusive growth' nor in 

empowerment of 85 per cent people. They get poorer, and, this is the problem with the Government. 

Sir, the President's Address talks about the empowerment of weaker sections of the society. 

Where is the empowerment? The atrocities committed against the SCs and STs are on the rise, and, 

there is no mention about the action taken by the Government on this front. 
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Sir, more number of deaths take place due to caste clashes in our country than deaths which 

take place in Jammu and Kashmir or which take place due to religion-based clashes or even Maoist-

related violence. Why is the Government shying away to address caste clashes? The Government 

should admit it. Why is there an increase in the atrocities committed against SCs/STs? Incidents like 

Mirchpur happen next door to Delhi, in Haryana, and the Government does not talk about it. This is 

the pathetic, wretched condition of SCs and STs in this country and this is the Government's 

response to the problems of SCs and STs. 

Now, I come to the issue of Forest Rights. Sir, the Government talks about the Forest Rights 

Act and the Government has spoken a lot on the balance between economic development and 

ecological environment. Sir, the Government's statement regarding the supposed balance between 

the environment and development is nothing but an eye-wash, and, you can very well check it. 

Between August, 2009 to July, 2010, a total of 535 projects were approved and only six were 

rejected. If Mr. Jairam Ramesh contradicts it, I will stand corrected. Only six projects were rejected, 

Sir. We have before us the example of Posco project, where the Ministry gave clearance against the 

reports of its own experts and the Statutory Committees in direct violation of the law. This is the 

balance that is being put in place. With regard to the Forest Rights Act, I can give statistics which 

show the figures claimed by the Government and also the different situation on the ground. 

Sir, there is another important issue. The Government talks about the Left-Wing-Extremism 

but what is its strategy to counter the Left-Wing-Extremism. I have spoken a lot on this issue in the 

past. Again, I am asking. In Chhattisgarh, in the name of fighting Left-Wing-Extremism, my Party 

people are put in prison. More than nine leading Party cadres, who are elected Members to 

Panchayati Raj institutions, who were candidates in the Parliament and State Assembly Elections 

were arrested. How could the Government arrest them and put them in prison in the name of fighting 

Maoism. My Party was founded in the year 1925. We have accepted this Parliamentary democracy,  
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and, we are working under Parliamentary democracy. My Party people are being targeted, arrested 

and put in prison. I took up the issue with the Chief Minister of Chhattisgarh, and, asked as to how 

this could happen in a BJP-led Government; how can you tolerate such things to happen in a 

democracy like ours? This is atrocious and we cannot agree to such a strategy and tactic to fight 

Maoism or Left Wing Extremism. In the name of fighting Maoism, you cannot arrest genuine activists. 

There is an example of Dr. Binayak Sen's case. How can a genuine Human Rights activist be 

charged like this and dragged into judicial process like this. What will happen to our democracy? 

What will happen to our future? This is what all parties should think over. 

Finally, Sir, I have to comment on certain foreign policy issues. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please wind up. 

SHRI D. RAJA: One is the issue of fishermen. I can quote how the Sri Lankan Government has 

been harassing our Indian fishermen in violation of all international conventions, particularly, the UN 

Conventions on Sea and Safety of Life on Sea. If Government of India cannot take up these issues 

strongly with the Sri Lankan Government, if it cannot protect our own Indian fishermen, what is that 

we are talking about global zonal cooperation, SAARC level cooperation and better relations with our 

neighbouring countries? It is a very serious issue, Sir. It is not a problem concerning Tamil Nadu 

only. It should be an issue for the entire nation. ...(Time-bell rings)... Our fishermen need protection 

and no country can deploy its army to fight our fishermen. I think, the Foreign Ministry and the 

Government of India, the Prime Minister personally should take up this issue. 

Then, Sir, the President's Address does not speak about any political solution to the problem 

of Sri Lankan Tamils. ...(Time-bell rings)... In the last President's Address, there was a mention 

that the Government of India will strive for a political solution to the problem of Sri Lankan Tamils. But 

there is no rehabilitation of their families. There is no political solution. How can it happen? At the 

time of war, since Foreign Minister is here, I believed that the Government of India had let down the 

Sri Lankan Tamils, the Government of India betrayed the Sri Lankan Tamils; and now the 

Government of India failed to make a mention about the Sri Lankan Tamils and goes on supporting 

the Rajapaksa Government at all international fora. How can we agree to such things? These are the 

issues which the Government will have to seriously think over. The Sri Lankan Tamils issue must be 

one of the priorities of this Government. Finally, Sir. 
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5.00 P.M. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Look at the display board. 

SHRI D. RAJA: Finally, Sir, on the issue of Telangana, I think, the Government cannot delay. 

Yes, Sri Krishna Commission gave a report and that report has been shared with all political parties. 

But, what is the stand of the Government? We would like to know what is the stand of the Congress 

Party which is heading the Government in Delhi, which is heading the Government in the State of 

Andhra Pradesh. Otherwise, you can't put a State in turmoil, in a political uncertainty. The 

Government will have to take a stand, will have to decide what it is going to do on the question of 

Telangana. Thank you. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Next is Mr. Dua, but 

Mr. Baishya is requesting if he could speak first. Okay, now Mr. Baishya. I think, there is a time 

constraint. Rajaji took nine minutes extra. But Baishyayji, please try to be brief. 

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman, Sir, for giving 

me an opportunity to speak in this House. I am grateful to Mr. Dua also. Sir, in her Presidential 

speech, the hon. President has given emphasis on certain issues like inflation, price rise, black 

money, improvement of functioning of the Public Distribution System, progress of talks with 

insurgency groups of the North Eastern Region, implementation of law relating to protection of 

environment and forests, several measures for National Ganga Basin Authority, etc. 

Sir, inflation has become a very serious problem in our country. Poor people are suffering a lot. 

People are not getting anything from the fair price shops. Price rise is increasing day-by-day. All the 

time, the Government of India says that the price rise will come down from the next month, but that 

next month is never coming. Prise rise is going up day-by-day and poor people of our country are 

suffering like anything. 

Sir, the Government has given a very handsome growth of economy in the country. We 

welcome it. But the per capita income of our poor people is not increasing. Not only that, the number 

of people living Below the Poverty Line is going to increase day by day. There is economic growth. 

But the poor people are not getting any benefit from this economic growth. There is a huge gap  
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between the per capita income of poor and wealthy people of our country. This Government has 

totally failed in responding to these problems. 

Sir, I would like to speak about Public Distribution System. The hon. President has given a lot 

of emphasison the improvement of Public Distribution System in our country. Frankly speaking, there 

is no doubt that the Public Distribution System can play a vital role in controlling the price rise in our 

country. But I am very sorry to say that the Public Distribution System has totally failed in our country. 

The functioning of the Public Distribution System is very poor. There is large-scale corruption in the 

Public Distribution System. There is nexus between the officers of the Food Corporation of India and 

black marketeers. Due to this nexus between the officers of the Food Corporation of India and some 

businessmen, black marketeers, the Public Distribution System is totally collapsing in our country, in 

the North-Eastern Region, particularly Assam. There is a large-scale corruption in the Public 

Distribution System. The Government has totally failed in controlling this corruption. This Government 

has totally failed in cutting the nexus between corrupt officials and dishonest businessmen. 

I request the Government of India to take strong measures against the culprits who are doing 

unhealthy things in the Public Distribution System. The Government should take serious steps. 

Otherwise, the poor will never get any benefit from the Public Distribution System. 

Sir, in her Address, there is a mention of progress in talks with insurgent groups of the North-

Eastern Region. It is a welcome thing. But talks should be based on permanent solution of Assam, 

permanent solution of the North-Eastern Region. Talks should not be held only for the sake of talks. 

We want a permanent solution to this problem. We suffered a lot. The only solution to this insurgency 

problem of Assam and the North-East Region is political dialogue. Through political dialogue only we 

can solve the problem of insurgency in Assam and the North-East Region. I request the Government 

of India to start political negotiation with all the insurgent groups of the North-Eastern Region and 

Assam. 

In her Address, the hon. President has said, "My Government attaches highest importance to 

the implementation of laws relating to protection of environment and forests." This is not applicable 

at all to the North-Eastern Region. Due to wrong policies adopted by the Government of India, the 

environment and forests of the North-Eastern Region are facing a serious threat. The hon. President  
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has given emphasis on the protection of environment and forests. But I am very sorry to say that due 

to wrong policies adopted by the Government, we suffered a lot. It is known to everybody that by 

violating all the environmental norms, 168 hydroelectric power projects have been sanctioned in lower 

Arunachal Pradesh. Without getting environmental clearance, 168 Memoranda of Understanding 

have been signed with different companies for hydroelectric power projects. 

Without getting the environment clearance, 168 Memorandums of Understanding have been 

signed in Arunachal Pradesh. Sir, Lower Subansiri Project is a great threat to the environment and 

forest of our country. The dam site is an important biodiversity spot. Sir, due to the construction of 

this dam, the whole forest reserve of our region will submerge under water. Sir, on the one hand, 

hon. President said that we are going to implement all the laws to protect the environment and 

forests, but, on the other hand, by violating all the norms, they have sanctioned 168 projects in 

Arunachal Pradesh. Sir, Lower Subansiri Project dam site is an important biodiversity spot. If this 

project is continued and a dam is constructed, the whole forest reserve will submerge under water. 

These forest reserves are Tale Valley Sanctuary, Tale Forest Reserve, Panir Forest Reserve in 

Arunachal Pradesh and Subansiri Forest Reserve in Assam. These will totally submerge under water. 

It means, lakhs of hectares of forest reserve will submerge under water only because of this project. 

Not only this, Sir, this site is an elephant corridor. If this project comes up, it will destroy the elephant 

corridor. Not only that, Sir, this project will affect the dolphin population also. Sir, this project totally 

violates the Indian Wildlife Protection Act, 1972. On the one hand, we are speaking about the 

protection of the environment and forest and, on the other hand, by our own policy, we are 

destroying forest and environment in the North-Eastern Region. In her Address, the hon. President 

has mentioned many measures for Ganga River Basin Authority. But, Sir, I don't understand why 

Brahmaputra and Barak rivers are not getting any priority. ...(Time-bell rings)... Sir. it is known to 

everybody that due to floods, every year, lakhs of people become homeless. Due to floods, lakhs of 

hectares of cultivable land is totally destroyed in Assam. But, the Government of India is not showing 

any interest in solving this problem. Sir, I would like to say one thing. If the Government of India is 

really serious, they should declare the flood and erosion problem in Assam a national problem. 
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Sir, the Government has announced rural electrification. They have announced ambitious 

plans. They are giving free connections to houses belonging to the persons living below poverty line. 

But, Sir, please look at the North-Eastern Region. Thousands of villages are there; lakhs of people 

are there. They are staying without electricity. They are staying without kerosene. Because they do 

not have the purchasing power, they cannot even buy kerosene. They live in darkness and this 

Government has totally failed in rural electrification in North-Eastern Region. ...(Time-bell rings)... 

Not only that, Sir, there is large-scale corruption in rural electrification in the North-Eastern Region. I 

urge upon the Government to go in for an inquiry. ...(Interruptions)... 

Sir, I have one more thing. Only one minute. Sir, in the year 1985, after the successful ending 

of the foreign national movement of Assam, the then Prime Minister of India, Shri Rajiv Gandhi, had 

signed an accord with the leader of the Assam Movement. But, in the last 25 years, due to the 

negligence of the Central Government, this accord is not implemented. Sir, one thing is, all the time, 

we are speaking about the security, integrity and sovereignty of our country. But, in the last 25 years, 

the Government of India has totally failed to protect Indo-Bangladesh border. Still, Indo-Bangladesh 

border is porous. Sir, the Bangladeshi people are infiltrating into Assam. The Government of India is 

not stopping them. This is a threat to the integrity and security of our country. If the Government of 

India is really serious about the integrity and sovereignty of the country, they should seal the Indo-

Bangladesh border. ...(Interruptions)... Sir, with your permission, I will take 30 seconds. We do not 

need any slogan on black-money from the Government. The Government is not at all serious to get 

this black-money back from the foreign bank. If the Government is serious, they should take 

measures. If the present law is not allowing, the Government of India should go for a constitutional 

amendment. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That's all. 

SHRI BIRENDRA PRASAD BAISHYA: I fully assure the House that my party will totally support 

this type of constitutional amendment to prevent the black money in the country, to get the black 

money back to the country. Thank you very much, Sir. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Baishyaji. Now, Shri H.K. Dua. 

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, up to what time we will sit? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Up to 6 o' clock; that is already decided. When 

we decided to have a lunch-break, we decided to sit up to 6 o'clock. 

SHRI H.K. DUA (Nominated): Thank you, Mr. Vice-Chairman, for giving me time. I have 

heard the debate, during the last two days, on the President's Address, Members of all shades of 

opinions have expressed their opinions on the President's Address and the various issues 

confronting the country. In a nation of one billion people, there are bound to be differences of 

opinion, but I do find that despite the acrimony witnessed during the last several months in the 

country, despite the different views expressed in the House and outside, there is no difference of 

opinion among the leadership of various parties and the people that this country should emerge as a 

major economic, political and military power of the 21st Century. There is no difference of opinion on 

this central aim which has emerged after 64 years of freedom. This is not an arm chair dream of any 

one political party, but this is the national aim. 

Everybody, whether on the Treasury benches or on the Opposition benches, realizes that the 

country has achieved the potential of becoming a major power of the 21st Century. The world is also 

acknowledging, possibly, the world is acknowledging more liberally, than we are doing ourselves, 

considering a sort of cynicism and cynical mood that has developed over the last few months or, over 

the last few years. But are we, as a nation, doing all what needs to be done to emerge as a major 

power of the 21st Century? And if we examine this question, in detail, the answer will be "No" all 

that is sought to be done, all that needs to be done, we are not doing. If we have to build the nation 

into a big military, political and economic power, befitting the nation of a billion people, then we need 

to do much more. 

And one of the things which we need to develop is to evolve a national consensus on some 

essential issues. This kind of attempt has been made, often weakly, during the last few years to 

evolve a national consensus on some issues, but these efforts have not succeeded. The time has  
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come now, fairly in the beginning of the 21st Century, to evolve a consensus over some issues on 

which the parties should sink their differences and evolve a consensus and approach which facilitate 

achieving that potential aim which we can possibly achieve. What are those issues? Considering the 

time at my disposal, I will be brief, Mr. Vice-Chairman. Issues of national security, for instance, 

deserve a national consensus, and I do not find anybody, in this House, who will put any obstacles in 

evolving a national consensus on the security issues, both internal and external. But there are 

formidable challenges to national security. Terrorism is one; nobody can differ on the need to combat 

terrorism. In the last few months there has been no real big terror strike. But that does not mean that 

the threat of terrorism has disappeared from the country. 

One weapon which the terrorists have, which we can't anticipate, is the weapon of surprise. 

They can strike anywhere they like, at any time they want, unless there is a danger to them on a 

crucial occasion. The vigilance which the President's Address speaks about fairly in the beginning of 

the Address is necessary. But that should have the backing of all shades of opinion and a national 

consensus which is necessary. 

Another is the Maoists threat. It is not, in a sense, a threat that can not be tackled. Over all, 

there are 160 or 180 districts affected by Maoists threat. Out of them, 60 districts have been identified 

very sensitive. Even 60 is not a small number. There are 160 pockets where the threat is very much in 

existence but not very serious. The Maoists threat to the State is very serious and can't brook a 

partisan approach. It has to be a national approach. Not only the parties have to cooperate with each 

other but also the Central and the State Governments, irrespective of the denomination which 

governs where have to cooperate to find a way to tackle this national menace. The Maoists also 

strike a surprise. Dantewada was one where 76 people of the CRPF were killed one night. Now they 

have the temerity to kidnap a District Collector in Orissa and keep him in custody. He is a public-

spirited officer which is a very rare breed these days. He is popular among the people and that 

popularity itself is nagging the Maoists. They captured him and wanted some people to be released. I 

am glad that he has been freed and some praise should go from this House for a brave officer like 

him. But the essential message which comes out clearly is that the Maoists are not relenting in their  
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efforts to disturb peace in the country and they want to strike wherever they want. They do spring 

surprise, once in Chhattisgarh, another time in Jharkhand and the third time in Orissa, and tomorrow 

they can do it at another place also. 

Sir, I will keep it brief. There is a need for national consensus also. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is going to be over. Only seven or 

eight minutes are left now. ...(Interruptions)... What can I do? There is so much of time constraint. 

SHRI H. K. DUA: I will cut it short, Mr. Vice-Chairman. I am sure, you will give me marks for 

patience. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take two more minutes. 

SHRI H. K. DUA: There is a need for consensus on Kashmir. I am afraid, that has been lacking 

and even if some consensus was evolved a few years ago, now I find that it is disappearing and there 

is no political consensus. But the fact is that we have been promising autonomy to Kashmir over the 

years. Successive Prime Ministers have promised autonomy. Mr. Narasimha Rao had promised 

autonomy to Kashmir; Mr. Vajpayee had promised autonomy to Kashmir; and the present Prime 

Minister has promised autonomy to Kashmir, and I don't think that we should relax on that aim. How 

the consensus can work in Kashmir is evident from the President's Address acknowledgement of the 

mission of All-Party Delegation which visited Kashmir and came back with the impression that it was 

possible to evolve consensus on Kashmir. The message will go much deeper if all the parties agree 

on Kashmir. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, Duaji. 

SHRI H. K. DUA: I will cut it short. I will take just two minutes. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am unwillingly telling you. I am also helpless. 

SHRI H. K. DUA: Just a couple of minutes more and I will be done with that. 

On Foreign Policy issue, you require a different Foreign Policy for the 21st century from the 

earlier one. It is no longer a bipolar world. It is multi-polar world. I think that a consensus on Foreign  
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Policy will help the Government to deal with the rest of the world. But one other thing needs to be 

done and I would like to lay emphasis on it in my concluding remarks. We need to have a consensus 

on how to run this Parliament; how to bring about judicial reforms which are very badly needed and 

how to bring administrative reforms because they are the key to the governance of the country. I am 

sorry to say this – I am a new Member comparatively – that the way the Parliament has conducted 

itself for some time does not enjoy the support of the people. The judiciary is also losing support of 

the people when the cases are not decided for twenty years and sometimes thirty years after a 

person is no more. 

At the district level, at High Courts' levels prestige of the courts has suffered, and somehow, 

the Supreme Court lately is also hitting the headlines for wrong reasons, which I don't have the time 

to elaborate. On the judicial reforms which have been promised in the President's Address, I hope, 

the political parties will support. Thank you, Mr. Chairman. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Duaji, in fact, an erudite person like you should 

be given more time, but I am helpless. There are three speakers and the time allotted is 17 minutes. 

DR. MANOHAR JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, the President has given 

priority in her Address to the rising prices. She has said in her Address, "My Government's foremost 

priority will be to combat inflation and, in particular, to protect the common man from the impact of 

rising food prices". I am thankful to her for giving priority to a very important subject. But, Sir, we 

must try to understand that the major contributors to inflation are: milk - 20 per cent; eggs, meat and 

fish - over 20 per cent; rice - 10 per cent; wheat - 6 per cent and so on. Therefore, it is clear that the 

reasons for rise in prices have to be properly understood. The reasons have been given, but I am not 

going into the details of it due to lack of time. The people of this country know how much prices have 

risen. The price of onion, a few days back, had reached Rs. 100/- per kilo. In the same way, the 

prices of essential commodities have also risen. There is a simple remedy to control the prices, but it 

has not been suggested in the President's Address. What is necessary is to look after the people 

living Below Poverty Line because they do not get even one-time food to eat. I remember, when I 

was the Chief Minister of Maharashtra, I could control the prices of five important items for the poor  
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people, that is, rice, wheat, sugar, vegetable oil and tur dal. I must say that I could do it and the 

rising prices were brought under control. If the Central Government is serious about controlling the 

rise in prices, certain items must be given subsidy. If the Government gives subsidy in the interest of 

the poor men, I am sure, nobody will object to it. She has also talked about corruption in her Address 

because this corruption issue has affected each and every person in our country. Her Address says, 

"Our citizens deserve good governance; it is their entitlement and our obligation. My Government 

stands committed to improving the quality of governance and enhancing transparency, probity and 

integrity in public life". I would like to know whether it has happened or not. What has happened in 

the Adarsh Society scam and the Commonwealth Games scam? In both these cases, there was no 

transparency and no integrity on the part of politicians and also the bureaucracy. Therefore, it was 

necessary that the Adarsh Society scandal and the Commonwealth Games scandal be brought under 

the JPC, which has been established. 

I do not know why this was not done. But both the scams have hit the common man. Sir, I 

must say that these two scams are not the only scams, but there are a number of other scams in the 

country which are yet to come to light. Now, discussion alone is not enough. If such scams are to be 

avoided, what is required is that the Government becomes stern, if the Government does not 

become stern in such matters, the number of scams is bound to go ahead. Therefore, it is absolutely 

necessary that the JPC also goes into the Commonwealth Games scam. In fact, it is not an ordinary 

scam; it can also be called Maha wealth Scam. 

I would also like to touch upon the issue of Ram Mandir because, unfortunately, on this issue, 

everybody has become silent after the Judgement of the Allahabad High Court. The Ram 

Jhanmabhoomi was divided into three parts. Two parts came to the Hindus, and one part, that is, 

one-third of the land was given to the Muslim Organisation. Everything was proved to show that 

there existed Ram Mandir; a Shiva Linga, which was found of importance, had Om Nama Shivaya 

written on it. The Allahabad High Court Judges also has referred to it. But after the land was received 

by the Hindus, who had been agitating for it for a number of years, I do not know why the 

construction work at Ayodhya has not started. 



 362

Sir, the hon. President has also referred to the shortage of electricity. She has said, "My 

Government is committed to enhance the per capita consumption of electricity, especially in rural 

areas." Sir, in the entire speech, I find that important issues have been touched, but, unfortunately, 

no remedies have been suggested. As a matter of fact, the President's speech is to give the direction 

of the Government on various issues. Now, for electricity, in my State, that is, Maharashtra, they 

have come up with a project called Jaitapur Project. But it is surprising that such projects, which 

pose health hazards to people, are started in my State. In fact, people have objected to it because 

they say that this is a harmful project, and also the irrigated land has been cleared by the 

Government for the project. Therefore, the people do not want this project. If the shortage is there all 

over the country, such projects should be started not just in the State of Maharashtra. 

The President also mentioned about terrorism. She has stated that the maintenance of law and 

order is the primary responsibility of State Governments with the support of the Central Government. 

She has said, "Terrorism, fundamentalism, ethnic violence and Left-wing extremism continues to 

pose immediate challenge." Sir, it is absolutely true that this has become a challenge to the country. 

But why does this happen? This happens because the Government's actions, unfortunately, are very 

slow. After the death sentence was awarded to Kasab by the High Court, who was responsible for 

26/11 attack in Mumbai, people are confident that he will be declared a convict in the Supreme Court 

also. But will the death sentence be operative? As I mentioned in the morning, during the Question 

Hour, Afzal Guru's sentence has also not been executed since the last five years. 

People are, slowly, losing faith in the Government. If terrorism is not checked, people would 

feel unsafe and they would remain unhappy with the Government. There is the well-known case of 

Yashwant Sonawale, the Additional Collector, who was trying to stop adulteration of diesel with 

kerosene and who was burnt alive by the goondas. This is the law and order situation in the country! 

I feel extremely sorry that, even after such an incident, people say that administration in the country 

has improved. This is really shameful for all of us. 
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Sir, lastly, there are a few issues concerning the State of Maharashtra which have been 

pending with the Central Government. Firstly, it is the Money Lending Bill, 2010 passed by the State 

of Maharashtra which has been pending with the Central Government for its approval and for the 

assent of the President of India. This Bill is in the interest of the poor. Money lending is dangerous 

and, unfortunately, this has not yet been put an end to in our country. Actually, Sir, there are five Bills 

pending with the Central Government for the last five years. The Central Government has not been 

clearing these Bills and it has also not been given the reasons for that. 

Then, statutory boards for development of certain backward regions in two or three States had 

been created. But the Central Government is not prepared to accept a statutory board for a 

backward region like Konkan and it does not give importance to this backward region. What is the 

reason? I want to know why the Konkan region of Maharashtra is being neglected. The other region 

for which the Government has not accepted a statutory board is North Maharashtra. The 

Government should come forward with statutory boards for these two regions. 

Lastly, the issue on which I have been continuously speaking in this House is the issue 

concerning the border between Karnataka and Maharashtra. On this issue, a suggestion has been 

made to the hon. Prime Minister to call the Chief Ministers of both the States to find solutions to the 

pending problems. But it is not being done. In the meantime, Sir, this House would be surprised to 

know that in a part of Karnataka, including the Belgaum area and so on, gram panchayat elections 

took place recently. ...(Time-bell rings)... I am just concluding, Sir, in a minute. Those gram 

panchayats, where people were in favour of the Belgaum area coming to Maharashtra, and where 

people voted against them, were dissolved. What type of democracy does this Government want? If 

somebody votes against them or if an institution expresses its opinion against them, they want that 

particular body to be dissolved. This is great injustice with the State of Maharashtra. The locals there 

are being forced to use Kannada. The local signboards have already disappeared. They are allowing 

signboards only in Kannada. The Government is imposing Kannada-speaking teachers on students 

in all schools. Even courts are being given directions that arguments in courts must be in Kannada 

language. Sir, this is not at all acceptable and, therefore, immediate action should be initiated to 

declare this area as the Centrally Administered Area till the decision of the hon. Supreme Court 

comes. 
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With these words, I conclude my speech, Sir. 

SHRI P. RAJEEVE (Kerala): Sir, we have been waiting eagerly. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. ...(Interruptions)... Please 

sit down. ...(Interruptions)... No, no. Not now. You will get the time. ...(Interruptions)... That is 

unfair. The Minister is waiting to make his statement. ...(Interruptions)... Why do you do this? 

...(Interruptions)... It will not go on record. 

SHRI PRAVEEN RASHTRAPAL: Mr. Vice-Chairman, Sir, I am waiting for my turn since 4 

o'clock. Finally, I have been asked to speak at 5.30 p.m. and I would continue up to 6.30 p.m. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, you cannot do that. You can speak 

only for ten minutes. ...(Interruptions)... There are seven more speakers from your party. 

...(Interruptions)... Speak for only ten minutes, please. 

SHRI PRAVEEN RASHTRAPAL: Sir, today I have the opportunity of listening to various 

speeches; yesterday I was not that lucky but I went through the written script from the library and 

found how the Leader of the Opposition misguided the House in my absence. In fact, I wanted his 

presence today, but he is not there. He started his speech at 2.45 p.m. and in the very first sentence 

he said, "There is today an integrity deficit. There is a leadership deficit." That was the sentence by 

my friend, Shri Arun Jaitley, when he spoke as the Leader of the Opposition. After 5-6 minutes, he is 

making another statement and I quote: "Each one of us present in this House on two issues has 

always had a great personal respect for the Prime Minister, Dr. Manmohan Singh. Even his critics 

and some of us as his critics, at least, always concede two USPs in his favour. He is personally an 

honest man. He is a very distinguished economist and these are two aspects for which he rightly 

earns the credit." Now, you tell me, Sir, if the second opinion given at 2.50 p.m. is to be believed, 

the opinion given by my friend, Jaitley, at 2.45 p.m. should be deleted from the script that there is 

deficit in the leadership. Further, he is quoting Gujarat and saying because he is a Member from 

Gujarat and I am also a Member of Rajya Sabha from Gujarat. So, only I can reply from this side. Or, 

my senior colleague, Mr. Ahmed Patel, can reply, and he took objection to that yesterday; and, my  
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senior leader who is the leader of the party, is also senior in Rajya Sabha; he is the topmost political 

party leader in the Congress party. He told Mr. Jaitley, "My dear friend, you just check the facts." 

And, he did not answer. So, today, I have brought all the facts as far as Gujarat is concerned and I 

would inform the House about that. 

Mr. Jaitley said and I quote: "The biggest investment exercise in India is in vibrant Gujarat. The 

total amount of the MoUs is running into lakhs of crores of rupees. Even half of them are 

implemented..." He himself is admitting that even if half of them are implemented; he knows that all 

MoUs signed in vibrant Gujarat all these years are not implemented, which I will prove if you allow me 

to speak up to 6.30 p.m. "Even if half of them are implemented, it will be a great step forward. 

Ninety countries of the world were represented." Sir, Gujarat NRIs come to Gujarat from all over the 

world during winter, because they cannot afford to stay over there in the icy climate. So, they come 

and attend such vibrant Gujarat! Only five Heads of State attended. But, he is giving the figure saying 

that 90 countries attended. ...(Interruptions)... 

Ǜी िवजय कुमार ǘपाणी (गुजरात) : वहा ंपर Head of the Nations as guests आए थे, सभी देशȗ से 

Ambassadors आए थे। ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I do not mind that. But even a man like Mr. Jaitley, who is a 

Supreme Court lawyer is saying that, "Your Government..." When I am addressing the Chair and 

say "Your Government...", it is the State Government. He says, "The only Government which was 

not represented was your Government". He means to say that the Government of India was not 

represented there in the 'Vibrant Gujarat Seminar". 

I am asking from your good self, Sir, whether the Chief Minister of Gujarat has sent an 

invitation to the hon. Prime Minister of the country to attend the Vibrant Gujarat. I also want to know 

whether he has sent the invitation to the hon. Finance Minister, hon. Commerce Minister, hon. 

Minister of Industries to attend that. I have a proof, Sir. 

Ǜी िवजय कुमार ǘपाणी : सबको invitation िदया था। ...(Ëयवधान)... 

SHRI PRAVEEN RASHTRAPAL: Even the Leader of the Opposition there was not invited. Even 

the Members of Parliament ...(Interruptions)... 
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Ǜी िवजय कुमार ǘपाणी : सबको invitation िदया था। ...(Ëयवधान)... President को भी invitation िदया 

था। ...(Ëयवधान)... 

Ǜी Ģवीण राÍĘपाल : बैठ जाओ, तुÇहारा turn आएगा, तब बोलना। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can reply at your time. 

...(Interruptions)... You will get time to reply. ...(Interruptions)... You will get a chance. I will give 

you time to reply. Sit down. ...(Interruptions)... Why do you worry? You can give very good reply. 

Sit down. ...(Interruptions)... आपको reply के िलए टाइम िमलेगा, मȅ दंूगा। ...(Ëयवधान)... If he is 

misleading, you can also do that. Sit down, don't worry. ...(Interruptions)... No, no; We have 

shortage of time. That is the problem. ...(Interruptions)... Mr. Rashtrapal, you continue. Your time 

will be over in five minutes. ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I spoke to somebody in Gandhinagar... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have only five more minutes. 

SHRI PRAVEEN RASHTRAPAL: No, no; what is this? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all. 

SHRI PRAVEEN RASHTRAPAL: I have got a list of all the MoUs above 5,000. There are 98 

entries from the Central Government. I want to inform this House how the Central Government is 

represented there. Bank of Baroda – 15,000; Bank of India - 12,000; Canara Bank - 10,000; 

Corporation Bank - 15,000; Dena Bank - 10,000; IDBI - 10,000; Indian Bank - 5,000; Indian Overseas 

Bank - 5,000; Oriental Bank - 5,000; State Bank of India - 50,000 MoUs; Syndicate Bank - 5,000; 

UCO Bank - 6,000; Union Bank of India - 6,000; National Aluminium Company Limited - 12,000; 

IOC, BPCL, HPCL, ONGC, etc. - 17,700 plus 12,000; National Highway Authority – 8,500; and the 

total amount of this is nearly Rs. 2,09,200 crore. ...(Interruptions)... These are all Public Sector 

Undertakings. 

Ǜी िवजय कुमार ǘपाणी : पर नेशनल हाईवे तो ...(Ëयवधान)... 

उपसभाÁय© (Ģो. पी.जे. कुिरयन) : बैिठए... Why do you disturb? You will get a chance to reply. 

...(Interruptions)... टाइम नहȒ है। ...(Ëयवधान)... 

SHRI PRAVEEN RASHTRAPAL: What I mean to say is that all these MoUs are signed by Public 

Sector Undertakings, like ONGC. Who is ONGC? Who is IOC? ...(Interruptions)... 
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Ǜी िवजय कुमार ǘपाणी : ONGC का काम पहले से चल रहा है। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rashtrapal, you please continue. 

...(Interruptions)... 

Ǜी िवजय कुमार ǘपाणी : ONGC का काम वहा ंपहले से चल रहा है। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We want to finish it. Tomorrow, I will give you 

time to reply. ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Sir, everybody was making reference to the CAG in the 

Spectrum Scam. My Gujarat friends should tell me whether there was a scam named as 'Sujalam 

Sufalam. Is it true that there was a CAG Report on it? Is it true that there was a Report of PAC of the 

Gujarat State Assembly? ...(Interruptions)... Is it true that the PAC was headed by a learned lady 

MLA,  

Dr. Chandrikaben Chudasama? 

Ǜी िवजय कुमार ǘपाणी : सर, सुĢीम कोट« ने Îपै¯Ęम मȂ आदेश िदया है ...(Ëयवधान)... 'सुजलाम 

सुफलाम' मȂ काĐेंस वाले हाई कोट« मȂ गए थे, हाई कोट« ने िनकाल िदया है। ...(Ëयवधान)... 

SHRI PRAVEEN RASHTRAPAL: This is Parliament. Don't talk of party here. Parliament is 

supreme. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rashtrapalji, you speak on the subject. Don't 

divert. Speak on the President's Address. ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: In the PAC of the Gujarat Assembly, majority of the members 

were from the BJP. In that Report, there was no note of dissent but the Chief Minister of the State 

did not allow that Report to be produced before the Assembly. Even today, I warn, let that Report be 

presented by them. Sir, I am a revenue officer. My senior colleague, Mr. N. K. Singh – he is not here 

– and Dr. Mungekar is supposed to know. There are many retired officers here. So, what is CAG? 

CAG is doing audit of our work. A revenue officer, an income tax officer, a central excise officer, a 

customs officer is a quasi-judicial officer. He will make interpretation. He may make mistakes in his 

assessment order. CAG will point out. He will be given a letter. He will explain. If you remove a 

Government officer from his job on the basis of CAG report ...(Interruptions)... 

Ǜी िवजय कुमार ǘपाणी : ये गलत बात बोल रहे हȅ। ...(Ëयवधान)... ये सदन को गुमराह कर रहे हȅ। 

...(Ëयवधान)... 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You continue, Mr. Rashtrapal. You address 

the Chair and speak. ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I am addressing you, Sir. If anybody who is implementing the 

law is making a mistake and that mistake is pointed out by the CAG, he will be warned. He will be 

directed to improve his work. If you remove a Government officer from his service because of CAG, 

50 per cent of Government officers will be out of job. CAG is CAG. They do audit after two years, 

three years or four years. That is the mistake and even in the present CAG of Spectrum, three types 

of losses are calculated and the important thing is notional loss of revenue and that Rs. 1,76,000 

crores is not given by Mr. A to Mr. B. One of the Indian Prime Ministers has said, करÃशन मȂ दो हाथ 

होते हȅ। अगर लेने वाला गुनहगार है तो देने वाला भी गुनहगार है। ...(Ëयवधान)... If you are naming that this 

much money has gone to X, Y, Z, you give the name of A, B, C who has given that money to that 

party and both should be prosecuted. That is my demand. ...(Time bell rings)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Hon. President in her speech has referred to probity and 

integrity. That is not only for Indian Prime Minister. That is not only for Central Government. Right 

from Sarpanch to Prime Minister, everybody should be honest. That is the intention and so I am 

asking here that if Mr. Shashi Tharoor has resigned, if a Chief Minister of Maharashtra is removed 

from his post by our party, it is only because there is flat in the name of his relative. He himself has 

resigned only because he owns a flat. Another Minister has resigned. Four to five Ministers have 

resigned. What happened to Karnataka Chief Minister? Right now, their own party man, a very 

senior ex-Chief Minister of Maharastra has complained against Karnataka as to what action has been 

taken. Even as directed by BJP, the Chief Minister of Karnataka has refused to resign. He said, 'I am 

not going to resign'. उÂहȗने ¯या िकया They are giving advice. On the one side, they give a certificate 

that he is an honest and on the other side they give a certificate that he is efficient and the best 

economist in the world and then you are criticizing the same Government under the name of 

corruption. Who says? You cannot say. Mr. A may be corrupt, Mr. B may be corrupt, not the 

Government of India. Lastly, ...(Interruptions)... Lastly, they do not know the meaning of black  
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money. The definition of income in income tax is one should put some effort, and then only he will 

earn an income. One has to put an effort to earn income. But according to the law of land one has to 

pay taxes. If my salary is Rs. 50,000 at present, I am thankful for that increase. 

My salary is Rs. 50,000. So, I am putting effort – I attend the Parliament, I shout sometimes, I 

tell truth which people do not like. My friends are angry. But, I am putting an effort and I am also 

paying tax. There are a few people all over the country who earn money, but are not paying tax. So, 

where to keep money? They keep money at home or they keep with moneylender or some of them 

put in foreign banks. So, if Income Tax is not paid on money earned in our country is known as black 

money. What is wrong in it? Our Government is trying to bring back money. But, in the last 20 years, 

have they not ruled for seven years. Was Third Front Government not there? How much money they 

have brought from foreign countries? If they make wrong allegation against the leader of my party, I 

can give names or anybody's name from NDA. I know, because I had visited Geneva as an Income 

Tax Officer. I had visited Switzerland as an Income Tax Officer. I know the names of people who have 

kept money there. But, I cannot... 

SOME HON. MEMBERS: Let him reveal the names of people ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, sit down ...(Interruptions)... Time is 

over ...(Interruptions)... Rashtrapalji, your time is over ...(Interruptions)... 

SHRI K.N. BALAGOPAL (Kerala): Sir, we want the names of those people. 

...(Interruptions)... 

Ǜी िवजय कुमार ǘपाणी : सर, नाम बताए जाए ं...(Ëयवधान)... 

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, the House should know the names of 

those people ...(Interruptions)... 

SHRI SAMAN PATHAK (West Bengal): Sir, we want to know the names ...(Interruptions)... 

Ǜी के.बी. शणÃपा (कनɕटक) : हमȂ उनके नामȗ के बारे मȂ बताएं। ...(Ëयवधान)... 

SHRI P. RAJEEVE: Sir, we want the names of those people whom he has referred 

...(Interruptions)... 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat ...(Interruptions)... That 

is over ...(Interruptions)... It is over. It is over ...(Interruptions)... 

SOME. HON. MEMBERS: Sir, he must tell the names ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Sir, I am concluding ...(Interruptions)... Sir, it is the last 

point ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. It is over ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Sir, it is my last point ...(Interruptions)... I am concluding 

...(Interruptions)... I am concluding ...(Interruptions)... 

SHRI PRASANTA CHATTERJEE: Sir, you direct him to disclose the names 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is a way of getting it. I will tell you that 

...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I am concluding...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can formally ask since he made it here 

...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I am concluding ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Conclude, please ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I am concluding, Sir ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Please complete. Do that 

...(Interruptions)... Please conclude ...(Interruptions)... Rashtrapalji, please conclude now 

...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: I am concluding ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, do that ...(Interruptions)... Rashtrapalji, 

please conclude. 

SHRI PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to Mandir 

...(Interruptions)... Sir, I will take only one minute ...(Interruptions)... 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay one minute ...(Interruptions)... I will 

answer that ...(Interruptions)... I will come back to you. Now, Mr. Rashtrapal, one sentence and 

you have to conclude ...(Interruptions)... 

SH"RI PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to temple and he said 

that it is proved that it was a temple. I am asking a question. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Don't go to that. Sit down 

...(Interruptions)... 

SHRI K.B. SHANAPPA: Sir, what is this? ...(Interruptions)... Is it relevant here? 

...(Interruptions)... 

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, you should not allow all this 

...(Interruptions)... Is he speaking on the President's Address? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is over. Don't go to controversial issues 

...(Interruptions)... 

Why do you rake up all these controversies? ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: He said that it was a temple. So, why was it demolished? 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rashtrapalji, you speak on the President's 

Address ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Then, why did you allow him, Sir? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is over ...(Interruptions)... Why do you 

go into that? ...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL: Why did you allow him to speak on that, Sir? 

...(Interruptions)... Thank you. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, Shri Ram Jethmalani 

...(Interruptions)... 

SHRI K.N. BALAGOPAL: Sir, he said that he was a senior officer and visited Switzerland. He 

knows all the facts. He is ready to divulge. I would like the Chair to direct him to divulge all the facts. 

This is one thing. 
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The second one is, now, he is a responsible Member. But, when he was an officer of Income 

Tax, he used to keep all the facts as secret. As a Government servant he did a wrong thing. There 

are two things. He openly said, 'I know many things. But, I am not saying so.' So, your ruling on this 

is necessary. In spite of knowing all the facts, he is hiding the facts. 

SHRI D. RAJA: Sir, he should provide the list of people ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen. It is up to the Member to reveal the 

information that he is having. As per rule, the Chair cannot ask anybody to reveal something he 

knows. The Chair cannot ask. It is up to him. Now, Shri Ram Jethmalani ...(Interruptions)... You 

can proceed. You know how to do it. 

SHRI RAM JETHMALANI (Rajasthan): Sir, could you kindly tell me how much time that I 

have? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The point is, we have extended the House up 

to 6 o' clock. So, you can start and speak for five minutes. Then, you can continue the next day. Or, 

if the House agrees... 

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): No, no. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why no, no? You are not the House. Don't say 

like that. Why no. no. If the House agrees, we can allow you to finish your speech. 

...(Interruptions)... Why not? ...(Interruptions)... After that there is a statement by the hon. 

Minister. 

SHRI RAM JETHMALANI: Sir, I am entirely with you. If you want me to do it tomorrow, I will do 

it tomorrow. 

SHRI P. RAJEEVE: Sir, we want the names of those people. ...(Interruptions)... 

Ǜीमती माया ȋसह : सर, हाउस का समय 6.30 बजे तक कर दीिजए। आप half-an-hour का समय बढ़ा 

दीिजए। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is what I said. ...(Interruptions)... All of 

you are speaking simultaneously. How will I understand? ...(Interruptions)... Please sit down. 

...(Interruptions)... 
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SHRI PRASANTA CHATTERJEE: He may speak tomorrow also. 

Ǜीमती माया ȋसह : सर, आज इनको अपनी Îपीच पूरी कर लेने दीिजए और सदन का समय half-an-hour 

बढ़ा दीिजए। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why not we do that? ...(Interruptions)... The 

main Opposition Party is saying that he should be allowed to finish today; then, the Minister can 

make a Statement. ...(Interruptions)... Why don't you agree to that? ...(Interruptions)... Mr. Rajniti 

Prasad, your name is also in the list. There are a number of speakers. If you want to speak 

tomorrow, you allow this. ...(Interruptions)... After that the Minister will make his statement. 

...(Interruptions)... 

SHRI TIRUCHI SIVA: So, the statement will be at 6.30! ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So what? What is the difference between 6.00 

and 6.30? ...(Interruptions)... 

SHRI P. RAJEEVE: What about clarifications? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethamalani, you have 15 minutes. There 

is half-an-hour, but there are two more speakers. ...(Interruptions)... No; no. That is now decided. 

I have given the ruling. ...(Interruptions)... 

SHRI RAM JETHMALANI: Okay, Sir, I will finish it within 15-20 minutes. 

Sir, I have read this text of the speech of the distinguished President. But I must confess with 

some amount of regret that the only passage which brought me some relief from my pessimism was 

on page 4, where it is said that our citizens deserve good governance; it is their entitlement and our 

obligation. That is the only sentence with which I agree in the whole document. We do deserve all 

this. But the question is: Have we got it? My regret is that good governance has ceased to be 

available to the citizens of this country and the things are getting worse. During the Freedom 

Movement, we started telling the people that there is a foreign thief who is stealing all our assets and 

that is why our country is poor; let the thief go and rivers of milk and honey will flow through the entire 

length and breadth of the country. Even that did not happen. In the 1970s, again, the poor nation 

was treated to the slogan of गरीबी हटाओ, and the poor man, in his innocence, succumbed to the 

slogan and parted with his sovereign powers into the hands of those who raised that slogan. Many 
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6.00 P.M. 

years have since gone by and I regret, today, that the condition is that every night, in this country, 

2.5 million small children go to bed without a morsel of food in their stomach. They are digesting the 

lining of their own stomach to be able to survive. 

Sir, we are being treated to figures of rising GDP, but, by definition, a GDP has nothing to do 

with what the poor man gets and how the poor man lives. And, Sir, the figures vary. The Government 

puts the figure at about 36 per cent but there are United Nations Organisations and other 

independent organizations which put the figures as high – some of them 56 per cent and some even 

go to the extent of about 70 per cent. Sir, this is the state of poverty in this country. Large number of 

people are living in conditions in which an animal or a beast will revolt. Now, Sir, what is the solution 

of this problem? The solution of this problem is to understand what really is happening and, Sir, this 

is one word of cheer which I wish to share with this House that this country is not really poor but it 

has been made poor by corrupt people in positions of power. I do not wish to name the Parties to 

which they belong, perhaps, the existence of these bad characters is almost a universal 

phenomenon and no Party may take even credit for being totally free from it. 

But, Sir, the fact remains today that the money which has been stolen from this country is of 

the order of about $1500 billion, amount which if brought back into this country and distributed in this 

country will give two-and-a-half lakhs to every Indian family. Your poverty will stand removed. You 

will have a tax-free Budget for the next 30 years. Your national debt shall stand liquidated overnight. 

This is the amount of money which has been stolen from this country. The question is: What are we 

doing to get at this money? Sir, I happened to have made, at least, some kind of a special study of 

this problem, because I am dealing with it even in my professional capacity outside the precincts of 

Parliament. Sir, we passed the Money Laundering Act. We passed it because the United Nations 

wanted us to pass this law, after what happened to them in New York as an act of terrorism. Sir, the 

BJP Government went out of power in early 2004. We found that though the Money Laundering Act 

had been passed earlier, even the rules under that Act were not framed when the new Government 

took over. I agree that framing of rules, creating of institutions which work out that law does take 

some time but I don't believe that there was even justification for so much delay in framing the rules  
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and I find fault to that extent with the then Government in power. But, Sir, this Government took over 

in 2004. Up to 2005, nothing was done to frame the rules until a United Nations body, a group which 

has the responsibility of going round the world and finding out to what extent the money laundering 

legislation is working throughout the world and in every country, landed here in India and found to 

their dismay that the Act was merely a dead letter, it was not in force, it could not be enforced 

because even the rules were not framed. They sat here and saw to it that the rules were framed and 

the Act became workable and the Act became workable for the first time in 2007, by which time the 

rules came into existence. Sir, there are some honest people in this country. If there were not honest 

people in this country, this country would have perished long ago. 

There was one humble Income-tax officer who was investigating a case and he wrote to the 

Swiss that I want information about this accountholder. If you have any more information than I 

already have got, please share it with me. Sir, this was in 2007. In 2007, an honest officer on the 

other side in Switzerland, Switzerland which is known for their preposterous habit of claiming what 

they call 'client confidentiality', refused to give any information about the bank accounts of their 

clients and yet that honest officer wrote back that please, let me know: Are you examining a case of 

pure tax evasion or are you examining a case of money laundering under the Money Laundering 

legislation, which has been inspired and mandated by the United Nations? 

Or are you examining a case of money-laundering under the Money Laundering legislation 

which has been inspired and mandated by the United Nations? Sir, this was in 2007. From 2007 till 

today, the reply has not gone that 'we are investigating a case of money-laundering', and I regret, I 

regret that I saw the performance of the Finance Minister the other day when he called the Press 

Conference to explain what is happening to the foreign money. I thought that he will give us some 

good account of what the Government is doing. But all that he told us was that in that account when 

that small officer asked for information from Switzerland, there were 8.6 billion dollars and the 

Finance Minister told the Press Conference here, 'I am sorry that the money has disappeared; only 

50,000 dollars remain.' Sir, the question is, what did you do between 2007 and 2011 when you are  
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telling the country that out of 8.6 billion dollars of the people's money, only 50000 dollars remain now 

in the account? Who is responsible for it, I ask? 

Sir, something has got to be done about this. Something has got to be done about this. I have 

come here to pray, I have come here to plead with you, and, if you like, I will come and touch your 

feet but for God's sake, give up this hypocrisy that you are out to get black money. Please get into 

action and do what the law requires. 

Sir, we are a poor country. We should be concerned with stolen property. But, unfortunately, 

the more rich countries are more concerned about the wealth which they have lost. The Germans got 

into the action. The Germans paid a bribe of 475 millions to an employee of the Liechtenstein Bank 

and they got a complete list of those people, those people who have committed theft of this property 

from all the countries of the world. That officer, that employee, bribed employee gave the list to the 

German Government, and, Sir, I have with me the declared statement of the German Finance 

Minister in which he said that 'we have got the names of these dacoits; we want to share them with 

every Government in the country and we will not ask for a penny; we will not put any conditions; only 

tell us that you want this information and we will give it to you.' Sir, we had a very, very honest public 

servant who was our Ambassador in Germany. He heard it. He did not wait for his Government to tell 

him to go and collect that money. He went and collected the names from the German Government 

and the names are now in the possession of the Government of India but the Government of India 

refuses to give those names saying that 'we have received them under a condition of confidentiality.' 

In other words, Sir, the poor people of this country are dying of hunger, it is their money which has 

been stolen. We know the names of the thieves who have stolen that money, the Government knows 

the names but it will not tell the owners of the property whose money it is and who has taken that 

money away from; and why the poor man is today languishing in hunger and dying of hunger. 

Sir, false statements are being made. For God's sake, stop making these false statements and 

tell the people of this country, tell the people of this country that 'we have got these names.' The 

names might shock you, the names might topple your Government, the names might mean that 

other Opposition parties may also get into trouble. Let them get into trouble but the people of India 

must have their value, they must have their property back. That is what I want. The poor people must  
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have their money back. You have not written. Sir, one person alone in the city of Pune had 8.6 billion 

dollars in his name, and, as I told you, the Finance Minister that day was very hearty, and he was 

smiling away saying, "Oh! All the money has disappeared; now only 50000 dollars have remained." 

Sir, money may travel from one bank to another, but money leaves its footprints. Once you 

follow the correct procedures, you will get the names. You may not still find the money intact, but 

you will be able to trace the money and find out where it has gone. And once the people found 

responsible for it are put in-where, at least, one Minister of the Government today is – the Tihar jail, 

this money will come out and India would have solved the problem of poverty which has been 

shadowing us and which has been making our lives miserable for so long. You are not doing it. 

I would like to make some suggestions. I am glad, my friend, the Foreign Minister is here. He 

knows how much respect and affection I have for him, more affection than respect. For God's sake, 

get at this money. You will get it once you ratify the Convention against corruption. Why have you not 

ratified the Convention against corruption? You have signed that document but you are not willing to 

ratify it, because there are some honest people who have signed that Convention but then, when 

they studied it, they said, 'My God! This will lead to confiscation of all the money.' But they are flirting 

with what? The newspapers say today that you are now flirting with the creation of a system of 

amnesty, that you want to settle with these criminals and you will take from them 30 per cent and 

allow them to retain all the property. While you are flirting with amnesty schemes now for these great 

criminals, you have to only sign and ratify the Convention and the Convention has easy methods of 

getting all the information about it. Why are you not ratifying the Convention against corruption? Will 

you sign it? Are you prepared to give an assurance that you will sign it? Are you prepared to say that 

you will not have any amnesty system for these great dacoits, that you will prosecute them, you will 

send them to Tihar jail, you will send them where they belong? Then, the people of this country will 

be satisfied. 

Sir, you have given me so little time. I don't wish to go into it but, as I said, I have come really 

to appeal to you that this country can overnight become rich by sending a few people to jail. Whoever 

they are, don't bother. Please, take care of the interests of the poor people who have voted you into 

power. 
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One small point, Sir. One of my great obsessions in life — and I don't know how little time I 

have to live — another unattained agenda for the rest of my life is to establish peace and friendship 

with our neighbour, however unreasonable our neighbour, Pakistan, is. That is the only way that we 

would save money. We have to purchase armaments, we have to go around the whole world and 

think of nuclear power and things like that. We are poor because we are spending money on 

armaments which should be spent on the amelioration of the condition of the poor people. There 

have been occasions when settlement of the problem was ripe but, unfortunately, this Government 

seems to think that when the enemy becomes slightly vague, we should stop talking to him. 

Diplomacy requires that when the enemy is in trouble, when it is a little weak, then strike the best 

bargain that you can. Your ex-Prime Minister has promised that where autonomy of Kashmir is 

concerned, sky is the limit. These are the words. ...(Time-bell rings)... For God's sake, the PDP 

produced an excellent document at a recent seminar which took place in Delhi. Read that document. 

When I read it, I said, 'My God!' I wrote an article that this is the starting point. Make this as a 

starting point of the negotiations. Engage them in a conversation. Sir, as I told my friend, the Foreign 

Minister, I have now invited the representatives of the Bar of Pakistan; 350 lawyers who are wedded 

to peace are coming to this country. I hope that you would sit with them, talk to them and sort out 

these problems. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethmalani, instead of 15 minutes, you 

have taken 19 minutes. Please, conclude. 

SHRI RAM JETHMALANI: Sir, my apologies to you. For every minute, I apologize. Thank you. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, statement by Minister, Shri S.M. 

Krishna. 

_______ 

STATEMENT BY MINISTER 

Efforts by the Ministry of External Affairs to assist Indians during recent crises in the Gulf and Middle-

East, Indian fishermen apprehended in Sri Lanka and Indian students in Tri Valley University case 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, this is some kind of a 

consolidated statement about the efforts of the Ministry of External Affairs to assist Indians during the  


